
(iv) DELAY IN  ARBITRATION ON NARMADA 
WATER DISPUTE

SHRI P. M. MEHTA (Bhavnagar): 
With your permission, Sir, I bring a matter 
of public importance under Rule 377 to the 
notice of the House.

A very disturbing news has appeared in 
the press today in Times of India regarding 
Narmada Water award. The delay over 
the Prime Minister's award on the Narmada 
water dispute has now caused anxiety in 
official circles also.

Before ten months or so, the Chief Minis* 
ters of the four States, Madhya Pradesh, 
Giuarat, Maharashtra and Rajasthan shif-
ted the Narmada Water dispute from the 
Tribuna and referred it to the hon. Prime 
Minister for arbitration. Tt was initially 
stated that the Prime Minister would give 
her award before 15th August, 1972. But 
for the reasons best known to the Govern-
ment, the award is, delayed and nobody is 
sure when the award will be given.

Now, as reported, the Irrigation Ministry 
has taken a decision to appoint an addi- 
tional assessor on the Narmada Water 
Tribunal which was dealing with the matter 
before the reference to the Prime Minister. 
It is now feared that again the Narmada 
water dispute will be referred to the Tri- 
bunal.

The inordinate delay over the Prime 
Minister’s award had already created 
doubts in the minds of the pcolpe of Gujarat 
and people are agitated. This reported 
news that again it will be referred to the Tri-
bunal will further create anxiety and unrest 
in Gujarat.

Under these circumstances, I request the 
hon. Minister for Irrigation and Power to 
make a statement clarifying the whole po-
sition about the Narmada water dispute.

(V) MALTREATMENT OF  HARUANS  IN 

TZATNAOAR RAILWAY WORKSHOP
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CONSTITUTION (THIRTY-FIRST 
AMENDMENT) BILL

MR. SPEAKER : Before I call the Minis* 
ter, may I tell you that the time fixed is 6 
hours for the Bill ? But later on it 'stood 
amanded that the Minister will reply to the 
debate at 4 O’Clock.

THE MINISTER OF PARLIAMENTARY 
AFFAIRS  (SHRI  K.  RAGHU 
RAMAIAH): After the Mipister finished 
his reply, the voting will take place, because 
this is a constitutional amendment Bill.

SHRI INDRAJIT GUPTA (Alipore): 
Today, there ace the elections to the three 
Parliamentary Committees. The prescribed 
time for the elections is from 11 -30 A.M. to 
4-30 P.M. Our Members  have to be 
present here for voting on the Constitution 
amendment Bill. So, the voting on this 
should be after 4-30 P.M. Anybody who 
wants to cast-his vote in the Committee 
elections should be free to do so upto
4-30 P.M. That margin should be allowed.

MR. SPEAKER: The Minister will 
start replying at 4 O'Clock and the voting 
will take place at 4-30 P.M. or so. That is 
all right. The hon. Minister.

PROF. MADHU DANOAVATE (Raja- 
pur) : Sir, before you call upon the hon. 
Minister to speak 1 have just one submission 
to make. I had drawn your attention to 
a very serious issue.........

MR. SPEAKER : Don’t do it like that 
without being permitted by me.

PROF. MADHU DANDAVATE : With 
your permission, I have stood up.

MR SPEAKER : I did not permit you.
I have already called the Minister.

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI NfTIRAJ- 
SINGH CHAUDHARY) : Sir, I beg to

wrft arfirere wmm m Tgr fr t

•Moved with the recommendation̂of the President
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fShn Nitiraj Singh Chaudhary]
“That the BUI further to amend the 
Constitution of India be taken into 

consideration/'

At the outset, I would briefly mention 
the genesis of this Bill. The former Chief 
Election Commissioner had made various 
alternative proposals for increasing the 
strength of the House of the people.

Cause (a) of article 81 of the Constitution 
provides that the House of the people shall 
consist of not more than 500 members to 
be chosen by direct election from terri-
torial constituencies in the States and not 
more than 25 members to represent the 
Union territories, chosen in such manner as 
parliament may, by Jaw, provide. As a 
result of the enactment of the North-Eastern 
Areas (Reorganisation) Act, 1971 (81 of 
1971), the total number of seats in the Lok 
Sabha allotted to the States has increased 
to 506, six more than the limit of 500 under 
article 81. Por the present this increase 
is permissible under article 4 of the Consti-
tution as a supplemental, incidental and 
consequential provision on account of re-
organisation.

Clause (2) of article 81 of the Constitu-
tion lays down that, for the purposes of sub-
clause (a) of clause (1), there shall be allotted 
to each State a number of seats in the 
House of the people in such manner that 
the ratio between’that number and the 
population of the State is, so far as practi-
cable, the same for all States and that 
each State shall be divided into territorial 
constituencies in such manner that the 
ratio between the population of each con-
stituency and the number of seats allotted 
to it is, so far as practicable, the same 
throughout the State. Under Clause (3) 
of article 81, the expression “population” 
means the population as ascertained in the 
last preceding census of which the relevant 
figures have been published. Article 82 
provides that, on the compeltion of each 
census, the allocation of seats in the House 
of the people to the States and the division 
of each State into territorial constituencies 
shall be readjusted by such authority and 
in such manner as parliament may, by law, 
determine.

It may noted that the scheme of article 
81 and 82 of the Constitution envisages as 
authority constituted by parliament, name-
ly. the Delimitation Commission, undertaking

the readjustment of the constituencies 
and re-allocation of seats having regard 
to the basis criterion of equitable distribu-
tion provided in clause (2) of article 81. 
The direct consequenoe of the task of deli-
mitation as  envisaged by he relevant 
provisions of the Constitution would be 
an adverse impact on the number of seats 
allocated to the States in the House of the 
People at present, if the strength of the 
Lok Sabha is maintained at the present 
level.

In pursuance of Article 82, Parliament 
has enacted the Delimitation Act, 1972 and 
the Delimitation Commission has been 
constituted. It will be noticed that adhe-
rence to the principles laid down in clause
(2) of Article 81 by the  Delimitation 
Commission in undertaling readjustment on 
the basis of the 1971 census figures may 
have the effect of affecting the number of 
seats allotted to the States in the House 
of the People.  It is felt that it would be 
better to ensure that any readjustment and 
consequent allocation of seats do not 
adversely affected the existing number of 
seats allotted to each State in the House 
of the people and to achieve this purpose 
it would be  necessary to increase the 
strength of the Lok Sabha suitably.

In order to ensure that there is no re-
duction in the existing representation in 
the House of the People in respect of any 
of the States, Clause (2) of the BUI seeks 
to amend Article 81 so as to increase the 
upper limit for representation of the States 
from 500 to 525. The opportunity is taken 
to increase the limit for the Union Terri-
tories from 25 to 20, as the existing repre-
sentation for Union Territories is only 16. 
The Government also consider it necessary 
to make an amendment in clause (2) of 
Article 81 to provide that the provisions 
of sub-clause (a) of clause (2) of Article 81 
shall not be applicable to any State so long 
as its population doens not exceed six mil - 
lions. This is to ensure that the existing 
representation in the Lok Sabha is main- „ 
tained for the smaller State of Himachal 
Pradesh, Jammu and Kashmir, Manipur, 
Meghalaya, Nagaland and Tripura, each 
of which has a population of less than 
six millions.
Article 330 of the Constitution relates 
to reservation of seats in the Lok Sabha 
for Scheduled Castes and Scheduled Tribes.
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The provisions of this article have, however, 
been made inapplicable to the State of 
Nagaland on the ground that it has a pre-
dominantly tribal population. According 
to the 1971 census, 88 *6 per cent of Naga-
land's population belong to the Scheduled 
Tribes. The* corresponding figures for the 
State of Meghalaya and the Union Terri-
tories of Arunachal Pradesh and Mizoram 
are 80*5 per cent, 79*0 per cent and 94*3 
per cent, respectively. The Government, 
therefore, consider that the provisions of 
Article 330 should not apply also to the 
predominantly tribal units of Meghalaya, 
Arunachal Pradesh and Mizoram. Simi* 
larly, it is considered that, as in the case 
of Nagaland, there need be no reservation 
of seats for Scheduled Tribes in the Legis-
lative Assembly of the State of Meghalaya 
and that Article 33 of the Constitution may 
be amended suitably. Clauses 3 and 4 
of the Bill seek to achieve these objects.

Thus, the Constitution (Thirty-first Amend-
ment) Bill, 1973 seeks to amend Articles 81, 
330 and 332 of the Constitution. It is 
necessary that the amendment to Article 81 
is passed and the process of ratification \ 
concluded early to enable the Delimitation 
Commission to undertake its task having 
regard to the increased size of the Lok 
Sabha, namely 545 (525 for the States and
20 for Union Territories) as against the 
present 525 (500 for the States and 25 for 
Union Territories).

From the foregoing it will be appreciated 
that while the present Bill seeks to ensure 
that by reason of readjustment of consti-
tuencies and re-allocation of seats conse-
quent thereto by the Delimitation Commission 
set  up under  the  Delimitation Act,
1972 there shall not be any adverse effect 
on the seats now allocated to the States in 
the Lok Sabha, which has gone up to 506, 
it avoids an automatic acceptance of the 
principles that an increase in the population 
should necessarily mean an increase in the 
strength of the Lok Sabha. In other words, 
the Bill has a limited objective.

1,  therefore, commend the Bill for the 
consideration of the House and its accep-
tance and adoption.

SHRI S. M. BANERJEE (Kanpur) : But 
the Minister has not explained as to where 
will the Members sit. What will be the

Bill
seating arrangements ? That should also 
be explained.

MR. SPEAKER : That I will have to 
see. You need not worry about it. At 
least we would not change your seat.

Motion moved :

‘That the Bill further to amend the 
Constitution of India be taken into 
consideration." '

SHRI  SOMNATH  CHATTERJEE 
(Burdwan): This is the third amendment of 
Art. 81 of the Constitution. In 1956 and 
also in 1969 we have had amendments. 
The hon. Minister has said that this Bill 
seeks to achieve a limited objective, to 
increase the number of representatives in 
the Lok Sabha, consequent upon increase 
in population; from 500 it is made 525 and 
the representation from territories is being 
reduced from 25 to 20. If you see the 
Statement of Objects and Reasons you will 
find that weightage is given in two forms. 
One is to the effect that representation to 
the States will not be reduced even if there 
is reduction ;in the population. I read* 
from the Statement of Objects and Reas-
ons, It says :

It will be noticed that adherence to 
the principles laid down in cl. (2) of 
Art. 81 by the Delimitation Commission 
in undertaking readjustment as enjoined 
by art. 82 on the basis of the 1971 census 
figures may have the effect of affecting 
the number  of seats allotted to the 
States in the House of the Feope. It is 
felt that it would be better to ensure 
that any readjustment and consequent 
allocation of seats does not adversely 
affect the existing no. of seats allotted 
to each State in the House of the People 
and to achieve this purpose it would be 
necessary to increase the strength of the 
Lok Sabha suitably.

Therefore, this is one type of weightage 
that is being given. The other type is in 
the proposed proviso to clause (2) of Arti-
cle 81. It is stated there-

in clause (2), after sub-clause (b), the 
following proviso shall be inserted, 
namely, —

“Provided that the provisions of 
sub-clause (a) of this clause shall not 
be applicable for the purpose of allot-
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ment of seats in the House of the People 
to any State so long as the population 
of that State does not exceed 6 mil-
lions.”

I would like to know on what basis this 
figure of 525 was arrived at. Was it on an 
ad hoc basis ? Or has it got any relation 
to the census figures and so on ? On what 
basis has this computation been arrived 
at, 1 would like to know. How long ane we 
to go on changing the strength of the House 
to keep pace with increase in population?

12 -53 hr s.

[Shri N. K. P. Salvf in the Chair).

Some basis will! have to be evolved for 
limiting the strength of this House. The 
Constitution, as you will see, does not en-
visage any alteration or amendment of 
Article 81 periodically depending upon 
census figures.

Article 82 provides the following

*  "Upon the completion of each census, 
the allocation of seats in the House of 
the People to the States and the division 
of each State into temtonal constituencies 
shall be readjusted by such authority 
and in such manner as Parliament may 
by law determine.”

Parliament has passed the Delimitation Bill 
of 1972 after the last census. Section 8 
of the Delimitation Act says that the Deli-
mitation Commission shall, on the basis 
of several provisions of the Constitution, 
statutorily deteimme the number of seats 
in the House of the People to be allocated 
to each State. So, the first task of the 
Delimitation Commission is to decide 
which State will have how many seats. 
Section 9 of the present Act then says : 
after the determination of seats is made 
in relation to each State then the consti-
tuencies have to be determined according 
to certain principles laid down.  Now, 
kindly see what is sought to be done. In 
the proposed amendment the proviso is 
that the provisions of sub-clause (a) of 
Article 81 shall not apply to smaller States 
whose population does not exceed six mil-
lions.  Therefore, in respect of those 
States whose population does not exceed 
six million Section 8 of the Delimitation

Act does not make any provision. The 
result would be that so far as those States 
are concerned whose population does not 
exceed six million no standard or guideline 
is sought to be laid down. The position 
will be that so far as other States are con-
cerned Article 81 (2Xa) will ̂be applicable 
which says that as far as practicable the 
same ratio between the number of seats 
and the population has to be maintained 
but this sub-article is not made applicable 
to smaller States.  On what basis will 
there be determination of number of seats 
in the smaller States. Section 8 of the 
Delimitation Act requires the Commission 
to fix the number of seats for each State 
including small States but you say the 
Delimitation Commission shall not refer 
to the principles laid down in Article 81(2Xa) 
of the Constitution. How will the Delimi-
tation Commission fix the number of seats 
in respect of those smaller States ? I be-
lieve this is a legislative lacuna. There-
fore, it is essential that along with the 
amendment off the Constitutionjyou should 
think of amendment of the Delimitation 
Act also. I do not know whether Govern-
ment is giving thought to this problem 
but this is a matter which should not be 
ignored; otherwise there will be a serious 
lacuna.

There is the other aspect of the matter 
to which 1 would like to draw the attention 
of the House namely at what point of time 
a limn is to be put on the repxesentation in 
the House of the People. We are not en-
amoured of a particular figure of say 525,530 
or 545. What I wish to emphasise is that 
a mere increase in the number of seats 
in the House will not bring about certain 
desired changes for which there is a con-
siderable body of opinion. There was a 
committee formed of the Members of this 
House for going into the Question of elec-
toral reforms, They were also asked to 
suggest alterations and amendments to 
the Representation of the People  Act. 
The Committee went into this matter and 
made recommendations. I would like to 
know how far Government are going to 
take or have taken steps to implement 
those recommendations.

13 00 hrs.

One of the very important things which 
"we have been pressing for is a change in 
the very system of election, namely from
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direct election into election on a propor-
tional representation basis. Otherwise, we 
do not get the real choice of the people 
reflected in the results of the elections. 
This is a matter which should agitate the 
mind of Government as it does agitate 
the minds of the people. Merely increasing 
the number of Members of Lok Sabha will 
not solve the problem.

Another very important thing is to bring 
about necessary electoral reforms, in regard 
to the election expenditure, the methods 
that are being adopted in the elections 
and so on. We have been complaining 
about the manner in which election has 
been held. In the last general elections 
in West Bengal in 1972, there have been 
serious charges of rigging. Even in the 
last by-election held at Howrah in West 
Bengal, serioas charges have been made. 
Government seem to be completely oblivious 
of this for the simple reason that that they 
take it up in a completely partisan spirit; 
and no proper approach is being made to 
these chaigcs, and no inquiries are being 
held, and I am very sorry to say that the 
Election Commission has become one of 
those sets of committed persons who are 
trying to help the Government. Merely 
bringing forward periodical amendment to 
the Constitution in order to increase the 
number of Members of the House will not 
solve the problem at all and will not 
achieve the desired objectives.

I would like to points out one other 
aspect in regard to the working of the Deli-
mitation Commission. In the last report 
of the Delimitation Commission it had 
been pointed out that they were facing 
serious handicaps in carrying out their 
activities. Maps had not been given to 
them, and data had not been given to them, 
and they did not even have road maps. 
Although the Act says that the constitu-
encies have to be delimited on the basis 
of geographically compact areas, they do 
not even get the relevant data to carry out 
their obligation. The real situation is this 
that this Government has no faith in hold 
ing elections on the proper basis. They 
have no faith in the democratic norms 
That is why in this country, even rthough 
the highest court in the land, namely the 
Supreme Court, had strucck down the MISA, 
the persons arrested under that draconian

law which has baon struck down are being 
rearrested; persons who have never been 
held guilty of the commission of any offence 
are being handcuffed, and with ropes tied 
ronnd their waists, they are being brought 
back to the jails. This is their faith in the 
democratic norms.

Therefore, T would submit that  the 
serious lacunae in the Act should he taken 
note of and necessary amendments should 
be brought forward to the# Delimitation 
Act to make it work properly.

SHRI JAGANNATH RAO (Chatrapur) : 
This Bill seeks to amend article 81 with a 
view to raise the strength of the Lok Sabha 
from 523 to 545. The basis for doing so 
seems to be that there is an increase in popu-
lation, and, therefore, there should be 
an increase in the number of seats.

The original principle that was adopted 
at the time of the framing of the Constitu-
tion was that at least a million people 
should have one representative in the House 
of the People. Accordingly, cach Slate 
was divided Into certain territorial consti-
tuencies, and the ratio between the number 
of seats allotted to cach State with regard 
to the population of the State was taken 
into consideration and seats were allotted. 
Now, there is a rise in population, and, 
therefore, it seems to be necessary to in-
crease the number of seats. But putting 
the limit at 545 is something arbitrary, 
which is not based on any principle or 
reason. If the idea is to give larger repre-
sentation to States because there is an in-
crease in population, there will be no limit. 
What is the need for giving larger represen-
tation to the Stales because there is an 
increase in population 7 Let us not forget 
that ours is a federal structure. Every 
State has a Legislative Assembly which is 
autonomous. It functions wuthin the powers 
powers conferred on each State and each 
Legislature under the Constitution. If 
the Government want to increase the number 
of seats, let them first think of the Assem-
blies. Suppose there is an increase in popu-
lation in any State of 10, 20 or 40 lakhs 
let the seats in the Assembly of the State 
concerned be increased subject to a maxi-
mum of 500 as per art. 170 which says that 
the strength of a Legislative Assembly shall 
not exceed 500. The strength of the U.P. 
Assembly is 425 and that of Orissa Assembly
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140.  In Orissa, our  population was 
1 *7  crores  or so.  Now  it is 2*24 
crores. I can understand if the strength 
of the State Assemblies is increased consis-
tent with the rise in population. Ours 
being a federal structure, I do not see any 
why the Lok Sabha should have increased 
representation simlpy because there is an 
increase in population.

Ia U. K. {jhe House of Commons has a 
strength of 630. In Italy, the House of 
Deputies is 630strong. In the IJ5. the House 
of representatives has a strength of 435. 
In our case, we have fixed 500 as a via media 
taking into consideration the population. 
If one member can represent one million, 
I do not see any reason why he cannot 
represent 1 '2 or 1 >3 million.

Secondly, art. 82 of the Constitution 
does not give power to increase the number 
of seats. The Delimitation Act passed 
under art. 82 does not give to the Delimi-
tation Commission power to increase the 
number of seats. The strength of the Assem-
bly and Parliament is fixed under the Con-
stitution. Art. 81 fixes the number of seats 
for the Lok Sabha and art. 170 fixes the 
maximum strength of the  Assembly. 
Within that maximum, if at all Government 
want to increase representation, let the 
strength of the Legislative Assemblies be 
increased.

It may be argued that the electorate will 
be unwieldy and it will not be possible 
for the candidates to tour the whole con-
stituency to canvass for the election. 1 do 
not think that is a valid objection. If 
a candidate can deal with one million people, 
there is no reason why he cannot take on 
1 *2 million because of the improved trans-
port facilities, communications etc.

• Now we sit in the Lok Sabha. If the 
strength is increased, we will be jammed 
and we will be packed like sardines. Phy-
sical difficulties are also there apart from 
the additional expenditure. Then we may 
have to have a bigger building for the Lok 
Sabha. Why should we incur so much 
more expenditure ? I do not see any reason 
why there should be any thinking about 
increasing the number of seats for the Lok 
Sabha simply on the ground that the popu-
lation has increased.

Does it mean that after ten years, then* 
will again be an increase in the strength of 
the Lok Sabha from 445 to 600 ? The only 
principle involved in this article is that 
one number should represent one million. 
If there is an addition to that number in 
the States, the strength of the Legislative 
"Xssemblies in States could be increased 
subjects to a limit of 500. I do not see 
any reason why the Lok Sabha should have 
greater representation simply on the ground 
of increase in population.

Sometime ago the Election Commission 
had made a proposal for giving one more 
seat in the Lok Sabha for Orissa.  At 
present, we have only 20 seats. But if 
you take the increase in population, it is- 
nearly 44 to 46 lakhs. You give the re* 
presentation to the Assembly. Then the. 
difficulty would be, if there are four million 
people by way of increase in population* 
we should get four Lok Sabha seats, as, for 
one million there is one Lok Sabha seat. 
Therefore, this arbitrary fixing of one extra 
Lok Sabha seat to Orissa. I cannot ap-
preciate. On the other hand, I would 
prefer instead of giving one extra seat 
here, let there be 20 seats or 30 seats, accord-
ing to the increase in population, given 
to the Orissa Assembly.

Therefore, I am no very, much enthused) 
over this Bill, and I do not see any reason 
why this Bill should be brought at all.
I can appreciate these Union territories or 
States which are having their representa-
tion should not suffer but I do not think 
any State m 11 suffer if the population goes, 
on increasing uniformly in all the States. 
The Union territories' strength, the number 
of seats they have today, should be retained.
I am not for reducing the number of seats 
for any State or Union territory. But I 
do not see any reason why the Govern-
ment should be anxious to come forward 
with lagislation to increase the strength of 
the Lok Sabha, because, there will be prac-
tical and physical difficulties which we wiU 
be experiencing in 1976 to seat a larger 
number of members. Even now, ws are 
finding difficult, apart from the financial- 
commitments.

Therefore, while I do not  appose the: 

Bill, I do not see any need for the Bill.

SHRI S. M. BANERJEE (Kanpur) : Sir, 
before introducing this Bill before the.
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House, the Prime Minister had a discus-
sion with the representatives of the Opposition 
parties, and I do not think any consensus 
was arrived at. But, on the whole, every-
body folt that something should be done 
to reduce the burden of election expensê 
of the candidate. You are aware that in 
every constituency of the Lok Sabha, 
except Delhi and the small Union territories, 
the minimum number of voters is from five 
lakhs to nearly seven and a half lakhs. 
It is almost impossible for the candidate 
to contact the voters without spending a 
huge amount. I am fortunate to contest 
the election from Kanpur dty where I can 
move in a vehicle ; even on a cycle rickshaw 
I can cover the whole city. But what happens 
to these who have to contact their voters 
within a radius of 60,70 or 80 miles<(/ji- 
terruptiori) or even 100 Miles as my colleague, 
Mr. Jagannathrao Joshi says ? He is a 
bachelor and he can do it, but other people 
may not be able to do it. In that case, il 
becomes difficult, and now, when the new 
census figures are available, and the popu-
lation has increased despite our family 
planning, the minimum number of voters 
will be about a million and a half in some 
places and not less than a million practi-
cally in all other places. Is it feasible to 
contact so many voters and will it be possible 
for any MP to confine himself within the 
limits of the election expenses of Rs. 35,000 
for a Lok Sabha seat ?

A committee of this House was set up, 
including the members of the other House 
also, to consider some ot the recommen-
dations m ade by the Chief Election Commi- 
ssionei as to how the election expenses 
could be reduced and what amendments 
could be made in the Representation of the 
People Act. Fortunately, I was a member 
of that committee which spent months, 
and with great difficulty, some of  the 
recommendations were made unanimously. 
We were told that those recommendations 
would til brought before the Government 
and the Representation of the People Act 
would be amended to suit the convenience 
of those who fight the elections. There 
were many suggestions as to how the election 
expenses could be reduced. But I am 
surprised that that report has not been 
laid on the Table of the House nor has it 
seen the light of the day. I wanf to know 
from the hon. Minister what happened to

that report. We were told that this could 
not be brought in as a piece of legislation 
but notifications and Government orders 
would be issued and thus the recommen-
dations might be implemented. None of 
the recommendations have been imple-
mented as yet.  I want to  know the 
fate  of  these  recommendations  ; 
my hon. friend Shri Somnath Chatterjee 
has also mentioned about this.

It has been mentioned in the Statement 
of Objects and reasons :

“In pursuance of article 82, Parliament 
has enacted the Delimitation Act, 1972 
and the Delimitation Commission has 
been constituted to undertake the neces-
sary task of the readjustment envisaged 
in article 82......."

Delimitation work has already started. I 
should say I am a victim of delimitation.
1 invite any Member of this House to visit 
Kanpur and see with his own eyes whether 
areas like Karanpura where there are three 
ordnance factories, another suburb which 
has three cinema houses, and Shastri Nagar 
which has one of be largest number of 
labour colonies with a population of 15,000 
to 20,000 mill workers, whether these are 
rural areas or urban areas because this 
entire area has been declared to be ruraf 
area. An area which has three ordnance 
factories, three cinema houses and 50-
60,000 or even about a lakh of persons has 
been declared rural area. Not a blade of 
grass grows there. No rice or paddy  is 
grown there. Bastis are for the convenience 
of Congress candidates. This area has been 
taken away from my constituency and 
declareed as rural area. What is the Urban 
area today in  Kanpur ? Kanpur city. I 
have been given about 134 villages and I 
have been told : be consoled with this as- 
an urban area. I invite the Delimitation 
Commission and the hon. Law Minister 
to come and see.

sft   fiwra (sm) : wmfa 
*ft spft | i anr 

qrrc ?rt*rr f%   far far farm 

eft ̂  '0PRTT f*TT*T % SpJHTT 3% 3T7% 

anwr *nfT M *r i era flwqrfer 

% ygTPTT «TT-3fa: *TTfT   % Vt 

«TT-f% 3R W   7T f*RR   ^
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farr Sp̂TTST <T̂T fw STRUTT , <ft ̂  SFR̂T 

t ̂r; 3fft 3TST cnft ̂n«r fwT ̂rmr i 

•%ftR 3mm ât WTcT % f®F  %

wt  3 v̂fwr ft ̂  t i 

SKT Wt  ■OTfWcT M ̂srm,  "PT 

w  sfNr ̂it i *5 »wt *pt  f i

ŝnrr  fsjw I srk  *tr*t 

?rnR -t i

SHRl K. RAOHU RAMAIAH : Un-
fortunately the Law Minister was taken 
suddenly ill this morning ; he is now hos-
pitalised and he has been advised rest. 
Therefore the Minister of State in the Mini-
stry, Mr. Nitiraj Singh, will hndle the 
Bill. He has just gone out temporarily for 
a human purpose.

SIJRr S. M. BANERJEE : What  I 
was trying to explain was this. The Deli-
mitation Commission should have comc to 
the conclusion after the objective consider-
ation of the representations from the various 
candidates. I have nothing against my hon. 
friend, the Deputy Minister for Finance 
Shriman Sushila Rohatgi, who has been 
given the best area of my seat.

SHRl C. M. STEPHEN (Muvattupuzha): 
You should not grudge for the lion, lady 
member.

SHRl S. M. BENERJEE : I have no 
grudge against her. The question is this. 
If an inquiry is made into this, it will reveal 
that in Kanpur where there are three Ord- 
nancc Factories—this has 60,000 population- 
and four cinema houses and there are other 
areas where no rite is grown, why was this 
considered a rural area and 134 villages 
only have become an urban area. If this 
is the way of declaring any area as urban 
area then I have nothing to say. I would 
request the Law Minister that he should 
study the position first and I should be 
convinced or those members who  arc 
differing bccausc of this should also be 
convinced. The constituency  should net 
be changcd bccausc of the need of some-
body or because of the need of the ruling 
party.

SHRl D. BASUMATARI (Kokrajhai) : 
AH parlies interfere with this—not only the 
ruling party.

Mr. CHAIRMAN: Pleasie do not have 
a dialogue.

SHRl. D. BASUMATARI : T say so 
because  I happened to be a  Member 
of the Delimitation Commission.

SHRl S. M. BANERJEE : If you were 
a Member of the delimitation Commission 
then it is still worse. That is the most un-
fortunate part of it. When this is a question 
of increasing the number of seats in the 
Lok Sabha, I do not agree with what the 
hon. Member Shri Jaganath Rao said about 
that. What do you say to the seating arrange* 
ment here ? Previously, an objection was 
raised as to why this should be increased. 
Later on it was found out that it was neces-
sary to raise the number to 525. T do not 
know what is the mechanism for accommo-
dating more number of them. 1 am told 
that the House of Commons, all Members 
do not attend the session. Their system 
of voting is quite different. In our country 
there is an automatic voting system. All 
of us must be present there in their seats 
at the time of voting. In the House  of 
Commons the number of seats is less than 
the number of Members. I want to know 
what is going to be the mechanism here 
in case it happens that all Members are 
pesent in the House and if you are going 
to increase the seats, are you going to ha\e 
another Lok Sabha building ? If not, may 
I suggest that we may have a double shift- 
morning and night shifts—or else there should 
be a system by which some members should 
not be asked to attend the session so that 
the Members could be accommodated with-
in the number of seats provided for. I do 
not know how you arc going to accommo-
date if the number is going to be increased 
in the Lok Sabha. My objection is I his. 
Is it at all necessary to reduce the seats in 
Union Territories ? Union Territories are 
places where people from different parts 
of the country come and settle down. 
Backwardness of the area is removed as a 
result of that. Once they represent in the 
Lok Sabha, they can possibly highlight the 
problems of the persons living herfe. I have 
a feeling that this should not be reduced 
so far as scats in the Union Territories are 
concerned.
Coming to the Bill proper, for example, 
it has been stated as follows

“3(1) In articlo 330 of the Consti-
tution in sub-clause (b) ofclausc (1),



for the words "accept the Scheduled 
Tribes in the tribal areas of Assam and 
in Nagaland; and*'; the following dhall 
substituted, namely

“except the Scheduled Tribes-----

(i) in the tribal areas of Assam;

(ii) In Nagaland;

<iii) In Meghalaya;

(iv) in Arunachal Pradesh, and

(v) in Mizoram; and”.

I think this is a good'suggestion and we 
should accept that. My suggestion will 
be that before the recommendations of the 
Delimitation Commission are implemented, 
the report of the Election Commission on 
some of the important rocomraedations 
should also be  studied.  We  should 
be  definitely  told  why  that 
Teport has not  been  implemented. 
Secondly, the Delimitation Commission 
should review all the past cases  where 
injustice has been or is alleged to have been 
■done. Thirdly, about this number 525, 
how are these members to be accommod-
ated.

I want the maximum representation 
for the scheduled castes and scheduled 
tribes m this House. They form the back-
bone of the country. In the meeting con-
vened by the Prime Minister, wc supported 
this only on the assumption that more and 
more representation will ba given to those 
■who are at the lowest  levels of society. 
These are the people on whom depends the 
entire country. They are only patted on 
the back for their good work but never 
rewarded. If they come heie, then this 
will become the real Parliament. People 
from the peasantry and the working classes 
should  come here. Once upon a time 
Parliament was meant only for the sophis-
ticated intellectuals. Once Pandit Nohru 
was angry in this House and said, “This 
House has been convcred into a market” 
Dr. Lohia, who was alive—Mr. Limaye 
will bear me out-----said laughingly:

| &3TX % 3TT3T

3TOTT eft 5RT   ̂  ?fr  f I

1 am also of the same opinion. People 
•may talk rudely here and may not observe 
sophisticated decorous procures. But 
sthey actually come from the masses and

209 Constitution  VA1SAKHA 18,1895 {SAKA) (Thirty-first Amdt.)  210 

Bill

they are the real representatives. Once 
the arc elected to this House, they will 
work for real socialism and democracy. 
Without imputing motives to anyone, I 
will say, the sophisticated intellectuals only 
fight for quorum and decorum and not for 
the substance, the bread and butter of the 
toiling masses.

With these words, I support the Bill. 
My observations should be considered 
objectively and dispassionately and then 
replied to by the minister.

SHR1 V1KRAM MAHAJAN (Kangra)- 
Sir, this Bill aims at increasing the strength 
of Lok Sabha and reducing (he number of 
seats  for Union  Territories. There is 
provision also for keeping the representa-
tion of the smaller  States intact with a 
population of less than 6 million. The 
principle enunciated here is that as there is 
rise in population, so it is necessary to in-
crease the number of seats. On the face 
of it, it looks all right but it has many 
deeper implications. After every census, 
after every 10 years, will the -number of 
seats in Lok Sabha go up by 25 oi 30? 
Will you reward the States who have not 
implemented the family planning progiairme 
on which huge amounts of national money 
have been spent by the Central Govern-
ment ? In the fourth plan, Rs 300 ciores 
wcic spent on family planning. Ye*, th s 
very  Bill  tnes  to  rcwaid  thov 
States  which have failed to implement 
those programme;, and penalises those 
States which have implemented  these 
programmes. This is a contradiction On 
the one hand, we are tiyjng to limit the u'e 
in populahon and, on the other hand, we 
are rewarding those States which have not 
implemented the family planning  pro-
grammes. In fact, this Bill should have 
aimed at penalising the States, and ic- 
presentatives of those States, which have 
failed to implement the national policies 
We should examine in the wider perspective 
the proposal whether the number of ytats 
for each State should not be fixed' per-
manently, irrespective of the increase or 
decrease in population. In that case, 
those States which have failed to imple-
ment the national policy on family planning 
will be  penalised in the sense that their 
repiesentativcs will have to leprescnt a 
larger number of people. Then they vull
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be more careful in the future and ensure 
that the population in their State does not 
go up.

There is no principle involved in raising 
the number of seats with every rise in popu-
lation. If we follow that principle, by
2,000 AD we will have to raise the number 
of seats to 700 or 800. How can we ac-
commodate that much members in this 
House? Probably, we will be forced to 
build another chamber for the Lok Sabha 
where there will be seating arrangements 
for 700 to 800 members.

Shri Jaganatha Rao Made the suggestion 
that Parliament should have only a fixed 
number of seats and, in case there is in-
crease in population we can think of in-
creasing the number of seats in the State 
Legislatures. Though there is some subs-
tance in what he has suggested, I do not 
think it is a workable proposition. Because, 
in the case of State Legislatures also the 
difficulty about seating accommodation will 
arise. So, while we  may  accept what 
has been suggested for the present occasion, 
in future we should not increase the seats 
in the legislatures according to the popu-
lation. Each State should have a fixed 
number of seats, irrespective of increase or 
decrease in population.

I would say that this Bill should have 
been  referred to a Select Committee to 
find out whether there are other systems 
prevailing in other countries to meet conti-
ngencies of this nature.

Coming to the Union  Territories, 1 
think the time has come when the Union 
Territories should be abolished and they 
should be given the status of States. They 
should not be allowed to remain “colonies", 
a term which I used in the case of Himachal 
Pradesh before it was granted Statehood. 
I think every Union Territory should have 
the right to decide about itself.  The 
argument advanced usually is that they are 
politically undeveloped. I think after 25 
years of independence there is hardly any 
region of the country which can be deemed as 
politically undeveloped. Therefore, there 
should be some re-organisation Commis-
sion solely to look into the problems of 
the Union Territories. It is high time that 
the Union Territories were abolished and 
replaced by full-fledged States.
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With  these suggestions, I support the 
Bill with the proviso that this should be the 
last time when the number of seats would 
be increased. In future, the increase in 
population should not be the criterion for 
increasing the number of seats in the legis-
latures.

m mn wt  (*rnrprs): 

far Mr

i  $ 5*  wrc #

Tanrr nyr  I i W tfwr vr

*R«r tor m  £
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am 506 £  | *
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3ra% sft farrrr  *ar 
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apr gft  trftwiT ffrfow re ̂  ftnr,
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%  500  tfWT XWt  3ftr

8iafk82lf ifr
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60  500
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SHRI  SAMAR  CUHA  (Contai)  I 
rise to oppose th»s Constitution (Amend-
ment) Bill

This Bill seems to me not only unprinci-
pled btit also it is in violation of the con-
sensus th it was arrived at the meeting of the 
Opposition Leaders  There was a long 
discussion htld on the basis of a note sent 
by Shi 1 Sen Vei ma wherein he had suggested 
that the piesent strength of the Lok Sabha 
should be increased to 545 and the note was 
circulated to all the Members of the 
opposition Pai ties as also to the members 
belonging to the Congress  Party  A 
long  discussion was held  There were 
two opinions  The m<ijont> view was that 
there was no reason whatsoever to increase 
the strength of the Lok Sabha  There was 
anotlier opinion that the strength of the 
Lok Sabha should be increased propor-
tionately to the increase in the population 
When this point was discussed, it oime 
out that if we take that the strength of the 
Lok Sabha should be increased according 
to the growth of population, then it will 
not  only be unwieldy after 20 years or
25 years, but it will be impossible to in-
crease the strength of  Lok Sabha any 
further It will be then a sort of mela or a 
bazzar  Therefore, that should not be the 
case
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It is with this aim in view that the found* 
ing fathers of our Constitution decided in 
the Constituent Assembly  to the effect 
that the strength of the Lok Sabha should 
■not be equated or should not be propor* 
tionatc, if I may say so, to the growth of 
the population. They set certain opti-
mum limit under certain circumstances, 
after certain consideration, after taking 
into  account certain basis, and certain 
principles. Ours is a vast country and 
as such they felt it was not possible for us 
to relate the strength of seats of Lok Sabha 
to the growth of population and therefore 
the number was fixed at 500. Some of 
our friends suggested that this should be 
increased according to the population.
1 say, this will be unwieldy and this will be 
impossible for the Lok Sabha to manage 
its affairs.  It may so happen that our 
population will double itself in 20 years 
or 30 yean or 40 yean. It may even reach 
100 crow after some yean. Are we to 
'bound our future generations by this act 
or ours? It is a problem for the 
future  generations  to  solve.  Let 
-them decide for the future what is best 
for themselves. Let them go into it and let 
them tackle it. May be, the whole ques-
tion will have to be treated in a different 
way or changed radically by changing the 
basis of electoral College for Lok Sabha. 
Even if they want an indirect election from 
a future date, they may think on those 
fines, if the population goes up to 100 
crores or more. That is the problem for the 
future generation to decide.

J3 52 bn.

[shri x. N. ttwArv in the Chair)

The former Election Commissioner Mr. 
Sen-Verma quoted instances from America, 
Russia, UK, Prance etc. in regard to size 
of constituencies. Our  constituency is 
peculiar in the sense that our constituency 
is four times or five times bigger than the 
biggest  constituency of say, USSR  or 
USA., what to speak of U.K. There a 
Constituency's size range from 15,000 to 
1 lakh or so and not more than that. In 
our country according to the 1961 census, 
it was on the basis of a population of about 
8 frifhs and now, after the 1971 census, it 
will be 10*7 lakhs. That will be the 
average strength of a constituency. This 
is a problem that we have to face and some

of the difficulties that we have to face can 
be obviated if the days of electioneering in 
those hill terrains and hiU areas could be 
extended. In the urban area the period 
for all the process, right from the date of 
submission of nomination papers  etc. 
till the date of election, may be shorter. 
The consensus in our meeting was that there 
would be no need for the increase in the 
strength of Lok Sabha from 500 to any 
number. What is the limit after all? In 
the next 5 yean there will be increase of 
population. That will be more so, after 
the next 5 yean following. Are we to go 
on increasing this ad hoc basis of increasing 
Lok Sabha seats every five years? That is 
why this optimum size of the Lok Sabha 
was decided finally, after much of delibera-
tion and discussion in the Constituent 
Assembly . There is no principle involved 
in putting it at an arbhniy figure of 525 
or some such figure. It is absolutely 
unprincipled and arbitrary.  The future 
generation will say what type of these 
people were? They did not lay down any 
principle, but arbitrarily  they increased 
the number from 525 to 545.

Sir, if a little bit of rationalisation in 
fixing quantum for Constituencies is done 
the new States can be accommodated. 
Jammu and Kashmir, on the basis of 10 
lakh average, is entitled for 4 seats but 
six seats have been given to it, likewise 
Himachal on the basis of this principle is 
entitled for 3 seats but 4 seats have been 
given. Tripura is entitled for one but 2 
have  been  given.  Manipur is  also 
entitled for  1 but two seats have been 
given. Meghalaya is also entitled for one 
but two seats have been given. There is 
no reason why certain extra privileges 
should  be given to union territories. 
According to the population of Delhi if 
we take 10 lakh as the base number, then 
Delhi can get only four seats but Delhi 
has got seven seats. There is no reason 
why Delhi should get seven seats. At the 
most it can get four seats. In the case of 
Ooa, Daman and Diu it cannot even get 
more than one seat but it is given two 
seats.

So, there is no reason whatsoever of 
increasing the strength of Lok Sabha. 
Just a little bit of rationalisation is required 
to  read  just  seats  for  new
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States. Those States which enjoyed the 
statin of Union territory but are now hav-
ing the status of  full-fledged States there 
is no reason why they should be given 
extra wdghtage. By a little bit of rationalis-
ation we can And out certain seats for a 
new State. In the case of Delhi thefe is no 
reason why it should get seven seats. At 
the most it should get four seats. We can 
get three seats from Delhi. If we can have 
proper distribution ' of the seats. Ilow long 
will this tiny separate Units of Pondicherry, 
Laccadive Island, Goa Daman and Diu 
remain? This distinctiveness should go. 
We are all Indians.

14 00 hrs

SHRI AMRIT NAHATA: (Banner); 
Fxcept Bengalees.

SHRI SAMAR GUHA: It was  Raja 
Ram Mohan Roy, Swami Vivekanand, 
who taught nationalism. It is the sacrifice 
of the Bengalees that contributed much 
to attainment of our freedom and for that 
they have lost their home. Do not talk 
of Parochialism in the case of Bengalees.

MR. CHATRMAN: Please do not talk 
across the Bench  Please address the 
Chair.

SHRI SAMAR GUHA: It is so provo-
cative and 1 think the Member should 
refresh his memory by going through the 
history of India. It will be seen that it 
were  the two Bengalees who gave the 
National Songs, not for Bengal, but for the 
whole of India. He is wrong when he says 
that Bengalees have a parochial outlook.

1 want to add one word that seats are 
going to be increased for ‘limited and 
conspiratorial purpose*. When you increase 
the strength, that means you are going to 
break the existing constituencies. You 
are going to reallocate the existing consti-
tuencies. We have an apprehension that 
this party in power, with absolute power in 
their grip, are not satisfied. They want to 
readjust constituencies in such a way that 
the opposition should not be able to have 
their voice in the national forum of this 
country. Therefore, I repeat that this is 
a conspiratorial Bill to weaken the strength 
of the opposition by re-adjusting, re-allo- 
cating, and re-organising different consti-
tuencies.
8—M418LSS/73

This Bill has no guiding principle. This 
Bill does not say why the seats should be 
increased from 500 to 525. As I have 
said it is possible to adjust it in different 
States by a little bit of rationalisation of 
(he seats, I find no reason why we should 
support this Bill. I strongly oppose this 
Bill, as I repeat, that this Bill is imprincepled, 
arbitrary, without any reason and to a 
certain extent it is partisan and conspira- 
tional in purpose.

SHRI D. BAS UMATARI (Kokrajhar): 
Mr. Chairman, Sir, I strongly support 
this Bill. I support my friend Mr. Rao 
who said that the number of seats in the 
House of the People may be allotted in 
such manner that the ratio between that 
number and the population is the same. 
Therefore, the people should not be de-
prived of that  I wish that the number of 
seats should be increased on the popula-
tion basis in the State Assemblies also.
I wish that amendment should be moved in 
that direction.

By amendment of Article 332, they have 
taken out the reservation of the seats for 
Nagaland, Arunachal Pradesh, Mizoram 
and also Meghalaya on the ground that the 
population has become very high in per-
centage.  In Mizoram, it has gone up 
to 94 per cent, in Meghalaya to about 80 
per cent and in Arunachal Pradesh it has 
gone up to about 79 per cent. So, there is 
no meaning in having reservation of seats 
for these tribals. I quite agree with this 
and I also think that there is no meaning, 
in just reserving seats for people who have 
got such high percentage. Therefore, I 
support this.

But I fail to understand why there is no 
mention about the Scheduled Tribes of the 
two  autonomous districts of the Mikir 
Hills and the North Cachar Hills. These 
two hill areas had unreserved seats when 
the new territory was constituted as Me-
ghalaya which is now a full-fledged State. 
May I ask whether the people who do not 
agitate should lose their rights? The
people who thought of greater interest 
of State and did not support hose 
who wanted separation should  suffer?
As for instance, the people of Arunachal 
Pradesh are getting less seats on the popu-
lation basis than what they are entitled to. 
The Scheduled Tribes of these two auto-
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nomous districts of Assam, namely the 
Mikir and the North Cachar HiHs, have 
not been mentioned in the amendment.

A paper has been circulated to us as 
associate members of the Delimitation 
Commission, by the Election Commission, 
and I find therefrom that the reserved one 
seat allocated for the Mikir and North 
Cachar Hills has been taken out and only 
one reserved seat for a population of about 
3*45 lakhs for the tribals in plains, but 
seats have not been reserved for the people 
in the North Cachar Hills and the Mikir 
Hills on the ground that the population in 
these districts does not justify which is 
only 2,62,622. But is it not injustice to 
deprive these two districts of their legitimate 
rights? We find that Chandigarh has got 
one seat for 2,56,969, the Andaman and 
Nicobar Islands has got one seat for a 
population of 1,15,090, Dadra and Nagar 
Haveli has got one scat for 74,165 and the 
Laccadive and the Minicay and the Amin- 
dive Islands has got one seat for 31,798. 
Therefore, would not it cause heart-burning 
in the minds of the people of these two hill 
districts, if they are deprived of their rights, 
especially when they had supported the 
greater cause of the unification of Assam 
and were in favour of a larger State? 
Should they now suffer? May I ask the 
Government whether those people who 
are docile and who support the greater 
interests of the country should be deprived 
of their nghts? If this is the attitude of the 
Government, then those tribes also may 
start demanding a separate State. Just 
as there are many tribal areas which have 
been  constituted into a separate State, 
they may also make a demand for a separate 
State.

For instance, even in the State of Madhya 
Pradesh from which Shri Nitiraj Singh 
Chaudhary comes, there arc tribals in 
Bastar and Jhabua, for instance, in good 
concentration, but they are not demanding 
a separate Stale, because they might get 
their  rights. I am very glad that the 
Madhya  Pradesh Government is doing 
Justice to them. Therefore, they arc not 
making  any such demand. There is a 
sense of fellow-feeling and sympathy from 
the other people for these tribes. But if 
you deprive the tribals of their legitimate 
righ'  ynot giving them seats, then T am

afraid they would try to have a separate 
State. Already, reactionary people we start-
ing agitations just to have separate State 
for these two districts of North Cachar 
and Mikir Hills. We should sot add fuel 
to the fire by not reserving seats for these 
people. But what do we find in article 
330, as it is sought to be amended?

I see that in article 330(1), only Vfrb- 
clause (b) is being amended. Am t to 
understand that sub-clause (c) remains as 
it M If sub-clause (c) remains as it fe,
I should say the North Cachar and NRkir 
Hills should be added . The wbrdirtfc of
(c) is The Scheduled Tribes in the auto-
nomous districts of Assam*. Instead of 
‘Assam*, it  should be ‘Mikir HiHs and 
North Cachar Hills of Assam*. There 
should also be a seat reserved for them.

According to the Delimitation Com-
mission, we have been given 14 seats in 
Assam. In one of the articles, there is a 
contingent roserve of one. That should be 
allotted to Assam. Assam is a problem 
State. Therefore, its seats should not be 
decreased by reserving one seat for these 
tribals. The tribals should have the sym-
pathy of the whole including you, Mr. 
Chairman. Therefore, 1 hope the House 
will not grudge giving this contingent 
reserve seat for these tribals so that the 
number of 14 seats remains as it is.

I have been told by my colleagues that if 
out of these 14 seats, we keep one reserved 
for these tribals, we will be blamed by the 
people  of Assam. Therefore, I request 
the Minister to see that the number of 
seats is not decreased on the ground of 
reservation of one seat for the tribals of 
these two districts comprising more than 2 
lakhs of people (Interruptions).

As regards the increase of seats on an 
all-India basis, though I cannot suppott 
what Shri Joshi said, from my side I should 
say that since the population of the tribals 
has increased, the number of seats should 
also be increased for them.

Another point is that the tubal people 
are not getting justice under the Consti-
tution. Justice has» not been done to them 
on the ground of demarcation and on the 
ground of schedulisation of the areas. 
On the basis of schedulisation, there are 68 
lakh tribals. But outside the scheduled 
areas, half the tribals are no getting any
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benefit. They toe deprived of any faci-
lities. So is the case in Bihar, Orissa and 
so on.

Yon know there are two Schedules, the 
fifth and the Sixth, in the Constitution. 
The Fifth Schedule is applicable every 
where except to Assam. The Sixth Sche-
dule is applicable only to Assam. Except 
theie two districts which I mentioned, 
the others in that State have been consti-
tuted into separate States like Arunachal 
rtrbd&h, Mizoram, Meghalaya, Nagaland 
and what not.  Therefore, the tribals 
in the un-scheduled areas are deprived of 
all  facilities. I hope our Law Minister 
will see that wherevcr’there is concentra-
tion of tribals, seats should be reserved for 
them also. If this is possible to be done 
Without  amending the Constitution, 1 
ffcquest it may be done. If it is not possible 
to do without amending the Constitution, 
I request that it may be done. What I mean 
to say is that the area restriction be removed 
forthwith so that the tribals may have a 
fair deal as the scheduled castes are getting 
on the population basis, which the tribals 
are not getting. On the ground of demarca-
tion or schedulisation, should 'they be 
deprived of all facilities? You can say that 
in the un-scheduled areas of Assam which 
are newly constituted into States they are 
very highly developed economically. At 
the same  time, educationally they are 
most highly developed; more highly deve-
loped than the Brahmins as a whole and 
other advanced communities, because tf̂ey 
have got the facilities of the missionary 
Schools and all that. They have been 
imparted good education with the good 
teachers that are available and all that. 
Therefore, 1 request the hon. Minister 
to see that justice is done to those people 
who are outside the Scheduled Area.

With these wards, I support the BilJ.
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f̂txr ^ fato? § WK mt, ?[ \ tftK 
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mfsF Trŝrt % 3rflr̂d m vr 

 ̂  rfr Tran % stRt̂Rt, ̂  

r*<Hi vt ̂31 v̂ n ̂ff ̂ fi,  % 

w% 3mt «trt  î% 1 ân: ̂ vr
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swrofa TifhCTr, ̂  ?rt s/K 

srr̂rr   s*tt   sprre stsctw 

’rrrh n  ivft % fftoT | 3T*ft tr̂ff   9ft 

faan ̂rr̂r# ftcft f, % tfht *r*rr % 

sr̂ rWf̂ t itftarr *?f ffcfr

 ̂f*F ttsrt *rar  % wppK wrr ̂THcrr $r

«Rt$  TfcTT I, 4' 5ft ̂rr *TRcTT

gfô  3prar̂«P̂|TT ̂t'aftrqsf: 

*r % fair, fŝ t-

fcWH’  3TT7)   %  f̂   3TT5T

TFSrar *PRT %  fdlVd  fe*T  5JT%  f I 3

30-32 fasnwf % wm <re TT̂r

%wt *f   «frar *nc 3TT   f i *ff 

itft arrT   *tpjr f f% arrsr   $*r *? 

*TflT *ft   *PTT I  I Ĵ wjt iTP̂r 

<WWrf % 3TR% 3TRT *T, qflR-T *ft sfof

i w W  32 gfrttyrsrCtoff

BTRH'T  f̂tpT 5“ 6 WnST   Vt 4>*tW 

«*Ô II, q’BT t̂cT 3FT wt wft&n 

ijpWiT ft  TO*IT  I

SHRI  B1SWANARAYAN  SHASTR1
fLakhimpur) : Is it relevant ?

IWWfil «Tft?W : 3TTT Tftfr Tjf̂ I

«ftiro fow : 4 sn?r *fnc Tfi «rr fa 

TF&r ?hrt % srfcrfrfa flft *tprt *t ̂fprr 

sffa ttst ^

W  vt   tft sttrr ft,   arfRt̂r

rft *ffas *f ftar 11 ̂ frra-   *t*tt

srfa srta ;FW 9?t $?r̂prr   crMT

WtpfortT failppp   I

*TCT r?T *T̂T sfft t i  sft

i#P *mr *P   f, 3ft 3TTTFR- ̂  %

f̂ w ?r*fT, srfop   w  jfT̂r %  fara 

anfr t; ̂  &[ ̂ er; tft f sfK ssr 

•4t t, 5rfgr srr̂r   | i

anrsr f*r ?r>r to f?«r% jt tot f 

aftr 3TJRt̂r  f̂t  *it*r %   |,

% ftrcr ferfcT # sfrnr sr?̂

«i|?r f̂rer to? | i w   *rcrc*ff % 

W   t̂f   arrfe t̂  fafonfirwT

’rm̂rr i

afrr t̂rr *!t «PT5 arravn:  ̂ n̂̂rr

f f̂ T spr OPT5IT apt %e|T % T̂RFSr *T 

ft i §rf*R m, n̂RTTfif *rft2PT, srrr 
 ̂ g % Jrt ̂  «̂r sqf̂r *Ft
r̂fif ̂ftf vnifsnr ftrsr otr, qjtf 

f̂r ̂rnr, sptf   ff̂t, a#3fr

2tt |?aft irrcrgff ̂ to ?ft srrsr
fWrr ̂rw tot |7    ̂ »nrr 3tF?rj
sppt ̂    i i amr Vf ̂er% f i 
fo ̂    gf̂OT vr îpfhr ift fw

3IT TO1T 11

sft TTO fl̂ W «mi('<WCTl*) : 

 ̂  ft̂ft ̂Tfft i

«ft ̂  ftw$ : 5wft*r ft imi |- 
4'    ̂  Hflr   i btft vt̂rT̂r

| ft? fre# fflw ̂htt # ?nn? % wvf 
s$st̂ arnrr̂TT artr ̂ft 

 ̂?f% spfT «rr—srit   tt Is fn:
f̂F®r qif̂PTRZ % ?TFvT if ŵt 

% spftr T̂»f ? fRf̂: *ncrst  ̂ ̂ 

r̂frw t :•—
ĤT   T̂fT®r ! 

tft f̂T ̂Tf?TT qfcTT    ̂  9TfTW
(W*)

f̂ : t?: ̂  ?r fir   f̂  ̂1% f!
5R 5T«rpr *feft «ft % ̂fT «TT ft? ̂  ̂

 ̂ ft̂fr r̂ffq' 3fr? fwsr ̂ Tfrr 

1w  yjmr i f»r 5ft»ft ̂ ̂tf ffq f̂nsrr- 
ft mtt |, wmifmuiwv 

?ai I afh: fir 5ft»r mz ̂t w&m ̂  
sr %  to 5Rmc # 

stftt   ?Tf st̂r nflr 11 snft r̂rarr 

 ̂   wt»rr, feTTT̂rt
wrr, wr? 6 ?rr@r   i eft 6 ̂rrar

t̂ TO sRrt %

SRHT f̂T snfcf f f̂? ̂cft ̂  *m *(

sft   -̂, ̂ r  ?r̂ff *i?t vmf̂pr

f̂  TO, 55T̂r apt   «ft TOf I ?Tf 

gft arffffoKr

«ro «r̂rnr tot % ansrn: t? oft



31 Constitution Thirty-first MA 8, 13 Amendment Sill 3

«ft *ra fkm

5TOT ̂      f̂t *t  gfantf st 

'31W I w for
3rte ̂  5*r ft  im i 

* *rrecrr g arrc *r fr-frfrf srpcr , 

m  ̂      ̂ t i ̂ '

sft tft trt ̂ ?rr snf, wwfir %far 
m  *rat sto

  T̂  STT#  TOTTT  %,  TOFT 

vft ̂r sfr     vfnfr n srrr 

3̂  3̂ % STS fr W*H*Ft 3T̂t STTC 1 

3FTC 3TI«T OT fsrŷ to totffr % 35
3Tmrf% snrr eft t?r wftr tft *mr ̂ *r, 

faa*r*r Ht arŵrnft wrr 

, fsr̂t trsrôfc   ̂  ̂?r ?r t o 

I-̂ft fm -h nr ̂r farter      g i

SHRI BISWANARA AN  SHASTRI 
akhimpuj. Mj. Chau nun, Sir, this Bill 

is very simple and its scope is very limited. 
The Bill seeks to raise the number of seats 
in the ok Sabha to 55 from its present 
strength.

It was 5 for the States and 5 for the 
nion Territories.  Now, it has been 
increased to 55 for the States and dccieases 
to  for the nion Territories. It is a good 
proposition, no doubt. But. there is some 
misgiving in my mind thal there is some 
element of discrimination between the 
States and small States which have less 
than  million population. This is a new 
conception incorporated in the Bill and 
i may, in future, percolate to other sphere 
as well and may create discrimination bet-
ween  States and States. I do not know 
where it will rest. Therefore, this is not 
a good conception to my mind.

The term . nion Territories’ is not a 
good one. nless there is compulsion or 
absolute necessity, these territories should 
be either  converted into Separate States 
or merged with the neighbouring States.

An hon. membut spoke against  the 
presence of nominated  members in the 
House of the People. I agree with him. 
Tfei* is the House of the People where 
People are represented by their elected 
representatives. So, the very nomencla-
ture nominated member* is a misfit here 
If,-,there is any necessity for nominate

members, kit them be in the Rajya Sabha 
not in the House of the People. It is not 
good that the House of the People should 
have nominated members who are not 
responsible to any electorate or anybody 
else ecept perhaps to their  wives  or 
husbands. Therefore, I would suggest 
that this Bill should be suitably amended 
or a new Bill be brought forward abolishing 
the provision for nominated members oncc 
.and for all.

Some members have suggested that 
membership of this House should remain 
static and should not be changed with the 
giowth of population. T do not agree with 
thfc> view. We do not believe m static 
conditions: we believe in changes. So, 
there must he change along with the growth 
of population  ff necessary the strength 
may go up to   m course of lime, or it 
may be lestrictcd to 55.

About Assam,  Mr. Basumatati has 
suggested ceitain changes. In the Bill ii 
has been provided that for the tiibal areas 
of Assam, there will be no reservation. 
I have just received a copy of an amendment 
circulated in the name of the Minister of 
State. It reads:

Notwithstanding anything  con-
tained in clause , the number of seats 
reserved in the House of the People for 
tlie scheduled tribes in the autonomous 
districts of Assam shall bear to the 
total  numbei of seats allotted to this 
State a proportion not less than the 
population of the scheduled tribes in the 
said autonomous districts bears to the 
total population of the State.

This is clothed in very legalistic language 
and I do not fully understand its implica-
tions. Perhaps it wants to provide that 
there will be reservations. There were 
autonomous districts in the State of Assam 
after independence. Since then Nagaland, 
which was an autonomous district, was 
made into a Separate State. Gaaro Hilis 
and hasi-Jaintia Hills which were autono-
mous districts were made a separate State. 
Mizoram, another autonomous district was 
made a nion Territory. Mikir Hills and 
North Cachar Hills are the only autonomous 
districts now left in Assam according to 
the th schedule of the Constitution. But 
the population of these two  districts is
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roughly 4 lakhs or less. Therefore, for these 
people something has to be done. After 
the formation of Meghalaya and Mizoram, 
one member was elected from these two 
districts under a special provision. But 
after  the  passing of this Constitution 
(Amendment) Bill, if there is no such 
provision, it wiJi be a heart-burning for 
them. I think by this amendment  the 
safeuard is going to be given to them. 
Therefore, I do not want to go into this 
aspect.

So far as the number of representatives 
to the House of the People from the different 
State is concerned, as far as possible, the 
ratio of members to the population should 
be uniform. While that may be the genera 
consideration, there are some small States 
where, if this criterion is applied, they will 
be able to return only one or two members 
Since there is provision for backward areas, 
there should be consideration for those 
States which .ire backward and where the 
population is small. So, the  uniform 
standard cannot be applied to the Union 
Territories also.

So far as the condition for allotment of 
seats to different States is concerned, it is 
not mentioned in the Bill. Perhaps it is 
not necessary a* this function is allotted 
to the Delimitation Commission, which 
will allot seats to the States and Union 
Territories according to population or 
whatever other criteria they may think 
necessary.

It has been mentioned that according to 
tlie tentative distribution of seats one seat 
will remain additional. I would like to 
suggest that this additional seat should 
go  to  the  State  of Assam.  This 
will also fit in with the suggestion that 
there should be on» reserved seat for the 
Autonomous Distn-s where the population 
is not sufficient.

So far as the amenities to the Members 
of Parliament are concerned, I have to 
state that the Members have to function 
under straitened conditions. They have to 
contact a number of people, a number of 
electors and other agencies to keep in contact 
with the day-to-day happenings They hare 
to stay in Delhi for more than six or seven 
months and go back to their constituency 
in between, Speaking for myself, it will 
trite me four days by train and two days

by plane to reach my constituency. The 
difficulty can well be imagined. Therefore, 
there should be more amenities for  the 
Members of Parliament.

The constituency is so divided that two 
parts of it are on two sides of the mighty 
river Biuhmaputra. Unless one travels by 
air, one can do cross the river and go to the 
other part of the constituency. Though 
this is not strictly relevant to this Bill,
I hope the Delimitation Commission will 
take into consideration this- factor also 
while delimiting the constituencies.

With these words, I support the Bill.

SHRI  SH YAMNANP \N  MISHRA 
(Bcgusarai*: Mr Chairman, to my mind 
this Bill h.is its bitlh in (he confusion 
of ideas of the Government. There seems 
to be no principle behind this Bill. There 
is no peispectivc extending over years, 
nor iv there an> concept of optimality of 
the size of the constituency or of thj ele-
ctorate. Tlicrelore, there is no assurance 
that after c\cr\ census we would not require 
the amendment  of the Constitution. If 
this is going to lie the fate of the Consti-
tution, or if thcic i\ going to be uncertainty 
all the time about the si/£ of the constituen-
cy or of the electorate, it would be mainly 
because of the lack of clarity in the minds 
of the Government,

Now, Mr. Chairman, it is indeed a tragedy 
of our  democracy  that we  do not 
seem to have given much thought to the 
growing unwieldiness and unmanageability 
of the size of the constituencies. In fact 
the elections have already become a matter 
of money power and at the rate at which 
election expenses are increasing in every 
election, it seems that it is going to be a 
black Money democracy. There must be 
some restraint on this at some point of 
time. I think this aspect of the size of the 
constituencies, and indeed of the elections 
on the whole, should be the concern of all 
those who are genuinely interested in the 
building up and strengthening of democracy.

Now,  the hon. Minister himself said 
fhftf the objective behind this Bill is very 
limited and is one of eliminating the adverse 
impact of the new population figures on 
some States* and of seeing that the existing 
number of seats of States will sot. be affec-
ted, But# he has not been gpod enough
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to quantify the degree of the adverse impact, 
so that, we do not know as to what is the 
size of the problem with which we are 
really grappling. Therefore, we are not in 
a position to judge whether the remedy 
suggested is going to be a proper one or 
whether it is going to be equal to the size 
of the problem- He has not placed before 
us the exact nature of the size of the 
problem, nor has he indicated as to how 
the increase in the number of seats is going 
to be distributed amongst the States. It 
is going to be left entirely to the Delimi-
tation Commission, I think, it would not 
redound to the credit  of Parliament. 
Parliament must give some guidelines so 
far as the Delimitation Commission is 
concerned, in the matter of distributing 
the increase in the number of seats. It is 
also not clear whether Government has 
given some thought to making the basis 
of represenation as far as possible equal 
throughout the country. One does not, how-
ever, suggest that Laccadives or Dadra and 
Nagar Haveli should have the same basis 
for their representation as in other areas.

Certain things are very partently unjust 
and unequal. Take for example the case of 
Haiyana and Delhi. Haryana has a popu-
lation whichis twice that of Delhi. But, the 
number of seats in Haryana is 9, whereas 
the number of seals in Delhi is 7. Although 
the population of Haryana is twice that of 
Delhi, the difference m the number of seats 
is only of the order of 2. If there was some 
thinking in the Government to make the 
representation in keeping with the spirit 
of the Constitution, as far as possible, 
equal or equitable, then, the Government 
should have shared it with as.

May t say that there i'. one aspect of the 
matter which has not icecivud f he considera-
tion of the House yet, and which appears 
to mo again very unjust. Take fox example, 
the  weight  that  attaches  to every 
Member of the Assembly m the Presi-
dential Election.  A Member of UP has 
a different weight attaching to him from a 
Member in Bihar or a Member in Haryana. 
But, in the Presidential and Vice-Presi-
dential Elections, every Member of Parlia-
ment has got the same weight. Although 
one Member of Parliament might represent 
' only on® lakh or 1 -1 lakh, and another 
Momber might represent about 7 to 8 lakhs,

att Members are equal, That anomaly is 
not a just basis for representation.  If 
that  anomaly  is  corrected  in  the 
case of the Members of the L̂egislative 
Assemblies, in the Presidential election, 
because different weights attach to the 
Members of Assemblies in the various 
States, then, even in the Presidential and 
Vice-Presidential election, different weights 
should attach to Members of Parliament 
coming from different areas having different 
basis of representation. I think I am quite 
clear on this point. To repeat, a Member of 
the Assembly has got a different weight— 
it is 167 in Uttar Pradesh and in another 
State, it is only 100. There are degrees of 
difference and so on. If that anomaly is 
corrected in the case of the Presidential 
Election so that every Member of the 
Assembly Coming from different States 
is not allowed to have the same weight, 
then by the same, in the case of Members 
of Parliament, every Member of Parliament 
must not  have  the  same  weight. 
It is rather unfair that a Member who 
represents about 8 lakhs of population 
should have the same weight as a Member 
who represents only 1 lakh of population. 
Then, again, I am not suggesting that you 
should have something very arbitrary 
about this and make it look absolutely 
unfair to the areas of a smaller size. This is 
a point which ought to be considered by 
us when we are thinking of the basis of 
representation.

We are, therefore, confronted with a 
situation in which one Member is more 
representative in Parliament than the other 
quantitatively and another Member more 
icprcscnlativc than (he othei mtensi\ely.

SHRl PJLOO  MODY (Godhia)  : 
aud qualitatively.

SHRI SHYAMNANDAN MISHRA : 
Of course, that is different matter. That 
depends upon the quality of the electorate 
which elects him. But in one case, one 
Member quantitatively represents more than 
the other and another Member intensively 
represents more than the other.  This 
anomaly in the basis of representation 
ought to have been eliminated;  the 
Government should have given more 
thought to it.

These are some of the ideas which occurred 
to me while thinking about certain provisions
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of this measure. I am vary sorry that when 
the Government had an opportunity of 
going into some of the basic aspects, it has, 
indeed, not done so. Thus it has not done 
the duty which, naturally, devolved upon 
it after 10 years.

SHRI DINESH  CHANDRA  GOS- 
WAMI  (Gauhati) : Mr. Chairman, Sir, 
though I may not see eye to eye with many 
of the observations that have come from 
the Members of the Opposition, particularly,

Mr. Madhu Limaya, I feel, he has raised 
some very basic questions in this House.

It is time that we should once more have 
a fresh look at the entire position of Lok 
Sabha and R̂jya Sabha. Instead of making 
ad hoe arrangements from time to time, 
we should make a more comprehensive 
arrangement for the future. I entirely agree 
with him when he says that the Rajya 
Sabha being a representative of the States 
should have equal representation because 
in other countries, where there is a dual 
chamber, the Upper House is given equal 
representation. In the Constitution,  we 
have not made any differentiation in respect 
of States because one State has a smaller 
size than another State. In fact, already 
I have tabled an amendment about  the 
composition of the Rajya Sabha that in 
the Rajya Sabha, all States should have 
equal representation. I feel, this is a matter 
which deserves special consideration.

I am also in agreement with many of the 
Members of the Opposition that while 
moving the Constitution  (Thirty-First) 
Amendment Bill, I think, not much serious 
attention has been given or not a very com-
prehensive view of the whole thing has been 
taken, because, from the entire reading of 
the Bill, we do not find as to why this figure 
of 525 has been fixed. Of coursc, I am sure, 
the hon. Law Minister will try to explain 
this position.

But as regards some ol the arguments 
which were advanced, that is, smaller States 
should have only the minimum represen-
tation, like, one only as the case of Nagaland 
or some of the States which were mentioned, 
I feel, we should not determine this question 
on mathematical accuracy.

After all, in this House, to take effective 
part in deliberations, some amount of 
e:q>ertfee is necessary. It is not that one

member can make his contribution in all 
the subjects that come before the House. 
With a certain amount of authority I can 
say that there are certain basic problems 
inherent in the smaller States  or Union 
territories, particularly in the north-eastern 
region, about which the other Members may 
not have a very correct idea. When I say 
this, I do not blame any one. The entire 
geographical location is such, the communi-
cation difficulty has been such that, about 
the cultural background and other things of 
States like Nagaland and Union territories 
like Mizoram and Arunachal Pradesh, we 
do not have really a proper grasp. Therefore 
it is to much to expect that a solitary mem* 
ber who is representing that State or Union 
territory  can, in all matters, make an 
effective  contribution. From that point 
of view, I do not agree with some of the 
submissions madifc in this House that the 
smaller States should have the minimum 
representation possible.

Shri Madhu Limaye made one point which 
1 consider to be irrelevant for purposes of 
this discussion. He said that, in the case 
of Rajya Sabha,  the election should be 
direct and not indirect. For the purpose 
of record, 1 would like to say that I am not 
in agreement with him here because the 
Rajya Sabha  represent* the States and, 
therefore, it is not that people should 
elect the members of Rajya Sabha, it is the 
States which should elect the members of 
Rsyya Sabha. So, I do not agree with him 
in his suggestion that election of members to 
Rajya Sabha should be on a direct basis as 
in the Lok Sabha.  That will only mean 
duplication of tho House which we ha\e 
here.

It win he .'<vi;tt\int lu»m reading the Hill 
that not much caie has teen taken in drafting 
the Hil! or :it rny rate 1 have not been able 
to i-ome to any conclusion or gather any 
meaning  liom Clause 3(1) of this Bill.
I would ictjuost the hon. Ministci to explain 
this position. It seems that, while Consti-
tutional Amendments were made consti-
tuting the north-eastern legion, due care 
was not taken. With the result that we 
find a lot of lacunac. If you sec article 
330 as it stands today, you will lind that 
Seats shall be reserved in the House of the 
People for Scheduled Tribes except the 
Scheduled Tribes  in the tribal areas of 
Assam. Article  330(lXb) clearly  says
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that seats shall be reserved in the House of 
the PeopJc for

“the Scheduled Tribes except the 
Scheduled Tribes in the tribal areas of 
Assam,”

Article 330(1) (c) says thal seats shall be 
reserved in the House of the people for

“the Scheduled Tribes in the auto-
nomous districts of Assam”

While article 330(l)(b) says that there will 
be no reservations for Scheduled Tribes in 
the tribal areas of Assam, article 330(l)(c) 
says that there will be reservations for the 
Scheduled Tribes in the autonomous dis-
tricts of Assam. ‘Autonomous distiicts of 
Assam’ and ‘the tribal areas of Assam' 
are the same thing. Afief. the rcorgania- 
tion of the north-eastern region, the auto 
nomous districts in Assam are the tribal 
areas in Assam. Thcrefoie, there is an in-
herent conflict in the article itself which 1 
ha\c not been able to resolve.

The same thing has been maintained in 
this  Bill also, because you have said in 
Clause 3(1) of the Bill that there will be no 
reservation for Scheduled  Tribes in the 
tribal areas of Assam. And you arc not 
amending Article 330(l)(c) -you are main-
taining that. After  this  Amendment, 
article 330(l)(b) will say that there will be 
no reservation for Scheduled Tribes in the 
tribal areas of Assam. At the same time 
you are maintaining article 330(1 )(c) which 
says that there will be reservations for 
Scheduled Tribes in the autonomous dis-
tricts of Assam. As I have said, ‘tribal 
areas of Assam’ and ‘the autonomous 
districts of Assam’ aie the same thing. 
Therefore, 1 have not been able to under-
stand what really you want to do by this 
Amendment.

The hon. Minister has submitted and 
amendment. To me it smacks of a peculiarity 
in the drafting. I cannot understand this 
sort of drafting  in a Constitution. In 
clause 3(1) you have said that there will 
be no reservation for the tribal areas of 
Assam. You have not left any reservation. 
If you look to clause 3(1) it says:

“In article-330 of the Constitute, 
in sub-clause(b) of clause (1) for the 
words “except the Scheduled Tribes

in the tribal areas of Assam and in 
Nagaland; and", the following shall 
be substituted, namely

“expect the Scheduled Tribes—”

Therefore, except the Scheduled Tribes, 
in the Tribal areas of Assam there will be 
no reservation. Then you have said 
in an amendment;

“Notwithstanding anything con-
tained in clause (2), the number of seats 
reserved in the House of the People 
for the Scheduled Tribes in the auto-
nomous districts of Assam shall bear to 
the total number of seats allotted to 
that State a proportion not less than the 
populuuon of the Scheduled Tribes in 
the said autonomous districts bears to 
the total population of the State.”

Where have you reserved it? You want to 
make a reservation of a certain thing by a 
not withstanding clause. 1 have yet to 
heat of a constitution-drafting where in the 
substantive Article you do not make any 
reservation but in the proviso you want to 
make the reservation. This is a peculiarity 
which I have never seen in constitution- 
drafting. Probably, when you have been 
confronted  with  a  particular political 
situation, you have com; out with a parti-
cular drafting because th; only tribal areas 
in Assam to-day are the North Cachar and 
Mihir Hills. The people there are the Sche-
duled  Tribes. The districts are also the 
autonomous districts. Therefore, instead 
of keeping any reservation for the Auto-
nomous districts you want to keep a reser-
vation in the notwithstanding clause. 
Instead of that, a simple drafting can be 
made. In fact I am submitting an amend-
ment. Why should you not say that after 
clause 3 you may delete the tribal areas of 
Assam and, thereafter, you may say:

“Provided that the number of 
seats reserved in the House of People 
for the Scheduled Tribes in the auto-
nomous districts of Assam shall bear to 
the total number of seats allotted to 
that State a proportion not less than the 
population of the Scheduled Tribes in- 
the said autonomous districts bear to 
the  total  population of the State. 
Such reservation shall be for an above 
the number of seats the State of Assap* 
is entitled to now”..
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I entirely support  this  amendment 
because by this amendment a seat is sought 
to b? kept apart for the north Cachar and 
Mihir Hills. Now it will be apparent from 
the Statement of Objects and Reasons 
that now there will be no reservation 
for the Scheduled Tribes  whether it k 
Meghalaya  or Nagaland or Mizoram 
and the purpose is that these territories 
being  predominantly  Scheduled Tribes 
areas, no reservation is therefore necessary. 
But it is not the same thing with regard to 
North Cachar and Mihir Hills, the only 
autonomous districts in Assam to*day 
because in the total population of Assam 
the percentage of Scheduled Tribes popu-
lation is veiy low. But the North Cachar 
and Mihir Hills have a substantial amount 
of tribal population but their population 
does not qualify for one scat. Therefore, 
unless one seat is kept for them, Mr Bircn 
Engti who is elected from that District 
will  lose representation. Not only in-
dividually, he vt ill lose representation, but 
it will have an adverse impact on the areas 
us st'ch Ixcauic the tiiba! people are a very 
sensitive people and they nwy feel  that 
a i ighi which had atcrûd to them has been 
taken away and it will have strong and 
advejse political repci cussions in the St:*t<* 
ittt-lf.

1 feel that while giving theni an additional 
representation on compassionate or poli-
tical ground, the representation to which 
the people of Assam arc entitled should 
not be taken away or should not be curtailed. 
Aftfer all, as I sec from the amendment, 
while granting this additional seat to the 
Scheduled Districts of North Cachar and 
Mihir Hills, there is no mention that it will 
not be from the quota of Assam. Assam 
has a very poor representation in this House. 
It has only 14 members and we do not have 
also a Member of the stature of Mr Piloo 
Mody who can make effective contribution 
in the House.

Therefore, I feel that the existing represen-
tation of Assam should not be taken away 
while  granting representation to North 
Cachar and Mihir Hills. 1 emphatically 
say that North Cachar and Mihir Hills 
should be granted representation. They 
have got one representative here. That 
should not be curtailed. Because, if that is 
curtailed, it will have adverse effect on the 
entire north-eastern region particularly

in Assam. So Iwould Suggest that specific 
seat should be earmarked for North Cachar 
Mihir Hills. The existing representation 
of Assam should not be diminished. The 
amendment has not made it clear. I hope 
that the hon Minister will, while replying 
to the Debate, clear up this matter and 
assure the House that the existing number 
of seats for Assam will be maintained and 
an additional seat will be granted to North 
Cachar and Mihir Hills. With these words 
1 support the Bill.
(15.00 Hours)
SHRT PrLOO MODY (Godhra) :  I
endorse the views expressed by my friend 
Shri Shyamnandan Mishra and I also 
congratulate my friend Mr. Goswami who 
has made a very substantial contribution 
to this Debate and to this Bill, f have a 
few views which T would like to place 
before the honourable House. T tend to be 
somewhat ruthless when it comes to rcnrc- 
senlalion. I believe that basically the repre-
sentation to the House of the People should 
be strictly in accordance with the popu-
lation. We have to bear in mind that orie 
is indivisible, as far as human being* arc 
concerned. Those areas which do not have 
a representation would have a minimum 
of one Member. Other than that I would 
very much like to say that the House of the 
People is to be in direct proportion to the 
population of the country.  Some or the 
friends of the DMK and the hon. Member 
from the Socialist Party may think that it 
is a disservice to family planning but I do 
not think that in creating representation, 
one can consider this as a disservice to 
family planning.  So, I would say that I 
ruthlessly adhere to the principle of equal 
representation.

I would go one step further and say 
that the constituency should be so created 
that as far as reasonably possible the size 
of the constituency should be wherever 
possible more or less equal so that we have 
States with equal advantages and equal 
disadvantages.
Having said this, T would say that in 
many of the smaller States where the popu-
lation is less than 6 million, certainly some 
special provisions have been made. I don't 
think, by virtue of a territory having smaller 
population or having sparsely populated 
area, its strength in the House should in-
crease, or whether it will in any way contri-
bute to better Government either of those
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territories or of the Centre. I would cer-
tainly like this matter to be examined in 
terms of what will bring about greater 
representative Government over here.

It is an absolute fact that them are certain 
areas of the country which are economi-
cally and socially not as well developed 
as the rest of the country. The first charge 
on our responsibility should be that such 
areas should be brought up to the general 
level as fast as possible. One way of doing 
it, is to see that those particular areas which 
can be defined under this category, could 
be given additional representation. Having 
been ruthless on the one hand, I now suggest 
that on the other hand, special provision 
should be made on a temporary basis for 
jiving additional representation to certain 
tracts of our country, not based on caste, 
communal or creed basis', but only on the 
basis of certain tracts of this country which 
can be germed economically and socially 
backward. And this is one way of seeing 
to it that by increasing their representation 
here you get their voice better heard and 
you find legislation coming out which will 
pay more attention to the problems of these 
backward tracts. This is one way to cure 
the regional imbalances in a short period.

Then, Sir, this Bill seems to me to be 
some sort of shock to somebody else. In 
other words, this Bill lacks the genuineness 
of effort. It shows that there is pcrhaps- 
something other than merely a desire to set 
things right. There is some motivation in 
this Bill, however, negligible it may be. 
There is certain motivation. That is why 1 
led this Bill is not a good one and I would 
certainly like to lequest the hon Mitiisstci 
it theie is any such motivation  the amen-
ding piocess he will make suic hat this 
Bill emeiges as the *unc Bill which has 
been designed to tuie a ceitam anomaly. 
But on the principle ot equal p̂resen-
tation and on the principle of not increasing 
the si/e of this 1 louse 1 have voiy firm view&. 
T do not think the size of tins House should 
be incicased any Author and that, if any-
thing the re-adjustments that have to be 
made and particularly the clause which seeks 
to protect areas which have lost population 
should be deleted altogether.

SHRI AMRIT NAHATA (BarmerJ : 
Mr. Chairman, Sir, many hon. Members 
have surprisingly said that if this is the

manner in which we go about increasing the 
strength of this Parliament after every 
census we do not know where we shall end. 
But, Sir, it is a simple fact of history that 
after this Constitution of ours was pro-
claimed and adopted, three censuses have 
taken place, namely, in 1951, 1961 and 1971 
and that the strength of this Parliament is 
sought to be increased for the first time. 
So, one cannot draw the conclusion that 
after every census we are going to increase 
the strength of this House. To link the 
question of the size of this House with 
programme of Family Planning is rather 
far-fetched, if not, absurd. Wherever popu-
lation is concerned, to connect it with 
Family Planning is unrealistic. The hon. 
Member from the Jan Sangh, said, and 
Mr. Piloo Mody has also hinted, ‘here and 
no more*. Let us increase the size for once 
and no more.  Mr.'Joshi said, “Let us 
draw a ‘Lakshman Rekha’.” It seems he 
has been sent by some divine power to 
decide for all generations to come what will 
be the size of this House. Sir, no generation 
can legislate for the next generation. We 

are here to grapple with the problem which 
confronts us today and, therefore, to give 
any element of finality to what we decide 
is not correct and should not be correct. 
I am inclined to agree with the very sound 
principle piopounded by my friend Shri 
Madhu Limaya that by and large the popu-
lation shoud be the basis for representa-
tion to this House. This is the House of 
the Lok, the people of India. We represent 
the whole countrj. We do not icpres&U 
any State or any teintoi} or an> icgion 
and to re-establish moic firn»l> tiie federal 
piincirle of oui country, it i> the other 
House, the Raija Sabha, as its \eij name 
connotcs, which lepiesenls the States of 
India,  f would not go to the extent ot 
agreeing that e should have equal i eprescn- 
tation from all Stales to the Raiya Sabiia. 
That would not he icalisuo. That would 
not icflect the conditions in our country to-
day. I ccitainly agiee. since rcpiescntation 
m the Rajyu Sabha is based on the States, 
every State- big or small— must be assured 
of a fairly sizeable repiesentation m that 
House, if not equally. A small Slate should 
have a big sizeable representation and big 
States’  representation may be reduced. 
As far as this House is concerned, the popu-
lation should be by and large the criterion. 
I am entirely in agreement with Shri Samar
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Guha that there is no ponderable, plausible 
reason for having seven Members of the 
Lok Sabha from Delhi just because Delhi 
happens to be a Centrally Administered State 
or a Union Territory. ~*

1 would also like the hon. Minister and 
you Sir, and the whole House to sympa-
thise with me personally. Geography is as 
important as human population. If one 
million is going to bo the population to 
determine a constituency,  the area of 
my constituency would be three times 
that of Karala State and double that of the 
Haryana State. It means a man of ripe 
age like you Sir, any or other revered old 
man can never contest election from such 
a vast constituency.

Here in Western Rajasthan nothing 
can movo during the three months of the 
year, nor even a jeep, not even a camel. 
Temperature is 48 degree. During these 
three months you can not move in that cons-
tituency. Nothing can move. For six months 
the member is supposed to attend the 
Parliament. It takes one year to cover the 
constituency,Not to talk of nursing the cons-
tituency, he can not maintain contact with 
the people, which he must maintain. After 
all, Geography will have to be taken into 
consideration—no transport, no communi-
cations, no roads, no telephones, camels do 
n'»t more during the day. The Minister says 
that no telephone can be provided (here as 
commercially it is not possible.

There are no post offices and no roads. 
So, how can anyone nurse such a large 
constituency ? Either you should provide 
that the election expenses will be borne 
by the state or atleast you should have 
some of consideration for the size of the 
territory also. Population by and large is 
a sound principle, but physical factors 
also  should be taken  into considera-
tion and some balance will have to be 
struck.

Of course, if a constituency is very small 
in terms of population and area there is 
a danger that petty issues or minor issues 
will predominate the elections and the larger 
national issues would be lost sight of.
I entirely agree there because relations, 
neighbourhood, legal squabbles and personal 
disputes etc. all come into play in such 
small constituencies. But at the same time 
if the constituency is very large one, with

a very large population or a very large 
area, then in actual practice, it amounts 
to disenfranchisement. It means that a large 
section of the population would be deprived 
in  actual practice of the right to vote. 
So, a balance will have  to be struck 
between the very smaU areas and the very 
big 'artas. At the same time, a balance will 
also have to be struck between population 
and area. In large cities, people can contest 
elections by canvassing on cycles, or on 
foot they can contact their elector physi-
cally, But in vast areas like deserts or the 
hill areas like these of Himachal Pradesh 
or other States, where the population is 
very thin and sparse and scanty and scatt-
ered the area must also be taken into consi-
deration so that the Membeis who contest 
the elections to represent the people could 
do justice to their electorate.

SHRI  VASANT  SATHE (Akola) :
I would like to take up some of the points 
raised by my hon. friends on the opposite * 
side while they tried to criticise the Bill.
In fact, this is a simple Bill, and one need 
not read to much into it as if it is going to 
open the floodgates for all posterity and after 
every cansus we arc going to increase the 
strength of the Lok Sabha and by the turn 
of the country we might reach a population 
of about 100 crore, at the rate at which we 
have grown now, the membership of the 
Lok Sabha may be about 1000 or so, 
and we may be required to go to the Central 
Hall or some where else. This fear is without 
any basis for the simple reason that even 
when we put the figure at 500 at the time 
the constitution  was made we had a 
substantially large population in comp-
arison with the UK or the USA or the 
USSR and yet trying to find a balance, 
we decided that an optimum number of 500 
should be maintained.

Although we now have 25 to represent 
Union territories, this number is being 
reduced now to 20. Here we are going to 
add 25, so that in effect, we are going to 
add only 20. Therefore, it is not such a 
substantial addition to the number of Lok 
Sabha Members.

The basic object is that during delimit-
ation certain adjustments of constituencies 
have to be madejand that adjustment will 
be beneficial to one and all. There is no quest-
ion of party or any such thing in this. There
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-is to be a uniform basis for representation of 
population in a particular place. Tomorrow 
Shri Pi loo Mody’s party may  be very 
popular in  particular region and they 
may have the advantage ?

SHRI PILOO MODY : We do not 
'believe in regionalism, but throughout 
tndia.

SHRI VASANT SATHE : Or it may be 
Jan Sangh or any other party which may be 
popular and they may have the advantage. 
If Shri Piloo Mody does not want it, I can 
not help it. But I am willing to give a fair 
chance democratically  to every political 
party.

The basic point that had been raised was 
that this amendment had no principle. I 
would submit that the principle is the same; 
there is no change in the principle which 
was there originally when we made the 
constitution. My hon.  friend  wanted 
a Rajya Sabha which would consist of 
directly elected representatives on the basis 
of equal representation for all States-

I can appreciate the point of equal repr-
esentation in the Rajya Sabha to all States, 
but not on the basis of the direct election, 
but on the basis of State election, because 
this is the House of the people and that is 
the House representing the States. Therefore, 
essentially people who come there must 
represent the States; they are not represent-
ing the people directly. Hence  1 can 
understand the  principle that there the 
representation should be given on the basis 
of State, just like it is in the Senate of the US.

PROF.  MADHU  DANDAVATE 
(Rajapur) : States  containing people.

SHRI VASANT  SATHE : Yes. But 
the people  should  be represented  heic 
directly. We come heie as elected represent-
atives of the people; they come there as 
elected by the States. Therefore, if there is 
equal representation in Rajya Sabha, there 
we will have proper icprescntation. Even 
a small State will be propcily represented. 
But I cannot appieciatc the suggestion 
made. Then you will have two Lok Sabha. 
If they are directly elected, then his whole 
idea of not  increasing  the membership 
hci c v* ill be defeated,for thei c will be parallel 
Lok Sabha working in the other place. 
Therefore, I see no substance in the argument 
advanced bj Shri Madhu Limye.

Then Shri Shyamaandan Mishra was 
very critical of what lie called black money 
democracy. He said that today everythirfg 
is done and run by nSdney power and 
election costs a lot. Who was responsible 
for this black money ?

SHRI PILOO MODY : You.

SHRI VASANT SATHE : Men like Shri 
Piloo Mody, men like Shri Mishra himself 
who all these  years has supported the 
existence of a capitalist economy in this 
country. (Interruption) When  any effort 
was made to curb the power of these cap- 
itlists, when any attempt was  made to 
prevent accumulation of wealth in the hands 
of a few, with the rich growing richer, they 
criticised that move.  Whon they were 
in the United Congress, these people who 
are today in the Congress O, the syndicate- 
men and reactionaries supported the capit-
alist class and the vested interests and there 
by frustrated any march on the road to 
socialism in spite of what Pandit Nehru 
and others did.

SHRI PILOO MODY : 1 think his 
statement  has to be corrected by one 
rider : the most amount of money has 
been spent by the socialists in their election 
except for the communists who spent even 
more.

SHRI VASANT  SATHE ;  Except 
for Shri Piloo MQdy and the Swatantr- 
aites who spent the most of the black money 
because most of the black money is with 
them.

SHRI PILOO MODY  : With the 
Treasury Benches.

SHRI VASANT SATHE : With the 100 
houses, not with the Treasury benches. 
He need not expose himself.

Then I come to Shri Piloo Mody.

SHRI C. M. STLPHLN : The Bill is 
about the amendment of the constitution.

SHRI VASANT SAT!IE : He said 
he ruthlessly adhered to the piinciple of 
representation on the basis of population. 
Further, he was surprised that there was 
a motivation, some malicious motivation, 
in this Bill. But he conceded I have no 
proof, I have not studied the document..
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SHRl WLOO MODY : ItekJ *t is very 
•nASkktif thing, it Is not going to make any 
-ffifforeftce. He fe misquoting me.

SHRI VASANT SATHE : This sounded 
very much like tifegde who said  have 
•no proof kit I have a hunch that the Prime 
Minister is against me because I decided an 
ejection petition against her’. Both of them 
belong to the same tribe.

SHRI FILOO MODY : Class.

SHRI VASANT SATHE : Class and 
trfbe both.

Therefore, When people talk without 
study, what can you do, This Bill is 
for a  readjustment of the seats in 
accordance  with  the  Delimitation 
Act that had been passed in 1972. With 
new census we do not want any injustice 
done to a State where due to delimitation, 
even some reduction may take plaoe in the 
number of seats.

If in a particular case, there is less popu-
lation—(Interruptions)

MR.  CHAIRMAN  Address the 
chair only.

SHRI VASANT SATHE : Even though 
vanquished he can argu still. So, what can 
I do with him ?

Therefore, Sir as far as this Bill is con-
cerned, I entirly support the Bill, but I would 
only like to  utter a note of warning. I 
support also the suggestion made by my 
friend Shri Goswami. There, I think you are 
making a  mistake.  Your amendment 
is not in keeping with the constitutional 
provision. Kindly study it and have it prop-
erly examined so that the amendment may 
be completly in tune with the Constitution. 
Merely saying “notwithstanding such and 
such” is not proper. This way of amending 
the Constitution is consideied a very def-
ective and wrong method of amending the 
Constitution. If you think that a particular 
provision is to be amended properly, make 
an amendment in the original section or 
article itself. Do not let the article lemainas 
it is and then quietly say “notwithstanding.” 
What do you mean by saying “notwithstand-
ing” ? Do you mean to say you cannot 
withstand that provision there ? if you 
want change it, change it honestly.

Therefore, I entirely support what has 
been suggested by Mr. Goswami. Please 
make that change in the original article 
itself and not bring about such an amen-
dment like “notwithstanding” etc.  With 
these I support the Bill and I hope it will 
reoeive the support from the entire House 
and even the Opposition.

SHRI G M. STEPHEN (Muvattupuzha): 
Mr. Chairman, Sir I rise to support this BilL 
The speeches that some of the hon. Members 
of the House were making have made it 
appear as though something drastic is 
being attempted  by the introduction >of 
this Bill. The principle as to how high the 
strength of membership of this House 
can go, the principle as to how large a 
constituency can possibly be—unless these 
principles are determined, any amendment 
of article 81 is not permissible, and that 
was the line of argument that some of my 
learned friends have been putting forward.

But to me it appears that these funda-
mental questions are not involved in the Bill 
that we are now considering. This has been 
made amply clear in the Statement of Objects 
and Reasons given as an appendix to this 
Bill. The Statement of Objects and Reasons 
says :

Jt will be noticed that adherence 
to the principles laid down in clause 
(2) of the article 81 by the Delimitation 
Commission in undertaking readjust-
ment as enjoined by article 82 on the 
basis of the 1971-census figures may 
have the  effect of the  affecting 
number of seats  allotted  to  the 
States in the House of the People. 
It is felt that it would be better to ensure 
that any readjustment and consequent 
allocation of seats does not adversely 
affect the existing number  of seats 
allotted to each State in the House of 
the people and to achieve this purposê 
it would be necessary to increase the 
strength of the Lok Sibha suitably.”

So, the purpose of the Bill is not to get 
the increase in the  population reflected 
in the House. That is not the purpose of the 
Bill. If that was the ruiP̂e of the Bill, 
and amendment should have comc before 
the House long long ago, because in 1951, 
when we started, the population of this 
country was only 30 crores; it has now gone 
up to 53 or 55 crores.
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If it was contemplated that the increase 
in the population must get automatically 
reflected in the strength of the House, 
The amendment should have come for 
earlier. From 1957 onwards the strength 
of the House has  been  more or less 
the same.
Far from that, the purpose of this Bill 
as I could understand, is to do justice to 
the sentiments of the people whenever 
delimitation is taking place.
There arc large States and small States. 

Small States like Himachal Pj adash, Tripura, 
Manipui, Maghalaya, Jammu and Kashmit 
and Nagaland have together got 17 seats. 
The larger states have got 498 seats. When 
delimitation takes place and when new 
House is reconstituted, no State should 
fee 1 that its membership has gone down ; 
particularly the smalt states should not be 
made to feel that their membership has gone 
down. Without this amendment inevitably, 
their number will go down. The position 
is that 11 lakhs of people will have one 
representative in the House. If that principle 
is applied, the small States will get less 
then  17  seats  which they are now 
getting.  Even  with  respcct to largcr 
States, because of the fluctuation in the 
matter of population, it so happens that 
some States will gel less than what the} 
are getting. For instance if the population 
figure is taken as the criterion, Tamilnadu 
will be getting less number of seats than 
it has at present. U. P. also which is now 
getting 85 will gel only 81 on the basis 
of the population figures. There are some 
States like that. If there is reduction in the 
number of seats that these States have 
in Parliament it will adversely affect the 
sentiments of those States.
Therefore, we begin with this principle 
that when delimitation takes place no 
State shall get less number of seats that it 
had in the formet House. This amendment 
is absolutely inevitable. Because proporti-
onate increase in representation will have 
to be assured to the other States where 
the population has gone up. On this bas-
is you will come to the figure of 525. that 
is the purpose of the bill as far as 1 can 
understand. Article 81(2) is also amended 
by insertion of a sub-clause. The purpose 
is to ensure that the small States whose 
population is less than six million get the 
seats which they were getting formerly.

If the principle Is applied to them, then 
those small States which I have enum-
erated, will be getting less number of seats 
than they were getting before.

This is a very salutary principle which 
will have to bo observed. Merely because 
in a particular State the population is not 
kept up with the explosive characteristic of 
population of the other States, this should 
not happen that they will have their repre-
sentation shrunk in this House. Tt need not 
be that we should keep pace with the rest of 
the States. At least the number of seats which 
these States were getting in this House should 
be maintained. That is the principal involved 
in this Bill. Therefore, the question before 
tlic House is whether the principle is a valid 
one or not. The question is whether, in 
proportion to the increase in the population 
the membership of this House also must 
inctease or not.  To this there is absolutely 
no answer.

As tar as this .Bill is concerned, that 
answer is not attendant at all. As against 
30 crores the population has now gone up 
to 52 crores. Nevertheless the figure in
this House is remaining as  i1 was. The
principle is that as far as possible the member-
ship of this House shall not increase. If 
it is to be increased it should be done in 
such a manner that even the present figure 
of 525 should remain as it  is. Tf you
take the House of Commons, their total 
membership is 600 or 620 or something 
like that. But the characteristic of the number 
differs fjom country to country.  Here we 
shall not increase because this country’s 
Parliament  does  not  have the
seating  capacity.  In  the  House 
of Commons, even though, it does not have 
the seating capacity, still they are able 
to carry on their deliberations. That is 
not an inhibiting character. But, still the 
question remains namely whether, in a 
House which has got about 1,000 Members, 
it would be possible for the members to 
carry on their deliberations properly or not. 
That is a very important matter. Anyway, 
we axe not discussing that aspect at ail 
here. The  only  Principle  involved 
here  is the  seating  capacity.  After 
the  States,  reorganisation  small 
States emerged  whereby  a situation 
is created. Some" States feel that because 
of certain circumstances which are good 
from the national point of view, namely,



aimunition of the population, their repre-
sentation must stand curtailed That feeling 
is inculcated in them That is a good feeling
I am very clear on one thing In my view 
the answer to that question will be to put 
an end to that sentimentality For that, 
proper amendment of the Constitution 
is the only way out Therefore this amend-
ment is an inescapable must aport  from 
the board principles involved in this Bill 
From this point of view, 1 support this Bill 
and I commend it to the acceptance of 
« House
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ark ̂^mrr mr % g?rr fât ̂ ̂ t 

 ̂  11

3  ^ ̂rr̂rrr *tt fa ̂  qr its tot 

srfe sft smr   *rf  «r̂r ̂rt fan 

3RHT  snciT    3  fa fir ̂  snr 

rRT*T T̂ToT, SR? apt STSFTI  TOT,

% 3TTTO-, sftfe»r,

qtto, srfst ̂psr anfa wr vnft 
f̂ mrt̂ r  ̂  i fcrrrr r̂r Jrctsr  

afft    fn?r    aret $ ?r«rr 

arrcfr  fa *3 facffr *rsffar  I 

3R̂n vt srt tft 8Tiwm   t, aft tft 

SWHIWT    «ft    Sft̂IRd 

f, 3ft ift sn̂ JT̂ramf  ^ hr aret 

I, m *st ̂rrff̂cT   ̂   apt srtor
9 M418LSS/73

253 Constitution    VAISAKHA IS,

*f $*r     fa     ̂*nwr ̂ f*

sMt tnrarar qft ar̂mr rm i

TrCTTW *fm % 5THT lT̂t STT 
f̂t JSTT    % ̂ ff «Pt 

fa ̂faRHfRFT îT ̂ft Vtf     ̂I 

V* tt T̂T«r     fa w 

TTcr̂rr    % ptttt «ftcrr #ar 

5fTF# fsrr i  to %  q̂r    «rr 

r̂nf    tot «rr fa f*r fwr 

?wt % ̂pft % vtfr *c ts  ^ srr
5fl̂ t I    T̂lTr aptf fT«P
affair ̂  «tt, ?f̂t
«rr, ̂ T̂3fr 3f>T f̂ wr ?r    «Rtf

*rr i

TO    % aTO  STfRTf ̂ q̂ft

5TT ̂  «ft snm fa*TT fa %?sr h 

im̂r    T̂t̂r, to ̂

f̂iTcr ̂t 3fR to   ̂̂     n̂ -

?t I TO ?Tl% «ft»̂t' ?f?5TT mtft 

sra% ̂ Orwt, 3N̂ srr̂r 3̂r am 
??q̂r %     ̂ srcrTrerr    % ̂rn?%

T̂f̂TcT f, eft ̂rr    fronr sfrr 

fam i

qr ̂  fgp̂ ?rt arRft I fa f*r ̂ 

3RcTr % ̂r«T 3ft   fâ f, *nr ̂fT 
t̂ qjr ̂     i

3r?rar̂5ft3rq̂T̂FTir̂Tr̂Tf̂rr i 
fqiTT cftTcT̂ »n̂ ’T’TTT ̂ ̂Tsf % ̂TT 
11 22̂ d?37̂rrfât̂r̂ t̂f, 
%fa*r 3*fT̂' «r?r sT̂rnFR', wîftHTcfr 
3ftr ?̂?r qrvqrrafT % 3T«Tncr  fârr i 

to ̂rfrff vt sfnc 3tto

^  f, to ̂t fn̂ 3frr ̂totf?r %

cTĉ-̂fPT ̂»T ̂TT STFT f I

%fa?r fa?r qfdNfaift aflT yf̂ narf 
% fcr    f, ̂  qr «ft m ̂rr 
an*rww ̂ »rr i to   4 ̂ err «tt 

fa     ̂to facr̂ q̂    ft %

5Rf ̂eft i *r ̂t ̂  % cffa ?Rft
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Bill
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*ft m   «rit
If w. feft if TfRT 'Tf̂rr

| I *ft <nffiPW fa *T fôft 3T*T ’FT5FT
 ̂ t ft pr* <rrar     ^

 ̂I    FT ?IW spTclT i I
$     n̂r̂crr for ̂ rm §w soo 

wr «r̂ spr 700 wr *n 1000 wr 
f̂rr «rnr, *it iotut i*ft ĉrrâr

5T3T feTT 5ITT I TO | fo>     *T

ŵ r̂ Hftsrfwfftft i 
%f*F»T fTRT T̂s3%  ̂fo>     5TeT

t̂rrt trt *ft srer, TSf,  q?r 31# f ,
fnr  3ft strc ̂  farfcr * eft ft i
<wf %     % far, 5T1R , fsr̂T aftr

srarnr arrfc sr̂r ̂ r % far, art ̂t 
tft̂t f, ̂  spt tfRTR FT  % far 

trt   *rfrô ffanr r̂rf̂ i
% 3FTRT «ftFT5r % gTSFT ̂ tft 

gfasjT ft WMt ̂rfftj I TOHT ?t Tf
?ffaT spit ?t | f     % fa*
 ̂ în̂ H ̂tcnt  11 ?i rH ̂  

^ w ̂ ̂ I fv  r̂ ft vfĥhT 
n̂ft  f i f*nft sra *t *ft
ĵTT̂ qw 3TT3T I, 3TCT # *ft 

dnwrerifl fteft t' i qf% eft f*r 3-*r
«pt 3nfa»r-*RSFR ̂>7% §, wfa «r?> sra«T 
*ft ̂  *rnr i f̂RT *rf «F5rt aftr sptjt 
srrfc si*t̂r ̂i«rtini 3i% ?r*n?r % fa*
frft#T yncTT | I ̂ T cR̂ ?t ?t f3TR 

T̂ <3N ft 'jflcfl ̂ I ̂r ̂T *PTT 

W  t ?

 ̂f̂l     fo> ioiVhH  SR̂T

ifit 5pT *ft 5TT̂, HT *ft ̂TF5T 3T?FC Vt 
3TRftt‘,̂TŴrTWtTOT?:̂ I fafan 

*f?t ̂r n̂r ̂cRt eft ̂rr ̂rrf̂
f ̂  *$ti *%m, m$ ht
**   . . H*  v >. .-     ft v ̂ r* .
HPTT ̂TRT, TFTSr    SFT ImT 

sftr am ?r%, eft fsrŝft ̂t wt ̂ ett 
fWft ̂r̂T i 
^̂ ar t̂ r̂ |ff«T 3n̂ft

 ̂̂  t for m ip£z<rtft ̂ m, ?ft 
 *|ft WHTI TRTT ̂ I ̂?T IT *f*TT ̂fTPTBTt 

 ̂? d̂*u ̂ 5T ̂ T ̂Idi  T̂foR1 vh| 

’jwrft   | i ̂ TNnfgr     arnr 
|̂?r    mw w  i arrr  Iv 

wtfa I' for f»r stt%    3 $fa r̂rari 
sn̂r 'fm-m % sfrff  ?nq̂ wf
T̂T* ̂'<t ̂sftapT *PT  3Tf»F?r 3f»T 

ftTT   I

qwr»rm«>iww: tfaPTtsr spr i

«ftTw«̂ wqft: 3ttt  %

i m  ̂ nfr anfe f«rflr
3T3®t ft ̂rw, 3HR  WT 

 ̂ ft T̂R for % fonr

ttor̂ T ̂  bzrht  srr ?i%, eft 
3TST 3T*5®T I I %for̂ ̂  TO eft 
JfPFT  r̂r 5ftq- ft    | ̂RT%̂r
sn% tRRTerr jt̂t % qw srr *$ ̂  ?f
p» STTer eft SR Wffa f I f*T ̂  rfrfi
t̂fSĴĴ t̂l fTT̂qftsrffrqqcn, 
IV'-T̂cTI 3ftr ̂TTSFff % 3WR wft TTT 
flft Wffa i, %for?T  ̂ % 5fHT f?T 

?̂T % 3rî eft Tfe  f, ̂?T ?pt am̂T
eft I,  t̂ sm ̂  | for
f̂rft *Tf TTSTfft I, 3Tf finnTOI I I

HW*rfef : fT3̂ ̂t ’TfĤfgr
3TPT % m  | I

«ft tr    qfi : gwra I

T̂ ̂TeT «FT SR̂T ft̂Tl ̂iff̂ f% fW 
qr 3ft Titer f, ̂  fôft ̂ 5RJ 
forff ̂     qi: ̂r ̂  i

3R ̂   % g# %    ^

fâ T W>vn ̂ TfelT I I jptf VFnfhr

î ŝpT̂Fvrst̂for̂rsf?T 
W f̂r aprr fF̂ T t I ’ffor  SR 

w ̂T yt yfti rm* «qWHWlf 
3fk qr»n:i«ri’ ̂r  w far w fôr ̂r 

r̂ vr ̂ «fb |  «fr     fa?
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%  | far  Wfaft sfi% er vt
t i

«ft WWPWW fw :  ?FfT t %

"$ wnNti"

«ft rm  «rti : *ift  nft ̂ ft, 

vfrfap stftctt * sm sitor

TR̂T yT̂ 3?t %cRT *ftt after *TT 5TMT 

sflT % WW ?t 31WT 1 ̂fâT

4 WTT i far =̂TR  % 3TT 
faRT <SPT qr *TT̂T ̂  f,  R̂T * 

tfc f HTT ̂TffTT I JTT tft 3* W STT̂TR
$•   ̂ forr arro  *rr

SpHV cPSIT  5T9rt *tft  T̂T=FR
$• W$ ̂  ŜT̂TT ̂  I 3FFTT fq-
qwt t far ’Stft !̂rra' qr st *iw wn 

mt w*  f i »w ̂rnrft | far

'Pr tv 3t WPf WTT wk ftrTT t I f*T 
 ̂PT T̂ TTWT (vf«+»T«?fl | I f*T f̂rar 
& f fa? ̂TTT faff TTff % ̂Nf farm ?fh: 
$cRT far ̂FT ft *sNf f̂TT, ??Tfe I 
 ̂iO sn75rRR,l sTRTrt ?TTci:rT, ̂ri’TcfV ̂ 
far $*r ̂fr q>pf *nsr f, 3TT *r ferr ̂r
foTRT 5T5 ̂Icrr 11

SHRI KRISHNA CHANDRA HALDER 
(Auscram) . He should be disqualified, 
because he has spent rftore than Rs. 2 lakhs.

«ft tr *sra qit: ?rfr i 

& % fi?T* ftreff, #pfr ifh: sr̂ Wrt 
* *fir s*nft qrcf  eft ?rra 

faar | i ifrftfcs: m qr̂far  ot

r̂arRT  ?rft f̂rr I *ftr 

*ft  T̂f̂ T |  JT?r ftrft 17,  18 

3̂tr wrr  faarr $ i foifry 

srrrtfrr % ywrarr 5ft 5̂ sr# t̂t |, 

% f̂TTT 5ft SfTTOT ̂  ̂  f,

^  T̂T ’SfTfftr I *T  r̂T%

T̂TFHrrn*m%?n%̂ 

T̂TT «Nf5TT fTW  ̂ ̂TT ̂ Tf̂ I 

(«mnw) cfr ̂   pt«t trrmr ̂  

«ftr cetft ^  vm ̂ factor

BUI

| fo znafa  tsrrfw 

srr̂rmr %  wft ̂pwr  f4sjM 

t̂ctt I,  «ft srrsrsrnr |, 

<n€f KfV ̂r®f «PT5ft t, ̂  Jfrr »ft snwi 

t 1  ̂ ̂rsr f® | 1 %f̂r t ̂ w r g

SJJTTC ̂P#NT   ̂fT ̂   5T

T̂f3T?sr ’TTsf.TT % % I fâ T 

fa; ^ % fa>̂ 

'TTTT |  farcRT TTJ TW  $t

sft'Ttvivf % ̂ pfr aprrrftr ̂ r 

^   ̂1 ?R <r?r ̂,t to t fa»* *5

r̂ 1  .. («w-

gh) .. .̂7 qfanft   ̂fPTT | I 
«prt far qt(¥wr qrcf ̂ft  srf̂r
 ̂mrnft  IT̂O frr«TT tft rp  fa?

 ̂̂RTT £R ̂f?5T fW 1 ̂ftf?T-
*nr ̂5 ftwr» ̂   f ...

M̂ivffd  : fâr q7- $n̂r i

«ft TR  «Tt« : ?Tf ̂  fâr »TT

«tpt ̂  ̂rr?% f far f® tflt sr̂pflr ̂rf̂T 

eft srar sftfisjx̂ i

SHRI  SOMNATH  CHATTERJEE : 
The Ministei is not here to take note of 
the valuable suggestions of Mr. Pandey.

*ft TW  <Tf» : This BiH is

very simple. They want to increase the 
number of stats. Let thtm incicasi

r̂t SRTT̂ f, S*r wft  rR f̂i 

r̂i% f i  ̂  tr̂tFT ̂ r

f»r ?m  c®rw feTRT  t '  ̂ 

<ft  ŝrt ̂   *mt | wft to ̂

%5  T̂%  %  fartr  «f|T *g  1̂5

5f7̂ % farq far m  r̂  f̂ T  9FT T̂T

| ̂  n̂r wm griftsmT   ̂% 

«rrar  eft  ?  gftr wrr snper

l̂ rr ̂ rfftr i jPh^h, <fKŜr,  ^
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qr ssnsft ft ftsrrf  ̂  fcft i 

5Tfr  efmr % fre?r  *r*Rr

[«ft tm Hfra *rt$]

f̂r f® tft gfaraT̂ £ ̂  fasnft 

mf«P f*r sn% srftRsr «pt  q̂ R  wrc 

 ̂ i

tffarft to— t?1 ?gr#TT n̂rr* sf?

?t 5|TfTl r̂fftr sfcr ̂  t o*F  TPT 

t % z*rrft rîzr % ̂ p- (  rft 

srfw trh ̂frtfr fa*TT 

sNfcft st crrfr ipt ith  it tt̂r 
 ̂ ?rt I

VT ?T55fr % TO 3 PT f̂ T TT ?Tim 

TOT g srft ̂rgcTT p ft? sr n4t zmr? 

?TTtr %t{  % qvtm eft T̂ eFTPT

gfasrifft 7TVK sftr mvm
t̂ cTTTi f* mit 3T3RT |?ftTPT ̂ TcRT 

®Pt SR5T =FTRT £ I m TfiPTT t TT 

Vfoft  |T "fTT̂T & I  t̂ W

sRffar sftr fâ tft *rrt t cttPp f *tht 

»rfta  sftrersr qf̂ rfaer ft *ffc  ̂ 

$*Tt  spt cF̂J 3TT t̂ST̂iffr ?TTcft ?>,
r̂nsT  fRT £   ̂#t ?rfa ?p«t

tRmr 3? to vzrmn vftx  ttfft 

% firarff $ f̂rrr ̂   ĉjt % to 

STPT̂I I

«ft*T3KrfcTf (̂rfWflTTTqj)  : «HT- 

q% JTfteT Tf̂t *̂TT *t  STRT ̂ft I 

*Tf g;® <rm  #  fn qrrfrprrfe t 

ŝrnsr w  ̂  *fit r*r g, s*rfan 

*fTsraR*rar ■*nf?*T i A ft t fa*rf?r 
»raTf̂  ̂ i *frd 5p?r isr «rs.ft 

m̂ HFr 3̂ T̂V t i qT̂%w?r fr tPw 

fj? ̂ ̂ nf $ i  ̂  rnro T*ft9rr 

t̂ ?Tf ̂ T f fT: afj?  TT̂t #,

3TTT  ^ % %

tt̂ jr  ̂f??rnr r̂ fr̂ r̂rn̂ -  ̂  

foft ̂ qT ffft I *̂T # srrqf̂ M' f̂t 

f, rrfpsn f̂r 3̂% i  trferT t̂ 

firiw€t3r tft ̂  f i ̂5 tfsr f® 
f n-  ®Pt  t i eft ?*t ?rf

fsp ftr®% 25 tfffit  ̂̂  ̂

SraWT eft 5T̂ vfr JT ̂Ttr, ̂  TO fWt

t̂ m ̂ Tft I 3%  ^T   ̂ qrt 

^kift F̂r ?r wftTr #5T t, f® ?rt 

r̂r sfir #rtt ts #, fjtfrpsr tsr 

arm1 ̂  Tf r t i grFft  «tt̂: | i

vtf *fr? t 11 «rtr ̂   % ̂rrrr

i 5TRK *\ i hfnr 3ft £ m-

mh 11 tit 

f% f<m Ctpt ts |? r̂r% Trar

tsf̂ Tfr7 irfTeft^^T WT  ̂

f f̂r *rsr fa qrff ^ crr̂ % f^ ft 

f̂r ̂  53to ̂nnwr *n: ft afte tott 11
cR iTfT ̂TT ̂TT  f I q<Hl ̂ft i.riX- 

f «Tf ̂TfT 3TT «TT #5̂ t ?fhC ?TTft

to t& *pt ^ arr?r t i w 1*n? ♦

«FgcTT f fsp 37f #sr ’Tm̂r   ̂ f̂ 

F̂Tf *n? ft ^nft ?̂rf%rr

?|ft 5T5Rt  ̂rr  f̂t̂ T TT ĉT̂r

TOt to ?r̂t t i  ̂?Tf f f̂r ft

JTf ̂  grSTift ̂T%TT I

wr ̂  t ft?  i t o # mTOt

spt ̂fts:  Sfficft t r̂ TO ?TT5

yî'CTH'̂t ̂ ̂  ̂  fT  TO I I 

qT̂T9R f w   ̂I ?PK fw? TTJ- 

%sr # eft qT̂ruR ̂  tt»w t f̂ r %

mm? qr ?rrq- ?r »T2r rnr tar ̂ i ?ft 

?rnr ̂tt  | fp qT̂rspr srar *rf #■ i

mt ̂ T  TTTl efT TT̂ FT 1% V$ | 
iftr srnr 25  t i ti ̂fm

f f̂ zrf 5r=s?5>r ̂ fr «n ?ft̂ t *tjt?rtt 

f Op  ̂ ?tsot r̂nr tor t

?TTf3T % Tfa tojt ften f%

r̂ ̂t ̂sflfftr̂r tftr f̂ cn̂ rrj- 

$n?R t̂t̂ r%̂rr̂TTqx?ri% i 9m  
5TO Ilf ̂  t f*P 'TT̂TfR tft SRRft 

■̂eft | ̂ r f̂rq T̂TT 5Tft 5T3T 

JTf ̂  '&SR ft ̂ Werr |, ̂ OFT t JTf 

ftgpT  q̂t ̂TTf̂ qT5ffTffaT fy

f  ̂ 20-25?TR  ̂«rn%f*TT fw ?
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SHRI P. M. SAYEED (Laccadive, Mini- 
coy and Amindivi Tslands) : I was rather 
compelled to stand before you because at 
the time when Prof. Samar Guha was 
speaking, 1 was not here and he mentioned 
about Laccadivc Islands and also about me. 
Now, this Delimitation Committee, when 
it visited Coimbatore, the leaders of Lacca-
dives went there and m̂t them and explained 
to them the special nature, the geographical 
location and the problems confronting 
them and that is how the Laccadive Islands 
which was once a part of Cheveayoor 
Constituency became an independent Lok 
Sabha constituency.

[ have been hearing from the other side 
Mt. Piloo Mody saying that the Bill has 
been brought with a motivation before the 
House. I provoked him as to what was the 
motivation. He had no answer. O Cou-
rse, there was no answer to give. He said 
that the motivation of the Government 
was...; —something he mentioned but it 
was not clear. He only made a sweeping 
■allegation.

What I want to bring horns here is that 
there are so many strategic areas, e.g. 
Mizoram, NEFA, Andamans, Laccadives, 
Chandigarh and also Dadra and Nagar 
Haveli, etc. You know, Sir, that unless 
we give a proper background,  perhaps 
I will not be in a position to touch even the 
Bill as to why such Territories have been
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given a special status and special representa-
tion in this Lok Sabha. Mr. Nahata was 
telling that his constituency is larger 
the State of Kerala. Of Course, the popu-
lation is not that much but the area is more* 
He said : Population should be linkedwith 
area. I am in agreement with him. Not only 
population, Sir. One has to take the area.
If you go strictly by area, my constituency 
maybe such that it may not be qualified 
for representation in this House. So far 
as area alone goes, the whole of the 
Laccadive Islands group consists of 20 
islands of which 10 are inhabited. It 
spreads to the length and breadth of Kerala. 
When you take the population and area I 
go a step further and say that not only the 
landscape but the whole waterfront should 
be taken into account. Unless that is 
done it would be difficult to come to a pro-
per understanding of the problem. The 
hon. Home Minister visited that area; 
he saw the people there. He knows it. 
My hon. friends when they come there 
would not find any vehiclc and they have to 
walk for long distances. My friend Mr. 
Nahata said that there are camels in his 
constituency and one has to travel for months 
like this. In our group of islands it so 
happens that when monsoon comes one has 
to remain in a single island for months 
tog ther. Very recently only we had one 
all-weather ship and wc can go throughout 
the year. Our area is» very much limited 
and our population is very much limited. 
But it is a strategic area. You have not 
only to take the land area but the waterfront 
also. Considering all these things one who 
visits the area would recom mend that one 
Member alone is not sufficient.

16-13 hours

[Mr. SPfcAKfcR in the Chair]

My hon. friend Mr. Madhu Limaye said 
about equating the Rajya Sabha’s strength 
with that of th Lok Sabha. What will 
be the use ? It will be only a repetition; 
the same House will be repeated there. 
What is the special nature of such a thing, 
I don’t understand, except the political 
part of it ;  I say this with my due respect 
to the House. Members of this House are 
elected directly by the People, whereas the 
Members of the Rajya Sabha come through 
the States. They represent the States.
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[Shri P.M. Sayeed] 
There· is a certain contradiction in our 
Constitution. If it is only based on popu
lation one can understand. If it is based only 
on area then also one can understand. It i s  
based neither on population nor on area. 
There are different States who elect their 
Members to the Rajya Sabha. They represent 
the concerned States for 6 years. This Hon
ourable House gets one Member from each 
constituency, but he stays only for 5 years. 
This appears to me to be a contradiction. 
I think it should have been the other way 
round. This is my humble submission. 

There is one more submission. Sir, 
there are union territories which have legis
latures and there are union territories which 
have no lagislature. I come from an area 
that has no legislature. As such, I do not 
even stand a chance of coming to Rajya 
Sabha. If this union territory of Lacca-

tation Act bad been passed in 1972 it has. 
become necessary now to fix the strength 
of Lok Sabha. 

Sir, I would humbly submit that this kind 
of Bill fails to have much significance when 
you c0nsider the variou� important reforms 
that would have to be brougr,t about in the 
Election Laws of our country. Sir, the 
Chief Election Commissioner has submitted: 
three reports since the 1962 General Election 
suggesting various amendments to be made 
in the Election La,vs. I am sorry to say 
that the Government have not paid adcquate
attention to these valuable suggetions of 
the Chief Election Commissioner. While.
the Government have come forward with 
measure to increase the strength of Lok 
Sabha, it is regretable that they have not 
though it is fit to amend the Election law 
to ensure free and fair elections. 

dive and Andaman will remain a union Sir, the Election laws do not have any 
territoi,y. It cannot be merged to any provision imposing a ceiling on the elec-
neighbouring State. Therefore, my hum- tion prqpaganda expenses. You may recall 
ble submission is taking into account the Sir, that the Companies Act was amended 
special nature of communications and trans- three years ago in relation to the political 
port difficulties and alro economic back- donation. You will be surprised to know 
wardness Gov�rnment should provide one that till June il.972 no rules were framed un-
more sea in this House for this area and der the amended provision of the Companies 
if possible, one seat in the other House also'. Act. The Public Accounts Committee has 
With these suggestions I support the Bill now pointed out this. We do not know the· 
in to-to. causes for this unconscionable delay, 

SHRJ J. MATHA GOWDER (Nilgiris) : in framing the rules. I would like to know 
Mr. Speaker, Sir, I would like to express from the hon. Minister the motive of the 
briefly my views on the Constitution (Thirt- Government behind this delay. Sir, the 
first kmendmrnt) Bill now under discussion House does not hesitate to give approval 
in the House. Through this Bill, it is to the legislative proposals of the Govern-
proposed to raise the maximum number of ment. The Government have not shown 
members to be elected to the Lok Sabha the same speed in framing tht rules under 
from the States to 525 and reduce the number the various Acts that they show in getting 
of members from the Union territories to a Bill through the House. The delay in 
20 from 25. This would mean that the such matters leads to legal complications. 
total maximum strength of Lok Sabha It is also not unusual to find certain Acts 
w�ld be 545. It is not clear as to the invalidated by the Supreme Court. 
compelling reasons for raising the strength Since 1964, there has been a popular· 
of Lok Sabha and the principles and criteria demand that the political parties should 
for increasinge the number of members to publish annually their audited accounts. 
be elected to Lok Sabha. Nor is it clear The ruling party for their own reasons. 
whether p . ulation has been adopted as the has not done anything to ensure this whole-
sole criterion for determining the strength some procedure. From these audited ac-
of Lok Sabha. counts the people can well see the type 

The Government, .I am afraid, have 0f donations the political parties receive and 
hurriedly brought this measure. The argu- from whom and from what companies. 
ment that may be advanced in support of I would therefore appeal to the Govern-
this measure could be that since the Delimi- roent that the Election Laws should be 

The Original speech was delivered in Tamil. 
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country. We know that the definition of 
•democracy is that it is for the people, by 
the people and of the people. Similarly 
the definition of representative should be 
that it has to do with problems of the people, 
by the problems of the people  and for the 
problems of the  people.  Considering 
this, increase  in seats should be based on
area as well as population,  for in some
areas of this country the position is such 
that they deserve more.

SHRI K. NARAYANA RAO (Bobilli):
I wholeheartedly support this  measure 
which is long overdue. Actually, the sugges-
ted increase  is not adequate. Looking to
the size of the constituencies,  they are
certainly unwieldy. They present problems 
we have to face, sometimes single-handedly 
without the support of the Assembly candi-
dates as heppened in the mid-term elections. 
Then it becomes extremely difficult to convass 
effectively throughout the entire constitu-
ency with in the short time available, taking 
in account the financial factor, the economy 
of the country as a whole, and the ability 
of each candidate to invest money merely 
for the purpose of circulating propaganda 
material and all that and also eonvassing. 
Therefore, I support Shri Gomango that the 
constituencies should be arranged in such 
a way that one parliamentary constituency 
should not extend to more than five Assembly 
constituencies.

Added to that, 1 have to make another 
submission. So far as the tribal seats are 
concerned, if you look at the way in which 
the tribal parliamentary constituencies have 
been carved out, you will find that it is 
extremely difficult for the candidate to 
tour the entire area. 1 know that many 
tribal constituencies cover three or four 
districts and that too in a mountainous 
region where canvassing is extremley diffi-
cult. Therefore, in view of the nature of 
the terrain in the tribal areas, so far as the 
tribal seats are concerned, 1 would humbly 
make a suggestion to the House whether it 
will not be more conducive to evolve a 
system of nomination as we do in the case 
of the Rajya Sabha, so far as the tribal 
people are concerned, so that this very 
difficulty will be alleviated and adequate 
representation can be easily given for them.

Again, it is not only a question of convas* 
sing during the elections. There is a con-
stant criticism of our people that becausa 
of the unwieldiness, they say. “Once in 
five years our candidates come and appear 
before the people.” That is a genuine 
grievance which we should anreciate.
It is difficult to constantly go to the consti-
tuencies in such areas; especially taking 
into consideration the time spent in Parlia-
ment and also in the Parliament iry Carmu- 
ttees, there is much less time left. Therefore 
it is not possible to tour the entire consti-
tuency which is very big. Therefore, 
taking into consideration all these factors 
there is need to reduce the area of such 
constituencies and increase the number of 
Parliamentary seats Tns mire thj n umber 
of seats that are allotted for Parliament, 
the greater will be the scops for effective 
representation of the nation as a w.iole.

With this humbb su'jntvtm, I w.ulj- 
heartedly support this Bill.

SHRI NITIRAJ SINGH CHAUDHARY: 
Mr. Speaker, Sir, before I begin my reply 
to the points made by the hon. friends who 
have taken part in this debcte, 1 would 
like to thank them for the frank expression 
of opinion; whether they have opposed or 
supported the Bill, it does not matter. 
During the debate, so many points have 
been made by my hon. frbnls, and I will 
try to reply to as many of then a> i possi-
bly can.

It has been asked as to how this figure 
of 525 has been fixed, whether it i-. arbitrary 
or in what way it has boei ik; I  As I 
said in my opening speech, to c\»u’e that 
the States do notion their pressm represen-
tation, we had to work out the figure, and 
the second object was that the existing 
strength in the case of those smaller Stales 
should also be maintained. If my hon. 
friends had worked it out, they will find that 
525 is the only figure at which wo can 
preserve the present representation for the 
big and th; small States.  Therefore, the 
figure of 525 was arrived at.

Then, it was asked whether this figure 
of 525 has any relationship to the rise in 
the population of this country as given out 
in the 1971 census. If after the 1971 census 
the upper limit now provided in article 81 
of the Constitution is maintained, the
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bigger States would  lose  two  seats. 
Presently they have 489 scats in this House; 
they would have only 487.  And the 
smaller States would lose four seats. They 
would have 13 instead of 17. As I said, 
to maintain the status quo and to see that 
none of them are effected adversely, this 
has been worked out and the figure of 525 
has been arrived at.

This Bill, as I said, only seeks to prevent 
this adverse effect. This Bill is not based on 
an increase in population. It seeks to 
maintain the present level. The distribu-
tion of the 525 seats between  the bigger 
and the smaller States will be done by 
the Delimitation Commission, if the pre-
sent representation is not to be reduced, as 
is sought by this Bill, 508 scats have to be 
allocated to the bigger States and 17 to the 
smaller States, Presently, the smaller States 
have the following number  Jammu and 
Kashmir, six; Himachal Pradesh, four; 
Meghalaya, two; Tripura, two; Manipur, 
two; and Nagaland, one. This would be 
maintained by the Delimitation Commis-
sion.

SHRI SOMNATH CHATTLRJEE : That 
is a matter for the Delimitation Commission. 
The Government cannot give any direction.

SHRI NITIRAJ SINGH CHAUDHARY: 
Since this figure of 525 was fixed after taking 
ail these factors into consideration, we 
expect that this strength would be main-
tained.

Anothei point was raised whether after 
the census of 198J the figure of 525 would 
go up. The census figure, I hope, will not 
cause any automatic increase in the proposed 
number  ft depends upon the circumstances 
then prevailing. If there are some specia 
circumstances, there might he some marginal 
changes. But no such  contingency is 
foreseen today.

A question was put as to why the pioviso 
is being added to article 81(2Xb). That is 
being done to ensure that the representation 
of the smaller States tike Himachal Pradesh, 
Tripura, Manipur and Meghalaya in the 
Lok Sabha is maintained at the present 
level. Without this protection, Himachal 
Pradesh, Tripura, Manipur and Meghalaya 
will lose one Member each in the House 
of the people. The attainment of State-
hood by these Union Territories should

not place them at a disadvantage, therefore, 
this provision.

SHRI SOMNATH CHATTEHtfEE : Ar-
ticle 81{2)(a) is not applicable to small States 
which would be covered by the proviso. 
Under what guidelines will the Delimitation 
Commission determine the number of 
scats. That is the pomt. There are no 
standards laid down for the Delimitation 
Commission.

SHRI NITIRAJ SINGH CHAUDHARY ; 
The provision itself takes care of that. 
If you work at the population figure given 
therein,  you  will  find  that  the 
numbci  would be protected. Whether 
with the rise in the number of seats the 
representation of the Scheduled Castes 
and Scheduled Tribes would increase was 
asked by one Hon'We Member. The num-
ber of representatives of the Scheduled 
Tribes will remain at 37 and that of the 
Scheduled Castes would incicase. Some 
Memfccis have stated that the number of 
representatives provided for Delhi and 
other Union Territories should be increased 
while sonv oihcis said that they should be 
decrcas.-d  In the case of Delhi one hon. 
Member said that it should be raised to 
8 from 7, while another Member said that 
it should be reduced to 4. 1 draw the 
attention of the hon. Members to the ‘pro-
visions ol Aiticle 81(l)<b): not more than 
25 Members 'o represent the Union Terri-
tories chosen in such manner as Parliament 
may by law provide ..  Parliament has 
enacted various laws. Delh t representa-
tion is governed by the Government of 
Union Territories Act, l%3. Section 42 
applies to Delhi.  For  Andaman and 
Nicobar islands, Chandigarh, Nagar Haweli, 
Goa, Laccadive, Mmicoy and Amindivi 
Islands. Pondicherry, Arunachal  Pradesh 
and Mizoram, there are separate enactments 
and separate conventions by which their 
number is fixed. One hon. Member sugges-
ted that the nomination provided by 
article 331 should be done  away with. 
That suggestion is not connected with this 
Bill and therefore, 1 would say nothing 
about it.

Some hon. Friends suggested that the 
Joint Committee consisting of  Member 
of both the Houses was appointed to go 
into the election law and that Committee
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has submitted its report. They wanted 
to know what was happening to it. The 
report hu been examined by the Govern-
ment ana at the moment it is under close 
scrutiny. I hope a decision on that would 
be taken very soon and a Bill will be intro-
duced in either House of Parliament.

An hon. Member said that the increase 
in the stregnth of the Lok Sabha is for the 
avdantage of the ruling party and the pre-
fixed “re:” before so many words which I 
do not remember. I would only draw his 
attention, unfortunately he is not present 
in th$ House at the moment, to article 82 
of the Constitution: upon the completion 
of each census the allocation of scats in the 
House of the People to the Slates and the 
division of each State into territorial consti-
tuencies shall be readjusted by such autho-
rity in such manner as Parliament may by 
law determine. Parliament by passing the 
Delimitation Act has already given the work 
to the Delimitation Commission and this 
readjustment has to be done by them.

Then, Sir, Shii Basumatari, Shastriji and 
some other Members refcrtcd to the reser-
vation of seats for the scheduled tribes 
people for the autonomous hill districts 
of Assam-North Cachar and Mikir Hills. 
I have already mo'cd an amendment which 
has been circulated  1 think this will meet 
their objections.

My esteemed firentl, Shu Madliu I mvye 
referred to certain thmcs out of winch i 
shall n*ply to iwo ot hi' points  He fi'-st 
concentrated on ihe Raivi Sabha a king 
for more representation. Secondly lit. wan-
ted amenities anJ vciettiu. 1 faeiiitiis to 
the Members to enable them to wojk 
efficiently. Incidentally Ik* icforreu to the 
American system. 1 do  itoi know what 
was in his mind. 1 would only ,av wMt 
is stated in Article 1 of our Constitution. 
Article 1(1) says • —

“1.(1) India, that is Bharat, shall be
a Union of States”

In the Constituent Assembly there was a 
long debate whether India is a Union of 
States or a Federation. It was decided 
that it should not be a Federation but a 
Union of States. If my hon. friends desire, 
they may have a copy ot that report and 
pursue the same.

About the facilities, I think you would 
remember that in the Fourth Lok Sabha a 
Committee was appointed by this House 
which was headed by my esteemed friend, 
Shri Bibhuti Mishra. As Chairman of 
the Committee he consulted all the parties. 
Unfortunately, there was no agreement. 
Therefote, the Committee suggested that 
the daily allowance of Rs. 31/- should be 
raised to Rs. 51/-. The extra Rs. 20/- 
may be made use for whatever facilities 
members want. I may  inform my hon. 
friends, who raised this objection, that 
presently also the matter is under considera-
tion.

It is for the Members to use this amount 
in any way they like. Anyway, the matter 
is presently also  under  consideration.

SHRI D. N. TIWARY : For the infor-
mation of the Minister, I waiA to tell that 
this Committee of Members of Salaries and 
Allowances has submitted a report.

SHRI NITIRAJ SINGH CHAUDHARY: 
Shri Goswami referred to article 330 and 
he made some rcmai ks and made some 
comments about it. He asked me as to why 
the whole of this should not be re-drafted 
Articlc  330(1) icads as follows: -

“330 (I) Scats shall be reserved m thê 
House of the People tor—

(a) the Scheduled Cas'es :

(b) the  Scht disled  Tribe>>  e*\ct̂|»t  the

Scheduled Tube1 m the tribal areas 
of Assam and Nagaland : and

(c) the Schuduled Tubes in the auto-
nomous tltstncis of Assim',1

Sii, Aiticle  (I) piovid.1 fot resci- 
vation lo the Schduled Ca>is and Sched-
uled Tiibes thioughout ihc eouuij with 
the exception of the tubal aioas ol A«-sj.m 
while clause (b) provides for leservation 
of scats loi the ccheduled nibes in the 
country including the plain aicas of Assam. 
Since the Assam tribal area is excluded 
from (b) in clause (c) a specific provision 
for the representaiion of the scheduled 
tribes of the tribal area* ot As .am is made.

I request Shri Goswami to refer to the 
Sixth schedule, paras 1 and 20 and the 
li&t attachectahercto.

With these words I hope that the House 
will accept and adopt this Bill unanimously.
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Mr. SPEAKER : This being a Constitution 
on Amendment Bill we will, have to dispose 
of the consideration motion and  the 
clauses by division. 1 will  not ask for 
voice vote. I will ask straightway for division. 
Let the lobbies be cleared. Now the lobbies 
have been cleared,

«rt fare sfa #f̂rr?r

spmrcT ®rwr «n m  i

anara m  fiwr sf f  fesft 

«r,  w sftfj’r £ 

it  cTsrsfrsr Tsft «ft I ̂  

3̂ fat 3TTJT f W  3FT *Pt 3W fa*

I  fat  *t TO*  I

fopRZT :

aprf ̂ qf «TT?r ft »rf «ft I jf' ̂fasTFT   ̂

ĉTT ̂ I 

3TWTW Wt *f  3

I

The question is :

“ That tho Bill further to amend the 
Constitution of India be taken into 
consideration”

The Lok Sabha divided?
Division No. 14]Ayes [16.49 hrs.

Achal Singh, Shri 
Afzalpurkar, Shri Dharamrao 
Agarwal, Shri Virendra 
Ahirwjr, Shri Nathu Ram 
Ahmed, Shri F. A.
Anand Singh, Shri 
Ankineedu, Shri Maganti 
Ansari, Shii Ziaur Rahaman 
Arvind Netarn, Shri 
Austin, Dr. Henry 
Babunath Singh, Shri 
Banamati Babu, Shri 
Benara, Shn Hamendra Singh 
Banerji, Shnmati Mukul 
Barman, Shri R. N.
Berua, Shri Bedabrata 
Barupal, Shri Panna Lai 
Basappa, Shri K.
Basumatari, Shn D.
Bhagat, Shri B. R.
Bhagat Shri H. K. L.
Bhatia, Shri Raghunandan Lai 
Bhattacharyya, Shri Dtnen 
Bhattacharyya, Shri S. P.
Bhattacharyya, Shri Chapalendu 
Bhaura, Shri B. S.
Bfst, Shri Nerendra Singh?
Brij Raj Singh-Kotah, Shri 
Buta Singh, Shri 
Chakleshwar Singh, Shn 
Chanda, Shrimatf Jyotsna 
Chandra Oowda, Shri D. B.
Chandrakai, Shri Chandulal 
Chandrika Prasad, Shri

Chaturved, Shri Rohan Lai 
Chaudhary, Shri Nitiraj Singh 
Chaudhuri, Shri Tridib 
Chavan, Shri D. R.
Chawla, Shri Amar Nath 
Chhotey Lai, Shri 
Chutten Lai, Shri 
Chittibabu, Shri C.
Choudhary, Shri B. E.
Choud wy, Sin i Moinul Haque 
Dap, Shri  M. C.
Dalbii Singh, Shri 
Dalip Sin̂h, Sh i 
Daibara Singh, Shri 
Das, Shri Anadi Charan 
Das, Shri Dharmdhar 
Das, Shri R. P.
Daschowdhury, Shri B. K.
Deo, Shri S. N. Singh 
Dcsa, Shri D. D.
Seshmukh, Shri K. G. 
Dhamankar, Shri 
Dharmraj Singh, Shri 
Dhana, Shri Mohan 
Dhussiu, Shri Anant Prashad 
Dmesh, Smgh Shri 
DixlI Shri G.C.
Doda, Shri Hiraial 
Dumada, Shri L. K.
Dutta, Shri Biren 
Lngthi, Sliri Buren 
Gandhi, Shriimti Indira 
Gangn Devi Shumati 
Gangadeb, Shri P.
Gutam Shri C. D.
Gavit, Shu T. H.
George, Shri Varkey 
Ghosh, Shri P. K.
Giri Shri S. B.
Godara, Shri Mam Ram  * 
Gogoi, Shri Tarun 
Gohain, Shu C. C.
Gomango, Shri Girdhar 
Gopal, Shri K.
Goswami, Shrimati Bibha Ghosh 
Goswami, Shri Dinesh Chandra 
Gotkhinde, Shu Annasaheb 
Govind Das Dr.
Gowda, Shri Pampan 
Gowder, Shri J. Matha 
Gupta, Shri Indrajit 
Hansda, Shri Subodh 
Hari Kishorc Singh, Shri 
Hari Singh, Shri 
Hashim, Shri M. M.
Hazra, Shri Manoraqjan 
Ishque, Shri A. K. M.
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Judeja, Shri D. P.
Juffer Sharief Shri, C. K.
Jha, Shri Chiraajib 
Jharkhande Rai, Shri 
Jitendra Prashad,  Shri 
Joarder, Shir Dinesh 
Joshi, Shri Jagannathrao 
Joshi Shri Popatlal M.
Kadam Shri J. G.
Kadannappalli, Shri Ramachandran 
Kader, Shri S. A.
Kshandole, Shri Z. M.
Kailas, Dr.
Kakodkar, Shri Purushottam 
Kokti, Shri Rohm 
Kamkshaiah, Shri D.
Kamala Prasha.!, Shri 
Kamble, Shri T. D.
Kapur, Shri Sat Pal 
Kiran Singh, Dr.
Kasture, Shri A. S.
Kaul, Shrimati Sheila 
Kavde, Shri B. R.
Kadar Nath Singh, Shri 
Kinder Lai, Shri 
Kiruttinan, Shri Tha 
Kisku, Shri A. K.
Kotrashctti, Shri A. K.
Krishnan, Shri G. Y.
Kulkami, Shri Raja 
Kureel, Shri B. N.
Kushok Bakula, Shri 
Lakkappa, Shri K. 
Lakshminarayanan, Shri M. R.
Lalji Bhai Shri 
Laskar, Shri Nihar 
Lutfal Haque, Shri 
Mahajan, Shri Y. S.
Maharaj <-Singh, Shri 
Mahata, Shri Dcbcndra Nath 
Majhi, Shri  Gajadhar 
Majhi, Shri Kumar 
Malikarjan, Shri 
Mandal, Shri Jagdish Narain 
Mandal, Shri Yamuna Prashad 
Maurya, Shri B. P.
Mehta, Dr. Jivraj 
Mehta Dr, Mahipatray 
Mirdha, Shri Nathu Ram 
Mishra, Shri G. S.
Mishra, Shri Jagannath 
Mishra Shri L. N.
Mishra, Shri Shyamnandan 
Mohammad Tahir, Shri

Mohammad Yousuf, Shri 
Mohan Swamp, Shri 
Muhammed Khuda Bukhsh, Shri 
Mukherjee, Shri  Samar 
Mukherjee, Shri Saroj 
Murthy, Shri B. S.
Nahata, Shri Amrit 
Neir, Shri  Sreekantan 
Nenda, Shri G. L.
Negi, Shri Pratap Singh 
Oraon, Shri Kartik 
Oraon, Shri Tuna 
Pahadia, Shri Jagannath 
Painuli, Shri Paripoornanand 
Palodkar, Shri Manikrao 
Pandey, Shri Damodar 
Pandcy, Shri Krishna Chandra 
Pandey, Shri R.  S.
•Pandey, Shri Sudhakar 
Pandit, Shri S. T.
Panigrahi, Shri Chintamani 
Pant, Shri K. C.
Paoki Haokip, Shri 
Prashar, Prof. Narain Charfd 
Parikh, Shri Rasiklal 
Parmar, Shri Bhaljibhai 
Pratap Singh Shri 
Parthasarthy, Shri P.
Paswan, Shri Ram Bhagat 
Pate 1, Shri "“Natwarlal 
Patil, Shri Anantrao 
Patil, Shri F. V. Vikhe 
Patil, Shri Krishnarao 
Patil, Shri S. B 
Patil, Shri T. A.
Patnaik, Shii J. B.
Peje, Shri S. L.
Pillai, Shri R. Balakrishna 
Prabodh Chandra, Shri 
Pradhan, Shu Dlun Shah 
Pradhani, Shri  K.
Purty. Shri M. S.
Qureshi, Shri Mohd Shali 
Raghu Ranwiah, Shri K.
Rai, Shrimati Sahodrabai 
Raj Bahadur, Shri 
Rajdeo Smgh. Shri 
Raju, Shri  M. T.
Raju, Shri P. V. G.
Ram, Shri Tulmohan 
Ram Dhan, Shri 
Ram Sewak, Ch.
Ram Surat Prasad, Shri 
Ram Swarup, Shri 
Ramji Ram, Shri 
Ramshekhar Prasad Singh, Shri

*He voted by mistake from  a wrong  seat and later informed the  Speaker 
accordingly.
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Rana, Shri<M. B.
Rao, Shrimati B. Radhabai A. 
Rao, Shri Jagannath 
Rao, Shri K. Narayana 
Rao, Shri P. Ankineedu Prasada 
Rao Dr. V. K. R. Varadaraja 
Rathia, Shri Umed Singh 
Raut, Shri Bhola 
Ravi, Shri Vayalar 
Ray, Shrimati Maya 
Reddi, Shri P. Antony 
Reddy, Shri B. N.
Reddy, Shri K. Kodanada Rami 
Reddy, Shri P. Ganga 
Reddy, Shri P. Namimha 
Richhariya, Dr. Govind Das 
Roy, Shri Bishwanath 
Roy, Dr. Saradish 
Rudra Pratap Singh, Shri 
Sadhu Ram, Shri 
Saha, Shri, Ajit Kumar 
Saha, Shri Gadadhar 
Salve, Shri N. K. P.
Samanta, Shri S. C.
Sambhali, Shri  lshaque 
Sangliana, Shri 
Sankata Prasad, Dr.
Sant Bux Singh, Shri 
Sarkar, Shri Sakti Kumar 
Sathe, Shri Vasant 
Satish Chandra, Shri 
Satpathy, Shri Devcndra 
Sayeed, Shr i P. M.
Sen, Dr. Ranen 
Sehti, Shri Arjun 
Sezhiyan  Shri 
Shahnawaz Khan, Shri 
Shanker Dayal Singh, Shri 
Shanker Dev. Shri 
Shankaranand, Shri B 
Shaima, Shri A. P.
Sharma Di. H. P.
Sharma, Shri Madhoram 
Sharma, Shri Nawal Kishore 
Sharma, Shri R. N.
Sharma, Dr. Shanker Dayal 
Shashi Bhushan, Shri 
Shastri, Shri  Biswanarayan 
Shastri, Shri Raja Ram 
Shenoy, Shri P. R.
Sher Singh, Prof.
Shinde, Shri Annasaheb P. 
Shivnath, Singh Shri

Shukla, Shri B. R.
Shukla, Shri Vidya Charan 
Singh, Shri Vishwanath Pratap 
Sinha, Shri Dharm Bir 
Sinha, Shri Nawal Kishore 
Sinha, Shri R. K.
Sokhi, Shri Swaran Singh 
Stephen, Shri C. M.
Subramaniam, Sht i  C.
Sudarsanam, Shri M.
Sunder Lai, Shri 
Suryanarayana, Shri K.
Swaran Singh, Shri 
Tarodckar, Shri V. B.
Tayyab Hussain, Shri 
Thakrc, Shri S. B.
Thakur, Shri  Krishanrao 
Tiwari, Shri Chandra Bhal Mam, 
Tiwari, Shri R. G.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tombi Singh, Shri N.
Uikty, Shri M. G.
Unnikrishnan, Shu K, P.
Veeriah, Shri K.
Vekaria, Shii 
Venkatasubbaiah, Shri P.
Venkatsawamy, Shri G.
Verma, Shri Balgovind 
Verma, Shri Ram Singh Bhaj 
Vcrma, Shri Sukhdco Prasad 
Vidyalankar, Shri Amarnath 
Vikal, Shii Ram Chandra 
Virbhadra Singh, Shri 
Viswanathan, Shri G.
Yadav, Shri  Chandrajit 
Yadav, Shri Karan Singh 
Yadav, Shri  N. P.
Yadav, Shri R. P.
Yadav, Shri D. P.

NOES 

Balakri&hnan, ShriK.
Guha, Shri Samar 
Ltmaye,*Shri Maduk 
Mavalankar, Shri, P. G. 
fMishra, Shri Bibhuti 
Mody, Shri Piloo 
Patil, Shri H. M. 
tPatil, Shri C. A.

Mr. SPEAKER : The"rcsult* ofthedivi. 
sionis : Ayes 25*4; Noes : 8.

tWrongly voted for NOES.
♦The following members also recorded their votes for AYES; Sarvashri Sidranneshwar 
Swaray, Banamali Patnik, Nimbalkar, Nageswara Rao, Dattajirao Kadatn, Basheswar Nath 
Bbargava, Shankerrao Savant, A. Shafee. T. Sohan Lai, Bibhuti Mishra and C. A. Patil.
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rhe motion is carried by a majority of 
the total membership of the House and by a 
majority of not less than two-thirds of the 
members present and voting.

The motion was adopted.

MR. SPFAKER : We will now take 
clause 2. There is one amendment given 
notice of by Shri Samar Guha.

SHRI SAMAR GUHA : I am not moving
it.

MR SPEAKER : The question is :

“That clause 2 stand part of the Bill”

The Lok Sabha divided'.

DIVISION No. 15] Ayes  [16.53 hrs.

Achal Singh, Shri 
Afzalpukar, Shri Dharamrao 
Ahiwar, Shri Nathu Ram 
Ahmad Shri, F. A.
Anand Singh, Shri 
Ankinecdu, Shri Maganti 
Ansar i, Shri Ziaur Rahman 
Arvind Netam, Shri 
Austin Dr. Henry 
Babunath Singh, Shri 
Banamah Babu, Shri 
Banera, Shri Hamendra Singh 
Banerji, Shrimati Mukul 
Barman, Shri R. N.
Barua, Shri Bcdabrata 
Barupal, Shri Panna Lai 
Basappa, Shri K.
Basumatari Shri D.
Bhag.it, Shri B. R.
Bhagat, Shri H. K. L.
Bhargava, Shii Basheshwar Nath 
Bhatia, Shri Raghunandan Lai 
Bhattacharyya, Shri Dincn 
Bhattacharyyia, Shri S. P. 
Bhattacharyyia, Shri Chapalendu 
Bhaura, Shri B. S.
Bist, Shri Narcndra Singh 
Biij Raj Singh—Kotah, Shri 
Butta Singh, Shri 
Chakleshwar Singh, Shri 
Chanda Shrimati Jyotsna 
Chandra Gowda, Shri D. B.
Chandrika Prasad, Shri 
Chatterjee, Shri Somnath 
Chaturvedi, Shri Rohan Lai 
Chaudhary, Shri Nitiraj Singh 
Chadhuri, Shri Tridib

Chavan, Shri D. R.
Chawla, Shri Amar Nath 
Chhotey Lai, Shri 
Chhutten Lai, Shri 
Chittibabu, Shri C.
Choudhary, Shri B. E. 
Choudhury, Shri Moinul Haque 
Daga, Shri M. C.
Dalbir Singh, Shri 
Dalip Singh, Shri 
Donvtni, Shri S. R.
Darbara Singh, Shri 
Das, Shri Anadi Charan 
Das, Shri Dharnidhar 
Das, Shri R. P.
Daschowdhury, Shri B. K.
Deo, Shri S. N. Singh 
Desai, Shri D. D.
Deshmukh, Shri K. G. 
Dhamankar, Shri 
Dharamgaj Singh, Shri 
Dharia, Shri Mohan 
Dhusia, Shri Anant Prasad 
Dinesh Singh, Shri 
Dixit, Shri G. C.
Doda, Shri Hiralal 
Dumada, Shri L.K.
Dutta, Shri Biren 
Engti, Shri Biren 
Gandhi, Shrimati Indira 
Ganga Devi, Shrimati 
Gangadeb, Shri  P.
Gautam, Shri C. D.
Gavit, Shri T. H.
George, Shri Varkty 
Ghosh, Shri P K.
Giti, Shri S. B .
Godara, Shri Mani Ram 
Gogoi, Shri Tarun 
Gohain, Shri C. C.
Gomango, Shri Ciridhar 
Gopul, Shri K.
Goswami, Shrimati Bibha Ghosh 
Goswami, Shri Dinesh Chandra 
Gotkhinde, Shri Annasaheb 
Govind Das, Dr.
Gowda, Shri Pampan 
Gowder, Shri J. Matha 
Gupta, Shri Indrajit 
Hansda, Shri Subodh 
Hari Kishore Singh, Shri 

Hari Singh, Shri 

Hashim, Shri  M. M.

Hazra, Shri Manoraru’an 

Ishaque, Shri A. K. M.

Jadeja, Shri D. P.
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Jeffer Sharief, Shri C. K.
Jha, Shri Chirat\jib 
Jharkhande Rai, Shri 
Jitendra Prasad- Shri 
Joarder, Shri  Dinesh 
Joshi, Shri Jagannathrao 
Joshi, Shri Popatlal M.
Kadam, Shri Dattajirao 
Kadam, Shri J. G.
Kadannakpalli, Shri  Ramachandran 
Kader, Shri S. A.
Kahandole, Shri Z. M.
Kailas, Dr.
Kakodkar, Shri Purushottam 
Kakoli, Shri Robin 
Kamakshaiah, Shri D.
Kamala Prasad, Shri 
Kamble, Shii T. D.
Kapur, Shri Sat Pal 
Karan Singh, Dr.
Kasture, Shri A. S.
Kaul, Shrimati Shoila 
Kavdc, Shri B. R.
Kedar Nath Staph, Shri 
Kinder Lai, Shii 
Kiruttinan, Shri  fha 
Kisku Shri A. K.
Kotrashctti, Shri A. K.
Krishnan, Shri G. Y. 
Kulkarni,ShnRaj.i 
Kuiecl, Shri B. N.
Kushok Bak'jlj, Shri 
Lakhsminarayanan, Shri M. R.
Lafji Bhai, Sim 
Lashkar, Shri Nihar 
Lutfal Haquu, Shn 
Mahajan, Shri Y. S.
Maharaj Singh, Shri 
Mahata, Shri  Dtbendra Nath 
Majhti, Shri Gt’jadhar 
Majhi, Shri Kurnoi 
Mallikarjun, Shn 
Mandal, Shri J*)giiishNaiain 
Mandal, Shri Yamuna Prasad 
Mauryu, Shri B. P.
Mehta, Dr. Jivraj 
Mehta, Dr. M ,hit>;itny 
Mitdlta, S iri Knhu Ram 
Mishra, Shii Bibhuti 
Mi-hra, Shn G S.
Mishia, Shri Jagannath 
Mishra, Shri L. N.
Mishra, Shri Shyamnandan 
Mohammad Tahir, Shri 
Mohammad Yusuf, Shri 
Mohan Swarup, Shri

10 —MU3LS3/73

Muhammed Khuda Bukhsh, Shri 
Mukherjee, Shri Samar 
Mukherjee, Shii Saroj 
Murthy, Shri B. S.
Nahata, Shri Amrit 
Nanda, Shri G. L.
Negi, Shri Pratap Singh 
Nimbalkar, Shri 
Oraon, Shri  Kartik 
Oraon, Shri Tuna 
Pahadia, Shri Jagannath 
Painuli, Shri Paiipooinanand 
Palodkar, Shri Manikrao 
Pandey, Shii Damodar 
Pandcy, Shri Krishna Chandra 
Pandey, Shri R. S.
Pandey, Shri Sudhakar 
Pandit, Shri S. T.
Panigrahi, Shri Chintamani 
Pant, Shn K, C.
Paokai Haokip, Shri 
Parashar, Prof. Nar<:in Chand 
Parmar, Shn Bhaljibhai 
Partap Singh, Shn 
Parthnsarathy, Shri  P.
Paswan, Shri Ram Bhagat 
Patel, Shri Natv»ar!al 
Patil, Shri Ana nt rao 
Patil, Shri C’. A.
Patil, Shri E. V. Vikhe 
Patil, Shri S. B.
Paul, Shri T. A.
Patnaik, Shri J. B .
Pejc, Shn S. t.
Pillai, Shri R. Balakrishna 
Prabodh Chandra, Shri 
Pradhan, Shn Dhan Shah 
Patdhani, Shii  K.
Purty, Shri M. S.
Quroshi, Shri MohJ. Shafi 
Raglui Ramaiah, Shn K.
Rat, Shnmati Sahodiabai 
Raj Bahaduj, Sliri 
Rajdco Singh, Shn 
R.yu, Shri P. V. G.
Ram, Shii  luimohat.

Ram Dhan, Shi i 
Ham Sewi.k, Ch.
Ram Surat Pro sad, Shn 
Ram Svsii'p, Shn 
Rantji Ram, Shri
Ramshekhar Pr.idsid Singh, Shri 
Rana, Shri M. B.
Rao, Shrimati B. R.'dhabai, A. 
Rao, Shri Jagannath 
Rao, Shri K. Narayana
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Rao, Shri Nageswara
Rao, S in P. Ankin ;cdu Prasada
Rao, Dr. V. K. R. Vardaraja
Rathia, Shri Umed Singh
Raut, Shri Bhola
Ravi, Shri Vayalar
Ray, Shrimati Maya
Reddi, Shri P. Anton>
Reddy, Shri U. N.
Reddy, Shri K. K.oditnadu Rami 
Reddy, Shri P. Gauga 
Reddy, Shri P. Nurasimha 
Richhariya, Dr. Govind Das 
Roy, Shri Bishwanath 
Roy, Dr. Saradish 
Rudra Pratap Singh, Shri 
Sadhu Ram, Shri 
Shah, Shri Ajit Kumar 
Saha, Shri Gadadhar 
Salve, Shri N. K. P.
Samanta, Shri S. C.
Sambhali, Shri rshaquc 
Sangliana, Shri 
Sankata Prasad, Dr.
Sant Bux Singh, Shri 
Sarkar, Shri Sakli Kumar 
Sathe, Shri Vasant 
Sati&h Chandra, Shri 
Satpathy, Shri Devendra 
Savant, Shri Shankerrao 
Sayeed, Shri P. M.
Sen, Dr. Rancn 
Sethi, Shri Ariuti 
Sezhiyan, Shri 
Shafce. Shri A.
Shahnawaz Khan, Shri 
Shankar Dayal Singh, Shri 
Shankar Dev, Shri 
Shankaranand, Shri B. 
Sharma, Shri A. P.
Sharma, Dr. H. P.
Sharma, Shi i Madhoram 
Sharma, Shri  Nav'al Kishore 
Sharma, Shri 11. N.
Sharma, Dr. Shankar T>a\al 
Shashi Bhus.han, Shri 
Shastri, Shri Biswanarayan 
Shastri, Shri Raja Ram 
Shenoy, Shri  P. R.
Shcr Singh, Prof.
Shuty, Shii K. K.
Shinde, Shri Annasaheb P.

Shivnath Singh, Shri 
Shukla, Shri B. R.
Shukla, Shri Vidya Charan 
Singh, Shri Vishwanath Pratap 
Sinha, Shri Dharam Bii 
Sinha, Shri Nawal Kishore 
Sinha, Shri  R. K.
Sohan Lai, Shri T.
Sokhi, Shri Swaran Singh 
Subramaniam, Shri C. 
Sudarsanam, Shri M.
Sunder Lai, Shri 
Suryanarayana, Shri K. 
Swamy, Shri Sidramaeshwar 
Swaran Singh, Shri 
Taraodekar, Shii V. B. 
Tavyab Hussain, Shri 
Thakre, Shri S. B.
Thakur, Shri Krishanrao 
Tiwari, Shri  R. G.
Tiwari, Shri D. N.
Tiwary, Shri K. N.
Tombi Singh, Shri N.
Uikcy, Shri M. G. 
Unnikrishnan, Shri K. P. 
Veeriah, Shri K.
Vekaria, Shri 
Venkatasubbaiah, Shn P. 
Venkatswamy, Shri G.
Verma, Shri  Balgovind 
Verma, Shri RamsinghBhai 
Verma, Shri Sukhdco Prasad 
Vidyalankar, Shri Amarnath 
Vikal., Shri Ram Chandra 
Virbhadra Singh, Shri 
Viswanathan, Shri  Ci.
Yadav, Shri Chandrajit 
Yadav, Shri Karan Singh 
Yadav, Shri  N. P.
Yadav, Shri R. P.
Yadav, Shn D. P.

NOES

Balakmhnan, Shii K.
Guha, Shri Samar 
I imaye, Shri Madhu 
Mody, Shri Piloo

tWrongly voted for Noes.
*The following Members also recoided their votes
Ayes: Sarvashri  Banamali  Patnaik, Krishnarao Patil, K. Lakkappa,  Rasiklal

Parikh, C. M. S:cr>hen, M. T, Raju and Chandra Bhal Mani Tiwari.
Noes : Sarvashri H. M. Patel and P. G. Mavalankar.

1 Tiwari, Shri Chandra Bhal Mani

Mi. Speaker: The result* of the division
is :

Aye's : 298 ; Noes : 5.



The motion is carried by a majority of 
the total membership of the House and by 
a majority of not less than two-thirds of the 
members present and voting.

The motion was adopted.

Ctame 2 h as added to the Bill.

Clause 3 (Amendment oj arth e 330}

SHRJ NrTCRAJ STNGH CHAUDHARV :
I beg to move :

Page 2,-

for liiie I, substitute ~
“3.(1; In article 330 of the Constiiution, -

(a) in sub*clause (b) of clause” (2)
Page 2,~

after line 10, ‘mart—

‘(b) after clause (2),  the  following 
clause shall be iaserted, namely :—

“(3) Notwithstanding anything con-
tained in clause (2), the number of 
scats reserved in the House of  the 
People for the Scheduled Tribes in the 
autonomous districts of Assam shall 
boar to the total number of scats allotted 
to that State a proportion not less than 
the population of the Scheduled Tribes 
in the said autonomousdi striots bears to 
the total population of the State.” ' (3)

MR. SPEAKFR ■ l*t the Lobbies  be 
cleared again.

The Lobbies hive been cleared. Now,
I put Amendment Nos. 2 and 3 to clause
3 movjd by Shri Nitiraj Singh Chaudhai} 
to the vote of the House.

The question is ■
Page 2, ~
for lin<' 1, substitute -

“3.(1) In article 330 of the Constitution,

(a) in sub-clause (b) of clatisv.”(2)
Page 2,-

after line JO, inert -

‘(b) after clause (2), the following 
clause shall be inserted, namely

“(3) Notwithstanding anything con-
tained in clause (2), the number of 
seats reserved in the House of the 
People for the Scheduled Tribes in the

2S9 Constitution VAISAKHA 18,

autonomous districts of Assam shall 
bear to the total number of *>cais allotted 
to that State a propoifion not less than 
the population of the Scheduled Tribes 
in the said autonomous districts heart- to 
the total population of the State” ’O)

The motion was adopted.

MR. SPEAKER : The question is :

“That clause 3, as an’ended, stand part 
of the Bill.”

The Lok Sabha divided :

Division No. 16  [16-57 Hr s.]

AYES 

Achal Singh, Shri 
Af/alpurkar, Shri Dharamiao 
Agarwal, Shri Virendra 
Ahirwar, Shri Nathu Ram 
Ahmed, Shri F. A.
Anand Singh, Shri 
Ankinecdu, Shri Maganii 
Ansari, Shri Ziaur Rahman 
Arvind Netam, Shri 
Austin, Dr. Henry 
Awdhesh Chandra Singh, Shri 
Babunath Singh, Shri 
Banamali Babu, Shri 
Benera, Shri Hamcndra Singh 
Banerji, Shrimati Mukul 
Barman,  Shri R. N.
Rarua, Shri Bcdabrata 
Barupal, Shri Panna Lai 
Basappa, Shii K.
Basumatari, Shii D.
Bhagat, Shri B. R.
Bhagat Shn H. K. L.
Bhargava, Shri Bashoshwar Nath 
Bhatia, Shri Ragbimandan Lai 
Bhattacharvya,  Shri Jugadish 
Bhattatharyya, Shri S. P.
Bhdftachftrvyia, Sht i Chapalcndu 
Bhaura, Shti B. S.
Bist, Shri Narendra Smgh 
Brij Raj Singh-Kotah, Shri 
Buta Singh, Shn 
Chaklcshwar Singh, Shri 
Chanda, Shrimati Jyotsna 
Chandra Gowda, Shri D. B.
Chandrakar, Shri Chandulal 
Chandrika Prasad, Shri 
Chaturvcdi, Shri Rohan Lai 
Chaudhary, Shri Nitiraj Singh 
Chaudhuri, Shri Tridib
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Chavan, Shri D. R.
Chawla, Shri Aroar Nath 
Chhotey Lai, Shri 
Chhutten Lai, Shri 
Chittibabu, Shri C.
Cboudhary, Shri B. E. 
Choudhury, Shri Moinul Hague 
Daga, Shri M. C.
Dalbii Singh, Shii 
Daiip Singh, Shri 
Daniani, Shri S. R.
Darbara Singh, Shri 
Das, Shri Anadi Charan 
Das, Shi i Dharnidhar 
Das, Shri R. P.
Daschowdhury, Shri B.K.
Deo, Shri S. N. Singh 
Desai, Shri D. D.
Deshmukh, Shri K. G. 
Dhamankar, Shri 
Dharamgoj Singh, Shri 
Dharia, Shri Mohan 
Dhusia, Shri Anant Prasad 
Dinesh Singh, Shri 
Dixit, Shri G. C.
Dixit, Shri Jagdish Chandra 
Doda, Shri Hiralal 
Duraimu, Shri A.
Dutta, Shri Biren 
Dwivedi, Shri Nageshwar 
Engti, Shri Biren 
Gandhi, Shrimati Indira 
Ganga Devi, Shrimati 
Gangadcb, Shii P.
Gautam, Shri C\ D.
Gavit, Shri T. H.
Gosh, Shri P. K.
Godara, Shri Mani Ram 
Gogoi, Shri Tarun 
Gohain, Sliri C. C.
Gomango, Shri Giridhar 
GopaJ, Shri K.
Goswami, Shiinuui Bitha Ghosh 
Goswami, Shri  Dinesh Chandra 
Gotkhindc, S>bi i Annasaheb 
Govind Das, Dr.
Gosvdcr, Shii  Mat ha 
Gupta, Shri Imhajit 
JHansda, Shii Subodh 
Hari Kishore; Sinj'h, Shri 
Hari Singh, Shii 
Hashim, Shri M.M.
Ha/ra, Shri Manoranjan 
Tshaquc, Shri A.K.M.
Jadeja, Shri D. P.
Jaffer Sfiarief, S! ri C. K.
Jha, Shri Chiranjib

Jharkhand© Rai, Shri 
Jitendra Prasad, Shri 
Joaider, Shri Dinesh 
Joshi Shri Jagannathrao 
Joshi, Shri PopatlaJ M.
Kadam, Shri Datt̂jirao 
Kadam, Shri J. G.
Kadannappalli, Shri Ramachandrao 
Kader, Shri S. A.
Kahandole, Shri Z.M.
Kailas, Dr.
Kakodkar, Shri Purusholtam 
Kakoti, Shri  Robin 
Kamakahaiah, Shri D.
Kamaia Prasad, Shri 
Kanible, Shii T.D.
Kapur, Shri Sat Pal 
Karan Singh, Dr.
Kasture, Shri A.S.
Kaul , Shrimati Sheila 
Kavde, Shri B.R.
Ktdar Nath Singh, Shri 
Kinder Lai, Shri 
Kiruttinan, Shri Tha 
Kishku, Shri A. K.
KotrashcUi, Shri A. K.
Krishnan, Shri G. Y.
Kulkarni, Shri Raja 
Kurcel, Slwi B. N.
Kushnk Bakula, Shri 
Lakkpppa, Shii K. 
Lakslirnikanthamma, Shrimati 1. 
Lakshtninarayanan, Shri M.R.
Lalji, Bhai, Shri 
Laskar, Shri Nihar 
Lutfal Hauue, Shri 
Mahajan, Shri Y. S.
Maharaj Singh, Shri 
Maiuta, Shri Dcbondra Nath 
Majhi, Shii Gajadhar 
Majhi, Shri Kumar 
Mallikarjun,  Shri 
Mandal, Shri Jagdish Narain 
Manda!, Shri Yamuna Prasad 
Maurya, Shri B. P.
Mchia, Dr. Jivraj 
Mehta, Dr. Mahipatray 
Mirdha, Shri Nathu Ram 
Mishix;. Shri Bibhuti 
Mishra, Shri G. S,
Mishra, Shri Jagannaih 
Mishra, Shri L. N.
Mishra, Shri Shyamnandan 
Misra, Shri S. N.
Mohammad Tahir, Shri 
Mohammad Yusuf, Shri 
Mohan Swarup, Shri
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Mohapatra, Shri Shyam Sunder 
Muhammed Khuda Bukhbh, Shri 
Mukherjee, Shri Samar 
Mukherjee, Shri Saroji 
Murthy, Shri B.S. 
Muruganantham, Shri S.A. 
Nahata, Shri Amrit 
Nair, Shri Sreekantan 
Nanda, Shri G.L.
Negi, Shri Pratap Singh 
Nimbalkar, Shri 
Oraon, Shri Kartik 
Oraon, Shii Tuna 
Pahadia, Shri Jagannath 
Painuli, Shri  Paripoornanand 
Palodkar, Shri Manikrao 
Pandey, Shri Damodar 
Pandey, Shri Krishna Chandu 
Pandey, Shri R.S.
Pandey, Shri Sudhakar 
Pandey, Shri Tarkeshwar 
Pandeya, Dr, Laxminarain 
Pandit, Shri S. T.
Panigrahi, Shri Chintamani 
Pant, Shri K. C.
Paokai Haokip, Shri 
Parashar, Prof Narain Chand 
Parikh,  Shri  Rasikiai 
Parmar, Shri  Bhaijibhai 
Partan Singh, Shri 
Parthasarathy, Shri P.
Paswan. Shri Ram Bhagat 
Patel, Shri Natwarlal 
Patil, Shri Anantrao 
Patil, Shri  A.
Patil, Shn K. V. Vikhc 
Patil, Shu Krishnarao 
Patil, Shti S. B.
Patil, Shti 1. A.
Patnaik, Shri J. B 
Peje, Slvi S. I..
Pillai, Shri R. Balakrishna 
Prabodh Chandra, Shri 
Pradhan, Shii Dhan Shah 
Pradhani, Shri K,
Purty, Shri  M. S.
Qureshi, Shii  Mohd. Shafi 
Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabai 
Raj Bahadur, Shri 
Rajdeo Singh, Shri 
Raju, Shri M.T.
Raju Shri P.V.G.
Ram, Shri Tulmohan 
Ram Dhan, Shri 
Ram Prakash, Shri 
Ram Sewak, Ch.

Ram Surat Prasad, Shri 
Ram Swarup, Shri 
Ramji Ram, Shri 
Ramshekhar Prasad Singh, Shri 
Rana, Shri M.B.
Rao, Shrimati B. Radhabai A.
Rao, Shri Jagannath
Rao, Shri K. Njrayana
Rao, Shri Nageswara
Rao, Shri P. Ankineedu Prasada
Rao, Dr. V. K. R. Varadaraja
Rathia, Shri Umed Singh
Raut, Shri Bhoia
Ravi, Shri VayaJai
Ray, Shrimati Maya
Reddi, Shri P. Antony
Reddy, Shri B. N.
Reddy, Shri K. Kodanda Rami 
Reddy, Shri K. Ramakrishna 
Reddy, Shri P. Ganga 
Reddy, Shri P. Narasimha 
Richhariya, Dr. Govind Das 
Roy, Shri Bishwanath 
Roy, Dr. Saradish 
Rrudra Pratap Singh, Shn 
Sadhu Ram, Sliri 
Saha, Shri Ajit Kumar 
Saha, Shri Gadadhar 
Salve, Shci N.K.P.
Samanta, Shri S.C.
Sambhali, Shri Ishaque 
Sangliana, Shn 
Sankata Prasad, Dr.
Sant Bux Singh, Shn 
Sarkar, Shri Sakti Kumar 
Sathe, Shri Vasant 
Satish Chandra, Shii 
Satpathy, Shn Dcvendra 
Savant, Shri Shankerrao 
Sayecd, Shri P.M.
Sen,  Dr. Ranen 
Sethi, Shri Aijun 
Sezhiyan, Shri 
Shafec, Shri A.
Shahnawa7 Khan, Shri 
Shankar Dayal Singh, Shri 
Shankar Dev, Shri 
Shankaranand, Shri B.
Sharma, SVi A. P.
Sharma, Dr. H.P.
Sharma, Shri Madhoram 
Sharma, Shri Nawal Kiihorc 
Sharma, Shri R.N.
Sharma, Dr. Shankar Dayal 
Shashi Bhushan, Shri 
Shastri, Shri Biswanarayan 
Sbastri, Shri Raja Ram
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Siicnoy,  5/ir/ P./?.

Shcr Singh, Prof.
Shetty, Shri K. K.  , 
Shinde, Shri Anoamhcb P. 
Shivnath Singh, Shri 
Shukla, Shri JU.R.
Shukla, Shri Vidya Charan 
Singh, Shri Vishwanath Pratap 
Sinlia, Shri Dharam Ijir 
Sinlia, Shri Navwil Kishoie 
Sinha, Shri R.K.
Sohan Lai, Shri 7 
Sokhi, Shri Swaian Singh 
.Stephen, Shri C.M.
Subramamam, Shn C. 
Sudarsanam, Shn M.
Sunder Lai, Shti 
Surendra Pal Singh, Shri 
Suryanaiayana, Shri K.
Swamy, Shri Sidrameshwar 
Swaram Singh, Shri 
Tarodekar, Shri V.B.
Tayyab Hussain, Shri 
Thakre, Shri S.B.
Thakur, Shri Knshnarao 
Tiwari, Shn Chandra Bhal Mai i 
Tiwari, Shri R.G 
Tiwary, Shri D.N.
Tiwary , Shri K.N.
Tombi Singh, Shri N. 
Unnikrishnan, Shri K.P.
Voeriah, Shri K.
Vekaria, Shn 
Venkatasubbaiah, Shri P. 
Venkatswamy, Shri G.
Verma, Shri Balgovind 
Verma, Shri Ramsingh Bhai 
Verma, Shri Sukhdco Prasad 
Vidyalankar, Shri Araarnath 
Vikal, Shri Ram Chandra 
Virbhadra Singh, Shn 
Viswanathan, Shri G.
Yadav, Shn Chandrajit 
Yadav, Shri Karan Singh 
Yadav, Shri N.P 
Yadav, Shri R.P.
Yadav Shri D.P.

NOES

Balakrishnan, Shri K.
Guha, Shri  Samar 
Mavalankar, Shri P. G.
Mody, Shri Piloo 
Patel, Shri H.M.

MR. SPEAKBR : The result* of the

division i* :

Ayes : 314:  Aroes : 5.

The motion i.s carried by a majority of the 
total membership of the House and by a 
majority of not less than two-thiids of the 
members present and voting.

The motion was adopted.

Clauie 3, as amended, has cddcd to the Bill.

[17-OOhro.]

MR.SPrAKI'R :The question is:
“That Clause 4 stand part cf the Bill.”

The Lok Sabha divided:

Division No. 17  [16.59 brs.)

AYES

Achal Singh, Shri 
Afzalpurkar, Shri Dharamrao 
Agarwal, Shri Virendra 
Ahirwar, Shri Nathu Ram 
Ahmed, Shri F. A.
Anand Singh, Shri 
Ankinecdu, Shri Maganti 
Ansari, Shri Ziaur Rahman 
Arvind Netam, Shri 
Austin, Dr. Henry 
Awdhesh Chandra Singh, Shri 
Babunath Singh, Shri 
Banamali Babu, Shri 
Banera, Shri Hamendra Singh 
Banerji, Shrimati Mukul 
Barman, Shri R. N.
Barua, Shri Bedabrata 
Barupal, Shri Panna Lai 
Basappa, Shri K.
Basumatari, Shri D.
Bhagat, Shri B. R.
Bhagat, Shri H. K. L.
Bhargava, Shri Basheshwar Nath 
Bhatia, Shri Raghunandan Lai 
Bhattacharyya, Shri Dinen 
Bhattacharyya, Shri Jagadish 
Bhattachrayya, Shri S. P.
Bhattacharyya, Shri Chapalendu 
Bhaura, Shri B. S.
Bist, Shri Narendra Singh 
Brij Raj Singh-Kotah, Shri 
Buta Singh, Shri 
Chakle&hwar Singh, Shri

•The following Members also recorded then votes for AYES:—
Sarvashri Banamali Patnaik, M. G. Uikey, t. K.  Dumada,  Pampat Gowda 
and Shrimati Savitri Shyam.
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Chanda, Shrimati Jyotsna 
Chandra Gowda, Shri D. B. 
Chandrakar, Shri  Chanduiai 
Chandrika Prasad, Shri 
Chattcijee, Shri  Somnath 
Chaturvedi, Shri  Rohan Lai 
Chaudhary, Shri Nitiraj Singh 
Chavan, Shri D. R.
Chawla, Sliri Amar Nath 
Chhotcy Lai, Shri 
Chhutten Lai, Shri 
Chittibabu, Shri C.
Choudhary, Shri B. E. 
Choudhury, Shri Moinul Haquc 
Daga, Shri  M. C.
Dalbir Singh, Shri 
Dalip Singh, Shri 
Damani, Shri S. R.
Darbara Singh, Shri 
Das, Shri Anadi Charan 
Das, Shri Dharnidhar 
Das, Shri R. P.
Daschowdhury, Shri 8 K.
Deo, Shri S. N. Singh 
Desai, Shri D. D.
Deshmukh, Shn K G 
Dhamankar, Shri 
Dharamgaj Singh, Shri 
Dharia, Shn Mohan 
Dhusia, Shn Anant Prasad 
Dinesh Singh, Shn 
Dixit, Shri G. C 
Dixit, Shri Jagdish Chandra 
Doda, Shri  Hiralal 
Dumada, Shn I. K.
Durairasu, Shi i  A 
Dutta, Shn Piron 
Dwivedi, Shri N.tgeshwar 
Engti, Shri Biron 
Gandhi, Shrimm lndna 
Ganga Davi, Snnmati 
Gangjk’eb, Shri P.
Gautam, Shn C1 D.
Ga'it, Min 1. H 
Gcoige, Shri Varke}
Ghosh, Shn P. K 
Giri, Shri S. B.
Godara, Shri Mam Rani 
Gahaui.Shri C.C.
Gamango, Shn Grridhar 
Gopal, Shri K.
Goswami, Shrimati Bibha Goash 
Gotkhinde, Shn Annasaheb 
Govind Das, Dr.
Gowda, Shri Pampan 
Gowder, Shri J. Matha 
Gupta, Shri Indraji

Hansda, Shri Subodh 
Hari Kishore Singh, Shri 
Hari Singh, Shri 
Hashim, Shri M. M.
Hazra, Shri Manoranjan 
Isbaquc, Shri A.K.M.
Jedeja, Shri D. P.
Jaffer Sharicf, Shri C. K.
Jha, Shri Chiranjib 
Jharkhande Rai, Shri 
Jittndra Prasad, Shri 
Joardei, Shri Dinesh 
Joshi, Shri Jangannathrao 
Joshi, Shn Popatlal M.
Kadam, Shri Daltajirao 
Kadam, Shri J. G.
Kadannappalli,  Shri  Ramachandran 
Kader, Shri S. A.
Kahandole, Shn. Z. M.
Kailas, Dr.
Kakodkar, Shri Piirmhottam 
Kakoti, Shri Robin 
Kamakshaiah, Shii D.
Kamala Prasad. Shri 
Kamble, Shri T. D.
Kapur, S iri Sat  Pal 
Karan Singh, Dr.
Kasture, Shn A.S.
Kaul, Shrimati, Sheila 
Kavdc, Shri B. R.
Kcdai Nalli Singh, Shri 
Kinder Lai, Shri 
Kiruttinan, Shn Tlia 
Kisku, Shri A. K.
Kotrashctti, Shn A. K 
Krishnan, Shri G. Y.
Kulkarni, Shri Raja 
Kurccl, Shri B. N.
Kushok Bakula, Shn 
Lakkappa, Shri K.
Lakshmikanthamma,  Shnmati T. 
Lakshminaravanan, Shii  M. R 
Lalji Bhai, Shri 
Laskar. Shn Nihar 
I utfal Haquc, Shri 
Mahajan, Shri Y. S.
Mahaiaj Singh, Shu 
Mahata, Shri Debendra Nath 
Majhi Shri, Gajaohai 
Majhi, Shn Kumar 
Malikarjun, Shri 
Mandal, Shri Jagdtsh Naraian 
Mandal, Shri Yamuna Prasad 
Maurya, Shri B. P.
Mehta, Dr. Jivraj 
Mehta, Dr. Mahipatray 
Mirdha, Shri  Nathu Ram
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Mil'll a, Shri Bibhuti 
Mishra, Shri G. S.
Mishra, Shri Jagannath 
Mishra, Shri L. N/
Mishra Shri Shyamnandan 
Misra. Shri S. N.
Mohammad Tahir, Shri 
Mohammad Yusul, Shri 
Mohan Swarup, Shri 
Mohapatra, Shri Shyam Sunder 
Muhammed Khuda Bukhah, Stit i 
Mukherjee, Shri Samar 
Mukhatjee, Shri Saroj 
Murthy, Shri  B. S. 
Muruganantham, Shri S. A. 
Nahata, Shri Ami it.
Nair, Shri Sreekantan 
Nanda, Shri G. L.
Negi, Shri Pratap Singh 
Mimbalkar, Shn 
Oraon, Shn Kartik 
Oram. Shri Tuna 
Pahadia, Shri Jagannath 
Painuli, Shri Paripoornanand 
Palodkar. Shri Manikrao 
Panday, Shri Damodar 
Panday, Shri Krishna Chandra 
Pandey, Shri R. S.
Pandey, Shri Sudhakar 
Pandey, Shri Tarkeshwar 
Pand-ya, Dr. Laxminarain 
Pandit, Shri S.T.
Panigrahi, Shri Chintamani 
Pant. Shri, K. C.
Paokai Haokip, Shri 
Parashar, Prof. Narain Chand 
Parikh, Shi i Rasiklal 
Parmar, Shri Bhaljibhai 
Pralap Smgh, Shri 
Parthasarathy, Shri P.
Paswan, Shri, Ram Bhagat. 
Patel, Shri Natwarial 
Patil, Shri Anantrao 
Patil, Shri C.A.
Patil, Shri E. V. Vikhe 
Pati, Sin Krishnatao 
Patil. Shri S. B.
Patil, Shri T. A.
Patnaik, Shri Banamali 
Patnaik, Shri J. B.
Peje. Shri S. L.
Pillai, Shri R. Balakrishna 
Prabodh Chandra, Shri 
Pradhan, Shri Dhan Shah 
Pradhani, Shri K.
Purty, Shri M. S.
Qureshi, Shri Mohd. Shafi

Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabai 
Raj Bahadur, Shri 
Rajdeo Srngh, Shri 
Raju, Shri M. T.
R̂ju, Shri P.V.G.
Ram, Shri Thlmohan 
Ram Dhan, Shri 
Ram Prakash, Shri 
Ram Sewak, Ch.
Ram Surat Prasad, Shri 
Ram Swarup, Shri 
Ramji Ram, Shri 
Ramshekhar Prasad Singh, Shn 
Rana, Shri M. B.
Rao Shrimati, B. Radbabai A. 
Rao, Shri Jagannth 
Rao, Shri K. Narayana 
Rao, Shri Nageswara 
Rao, Shri P. Ankineedu Prasada 
Rao, Dr. V. K. R. Varadaraja 
Rathia, Sliri Umcd Singh 
Raut, Shri Bhola 
Ravi, Shri Vayalar 
Ray, Shrimati Maya 
Reddi, Shri P. Antonj 
Reddy, Shri B. N.
Reddy, Shri K. Kodanda Rami 
Reddy, Shri K. Ramakiishna 
Reddy. Shri P. Ganga 
Reddy. Shri P. Nurasimha 
Richhariya Dr. Govmd Das 
Roy. Shri Bishwanath 
Roy, Dr. Saradish 
Rudra Pratap Singh, Shri 
Sadhu Ram, Shri 
Saha, Shri Ajit Kumar 
Saha, Shri Gadadhar 
Salve, Shri N. K. P.
Samanta, Shri S. C.
Sambhali, Shri Ishaqs 
Sankata Prasad Dr.
Sant Bux Singh, Shn 
Sarkar, Shri Sakli Kinrur 
Sathe, Shri Vasant 
S itish Chandra, Shii 
Satpathy, Shri Dcvendra 
Savant, Shri Shankerrao 
Savitri Shyam, Shrimati 
Sayeed, Shri P. M.
Sen, Dr. Ranen 
Sethi, Shri Arjun 
Sezhiyan, Shri 
Shafee, Shri A.
Shahnawaz Khan, Shri 
Shankar Dayal Singh, Shri 
Shankar Dev, Shri



Shankaranand, Shri B. 
Sharma, Shri A. P. 
Sharma, Dr. H. P,
Sharma, Shri  Madhoram 
Sharma, Shri Nawal Kishore 
Sharma, Shri R. N.
Sharma, Dr. Shankar Dayal 
Shastri, Shri Biswanarayan 
Shastri, Shri Raja Ram 
Shenoy, Shri P. R.
Shcr Singh, Prof.
Shctty, Shri K. K.
Shinde, Shri Annasaheb P.
Shivnath Singh, Shri 
Shukla, Shri B. R.
Shukla, Shri Vidya charan 
Singh, Shri Vishwanath Pratap 
Sinha, Shri  Dharam Bir 
Sinha, Shii Nawal Kishore 
Sinha, Shn R. K.
Sohan Lil, Shri T.
Sokhi, Shii Swaran Singh 
Stepcn, Shri C. M,
Subramaniam, Shri C 
Sudarsanam, Shri M.
Sunder Lai, Shri 
Surendra Pal Singh, Shn 
Suryanarayana, Shri K.
Swamy, Shri Sidrameshwar 
Swaran Singh, Shri 
Tarodekar, Shri V. B.
Tayyab Hussain, Shri 
Thakje, Shri S. B.
Thakur, Shri Krishnarao 
Tiwari, Shri Chandra Bhal Mani 
Tiwari, Shri R. G.
Tiwary, Shri D, N.
Tiwary, Shri K. N.
Tonibi Singh, Shri N.
Uikey, Shri  M. G.
Unnikrishnan, Shri K. P.
Veenah, Shri K.
Vekaru, Shri 
Venkatasubbaiah, Shri P.
Venkatsw.imy, Shri G.
Vcrrrn, Shri BaJgovind 
Verm i, Shi i Ramsingh Bhai 
Verma, Sin i Sukhdeo Prasad 
Vidvalankir, Shri Amarnath 
Vikal, Shri Ram Chandra 
Virbhadra Singh, Shri 
Viswanathan, Shri G.
Yadav, Shri  Chandra iit
Yadav, Shri Karan Singh 
Yadav, Shri N. P.
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Yadav, Shri R.P. 
Yadav, Shri D. P. 

NOES

Balakrishnan, Shri K.
Guha, Shri Samar
Mavalankar, Shri P. G.
Patel, Shri  U. M.
Mody, Shri Pi loo

MR. SPEAKER : The result*  of the 
Division is :

Ayes: 318

Noes : 5

The motion is carried by a majority of the 
total membership of the House and by a 
majority of not less than two-thirds of the 
members present and voting.

The motion was adopted.
Clause 4 was added to the Bill.

MR. SPEAKER : 1 shall now put Clause 
1, the Enacting Formula and the Title 
together, for which only a voice vote is 
required.

The question is :

“That Clause 1, the Enacting Formula
and the Title stand part of the Bill.”

The motion was adopted.
Clause  1, the Enacting Formuala and the 
Title weie added to the Bill.
MR. SPEAKER : Do you want the lobbies 
to be clcared again before the Bill is passed ?
..  .. I ei the doors be open* d.

SHRl N1TIRAJ SINGH CHAUDHARY:
I move :

“That the Bill, as amended, be passed/’

MR. SPEAKCR : Motion moved :

“That the Bill, as amended, be passed."

SHRl SAM\R GUHA : Although this 
Constitution (Amendment) Bill, as it was 
expected, is going to be passed with a 
massive majority in a packed House and by 
a packedts Party, I want to voice my opposi-
tion because this Bill is unprincipled, arbi-
trary, partison and, to a certain extent, 
conspiratorial.  I call it unprincipled for

•The following Members also recorded their votes for A>v>: ~

Sarvashri Tarun Gogoi, Dinesh Chandra Goswami and hashi Bhushm



[Shri Simar Guha] 
this reason.  In the Constituent Assembly, 
the founding fathers of our Constitution 
discussed the problem whether population 
and the number of seats would be related.
The question is: whether the increase in the 
number of seats in the Lok Sabha will be 
related to the growth of population or whethei 
any optimum si/e of the Lok Sabha will be 
fixed. Ll the ii'iuilvi of sc us  related oi 
made propoitiouate to the growth ol popu-
lation, then a time will come when this 
Lok Sabha will be turned into a Ba/ai Sabha 
because it will be impossible to accommo-
date so many Members,. For that xeason, 
our constitution-nukors decided that 500 
should be the number taking into consi-
deration all aspects. 50') should be the 
optimum number and the strength of the 
Lok Sabha.

In this Bill no principle has been enunciat- 
ted as to why the number should be incieased. 
When this note was circulated by Mi. Sen 
Verma, there was a meeting of the Opposition 
Parties and in that meeting the majority 
of the Parlies expressed the opinion that there 
was no principle whatsoever in increasing 
the strength of the Lok Sabha. On the basis 
of  that  it  should not be increased 
because there was no principle whatso-
ever for increasing the strength.  This 
ad-hoc increase every five years for certain 
reason or the other, for certain ad-hoc 
reason or the other, for ccrtain principle 
or tĥ other, you increas; by 25, then 
there is another increase of 25 and if it 
goes on like that, then what will the future 
generations say ? A lime will come that 
after 10 or 15 or 20 years the population 
may increase and it may even go upto 
100 crores. Then the whole pattern of the 
electoral college may have to be redrawn.
Till then, for our future guidance, we should 
lay down certain principles. In this Bill 
we have not laid down any principles, we 
have not given any reason why this number 
should be increased. That is why I call 
it also arbitrary. That is why I call it partisan 
and for certain reason it miy turn into 
conspiratorial also.

According to the 1961 census a consti-
tuency was formed on the basis of 8 *9 lakhs 
of the population and in 1971 it was some-
thing like 19 7 lakhs. On this basis D̂lhi 
should get only four seats and not seven 
(Interruptions)
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SHRI P. G. MAVALANKAR (Ahme- 
dabad): On a point of order. Sir. We are 
in the middle of passing an important Bill 
which relates to the amendment of the 
Constitution  ,.. (Interruptions)

MR. SPfrAKER : Ordct, please.  Mr. 
Mavalankar, let him finish.

SHRI P. G. MAVALANKAR : But 
Sir, 1 am raising a point of order. My point 
of ordei i< this : that when an hon. Member... 
(Interruptions) hven if the cntiic ruling 
party in the House shouts, until'the Speaker 
asks me to sit down, I am not going to sit 
down.

My point ol order is this that when an 
important and serious Bill of this nature 
is being discussed and passed and when an 
hon Member of this House who has a 
right ----< Innri uptiom)

SHRI K. LAKKAPPA (Turnkur) : He 
should not be allowed to say all ii relevant 
things.

SHRI P. G. MAVALANKAR : I stiongly 
object to mj hon. Fitenit. Mi. Ls’.kkapa 
saying this. Who is he to say that what I 
am speaking is irielevant or relevant ! l«t 
the Chair decide.

In this House, as everybody knows, the 
Government parly has a sieanu oiler majo-
rity and sj they are going to pass this Bill. 
Therefore, why  cannot  have they  the 
patience to listen to what the hon Member 
says for a few more minutes ? This is my 
respectful submission, Sir. In  a Parlia-
mentary democracy, eveiy membei must 
have his say. .(Interruptions)

MR. SPhAKRR : Please come  out 
with your point of order.

SHRI P. G. MAVALANKAR ■ Sir, 
in a Parliamentary  Democracy, where, 
even though the Government has got a 
steamroller majority and  therefore even 
though it may have its way, still, do you 
not thmk that the Opposition must first 
have its say ?

MR. SPEAKER : That is why I have 
allowed you. There is no point of otdcr.

SHRI P. G. MAVALANKAR : The 
hon. Member Mr. Samar Guha has not

(Thirty-firM Arndt.)
Bill



finished. Ycu mty please ask the hon. 
Members on that side to keep quiet and 
listen with patience. I  want your ruling 
on this.

MR. SPEAKER : My ruling is, you 
kindly sit down, let the Member speak.

SHRI P. G. MAVALANKAR: You may 
kindly ask these people to listen  with 
patience.

MR. SPEAK! R : They are just jubilant 
over it. They are just expressing their jubi-
lation over it.

SHRI PILOO MODY : Then, do 1 
take it, you have approved of the noise 
in the House ?

MR. SPEAKFR :  Mt. Piloo  Mody,
do you think you approve of it ?

SHRI PILOO MODY : If you shov 
your displeasure, may be,  things might 
improve.

SIIRl SAMAR GUHA - The hon. Minister 
said that there is necessity for increasing 
the number of seats as some new States 
have been formed. On that basis, theie is no 
necessity at all for inci casing the number 
of seats. According to the basis of popu-
lation, Delhi should have got not seven 
but four scats. . Goa should get four 
and not six; Himachal Pradesh should fct 
three and not four; Tnpur  should get 
one and not two; Manipur should j.et one 
and not two; Meghalaya should get one 
and not two; Goa, Daman and Diu should 
get one and not two. This is my respectful 
submission, Sir. By certain internal  re- 
allocationand by certain rationalisation, these 
new States can be given certain seats, without 
increasing the total number of seats. We 
suspect that it is done for the benefit of the 
ruling party. This sort  of restructuring 
and icorganising different  constituencies 
can be manipulated m such a way that it will 
go against the interests, of the opposition 
parties which will ultimately weaken the 
opposition parties, so that the opposition 
parties may not come back.

Finally, I would repeat what I said earlier 
and say now this is unprincipled, arbitrary, 
without any reason, partisan, and to a certain 
extent, conspiratorial. I oppose the Bill.

SHRI PILOO MODY : MR. Speaker, 
Sir, earlier on, in the course of my speech,
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I said that the strength of this House should 
be restricted to 500 Members.

I think, what you have seen for the last 
ten minutes, should confirm the reasons 
which I advanced why this House's strength 
should not go beyond 500 Members.

Today, Sir, there are about 300 Members 
or thereabouts present in the House. And 
yet you will ?<?■*. f:om the point cf vi.ew of 
noise that is there, from the point of view 
of the overcrowding that is there,—how it 
is already looking so much ovcr*croweded.

Not only that, some day this country may 
elect Members to Parlitment whu are more 
interested m legMutiou in which case you 
might not e\en have a quorum problem every 
afternoon. If the numbet go«s beyond 500 
it would be totally unmanageable. At a 
future date we may have a Speaker with the 
same wisdom as you have then you will 
have difficulty in controlling the House and 
keeping those Members in check such as is 
happening right now. Therefore. 1 strongly 
advocate that the si/e of the House should 
not be extended beyond 500 and whatever 
amendments aie necessary—even if the pre-
sent Bill has to be withdrawn and a fresh bill 
with proper thought brought forward—I 
certainly would welcome it very much. One 
more point that was made that when the 
various Opposition parties were consulted 
about the increase in the size of this House,
I thir.k, it was an overwhelming verdict ol 
all of them that the siie of the House should 
not be increased. In view of that I do not 
understand why this particular Bill has been 
brought and particularly in the manner in 
which it has been brought before the House.

MR. SPEAKER : The hon. Minister.

SHRI NITIRAJ SINGH CHAUDHARY: 
Sir, unfortunately when  1 was replying 
neither Mr. Guha nor Mr. Piloo Mody 
was present here. 1 have replied to all 
the points made by them and theiefore 1 
do not want to say anything more.

MR. SPEAKER : 1 shall now put it to 
vote. Let the lobbies be cleared. The 
lobbies have been cleared. The question 
is :

“That the Bill, as amended, be
passed.”
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The Lok Sabha divided 
Division No. 18]

AYES
Achal Smgh, Shn 
Afzalpurkar, Shn  Dharamrao 
AgarwaJ, Shn Virendra 
Ahirwar, Shn Nathu Ram 
Ahmed, Shn F A 
Ambesh, Shn 
AnanjJ Smgh, Shn 
Ankmecdu, Shn Maganti 
Ansari Shn Ziaur Rahman 
Aivmd Nctam, Shn 
Austin, Dr  Henry 
Awdhesh Chandra Singh, Shn 
Babunath Smgh, Shn 
Banamali Babu, Shn 
Banerji, Shnmati Mukul 
Baiman, Shn R N 
Barua, Shn  Bedabrata 
Barupai, Shn Panna Lai 
Basappa Shn K 
Basumatari, Shn D 
Bhagat, Shn B R 
Bhagat Shri H K L 
Bhargava, Shn Basheshwar Nath 
Bhatia, Shn Raghunandan Lai 
Bhattacharyya, Shn  Dinen 
Bhattacharyya, Shn Jagadbh 
Bhattachaiyya, Shn S P 
Bhattacharyyia, Shn Chapalendu 
Bhaura, Shn B S 
Bist, Shn Narendra Smgh 
Bnj Raj S nph-Kotah, Shn 
Buta Smgh, SI n 
Chaklcshwar Sin̂h, Shn 
Chanda, Shnmati Jyostsna 
Chandra Gowda, Shn D B 
Chandrak ir, Shri Chandulal 
Chandrika Prasad, Shn 
Chaturvedi, Shn Rohan Lai 
Chaudhary, Shn Nitiraj Singh 
Chaudhun, Shn Indib 
Chavan, Sim D R 
ChawJa, Shri Amar Nath 
Chhotcy Lai, Shu 
Chhuttm Lai, Shn 
Chittibabu, Shu C 
Choudhary, Shn B E 
Choudhury, Shn Mofflul Haquc 
Daga, Shri M C 
Dalbn Singh, Shn 
Dalip Smgh, Shn 
Darbara Singh, Shn 
Das, Shn Anadi Charan 
Dai, Shn Dharmdhar 
Das, Shn R P

{17*18 fan.]
Daschowdhury, Shn B K 
Deo, Shn S N  Smgh 
Desai, Shn D. D.
Deshmukh, Shn K. G 
Dhamankar, Shn 
Dharamgaj Singh, Shn 
Dharia, Shn Mohan 
Dhusia, Shn Anant Prasad 
Dmesh Smgh, Shn 
Dixit, Shn G. C 
Dixit, Shri Jagdtsh Chandra 
Doda.Shn Hiralal 
Dumada, Shn L K 
Dutta, Shn Biren 
Dwivedi, Shri Nageshwar 
Engti, Shn Biren 
Gandhi, Shnmati Indira 
Gangadeb, Shn P 
Gautam, ShnC D 
Gavit , Shn T H 
George, Shn Varkey 
Ghosh, Shn P K 
Gill,  Shri  Mohinder Singh 
Gin, Shn S B 
Godara, Shn Mam Ram 
Gogoi, Shn Tarun 
Gobain, Shn C C 
Gomango, Shn Giridhar 
Gopai, Shn K
Goswimi, Sim Bibha Ghosh 
Goswami, Shn Dmtsh Chandra 
Gotkhinde, Shn Annasaheb 
Govmd D is Dr 
Gowdcr, Shri J Matlu 
Gupta, Shu IiuliajU 
Hanj,dj Shu Subodh 
Han Ki hon, Smgh, Shri 
Han Singh, Shri 
lla&him, Sim M M 
liazra, Shn  Manoranjan 
lshaque, Shn A K M 
Jadcja, Shn D P 
Jatfcr, Shaiicf Sun C k 
Jagjnan Rim Shn 
Jamiiurrahma'i Shn Md 
Iha, Shn Chuanjib 
Jharkhandc Rai, Shn 
Titendia Prasad, Shn 
Joardci, Shu Dmesh 
Joshi, Shu Jagannathrao 
Joshi, Shri Popatlal M 
Kadarn, Shn Dattajirao 
Kadam, Shn J G
Kadannappalli,  Shn  Ramachandran 
Kader, Shn S A 
Kahandeolc, Shri  Z M 
Kailas, Dr.
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Kakodkar, Shri Purushottan* 
Kakoti, Shri Robin 
Kamakshaiah, Shri D.
Kamala Prasad Shii 
Kamble, Shri T. D.
Kapur, Shri Sit Pal 
Karan Singh, Dr.
Kasture, Shri A. S,
Kaul, Shrimati Sheila 
Kavde, Shri B. R.
Kedar Nath Singh, Shri 
Kinder Lai, Shri 
Kiruttinan, Shri Tha 
Kisku, Shri A.K.
Kotrashetti, Shri A. K. 
Krishnan, Shri G.Y.
Kulkami, Shri Raja 
Kureei, Shri B.N.
Lakkappa, Shri K. 
Lakshmikanthamma, Shrimati I. 
Lakshnunarayanan, Shri M. R. 
Lalji Bhai, Shri 
Laskar, Shri Nihar 
Iautfai Haque, Shri 
Mahajan, Shrj Vikram 
Majahan, Slui Y. S.
Maharaj Singh, Shri 
Mahata, Shri Deberitira Nath 
Majhi, Shri Gajadhar 
Majrhi, Shri Kumar 
Mallaikat jun, S iri 
Mandal, Shii Jagdish marain 
Mandal, Shri Yamuna Prasad 
Maurya, Shri B.P.
Mehta, Dr. Mahipatray 
Melkote, Dr. G. S.
Mirdha, Shii Nathu Ram 
Mishra, Shii Bibhuti 
Mishra, Shii G. S.
Mishra, Shri Jagannath 
Mishra, Shri L. N.
Mishia, Shri S.N.
Mohammad Tahir, Shri 
Moimnmuid Yusuf, Shri 
Mohan Swarup, Shi i 
Mohapalia, Shu Shy<«ni Sundci 
MuhammoJ Khuda Biukhsl.,Shri 
Mukherjee, Shri Samar 
Mukhcijee, Shu Siuoj 
Murthy, Shii B.S.
Nahata, Shri Amrit 
Nanda, Shri G.I..
Ncgi, Shri Pratap Singh 
Nimbalkar, Shri 
Oraon, Shri Kartik 
Oraon, Shri Tuna 
Pahadia, Shri Jagannath

Painuli, Shri Paripoomanand 
Palodkar, Shri Manikrao 
Pandey, Shri Damodar 
Pandey, Shri Krishna Chandra 
Pandey, Shri R. S.
Pandey, Shri Sudhakar 
Pandey, Shri Tarkeshwar 
Pandit, Shri S. T.
Panigrahi, Shri Chintamani 
Pant, Shri K. C.
Paokai Haokip,Shri 
Parashar, Prof. Narain Chand 
Parikh, Shri Rasiklal 
Parmar, Shri Bhaljibhai 
Partap Singh, Shri 
Parthasarathy, Shri P.
Paswan, Shii Ram Bhagat 
Patel, Shri Natwarlal 
Patil, Shri Anantrao 
Patil, Shri C. A.
Patil, Shri fc. V. Vikhe 
Patil, Shri Krishnarao 
Patil, Shri T.A.
Patnaik, Shii Banamali 
Patnaik, Shii J. B.
Pcje, Shn S.L.
Pillai, Shi i R. Balakrishna 
Prabodli Chandra, Shri 
Pradhan, Shri Dhan Shah 
Pradhani, Shri K.
Purty, Shn M. S.
Qurcshi, Shri Mohd. Shaft 
Raghu Ramaiah, Shri K.
Rai, Shiimati Sahodrabai  .
Raj Bahadur, Shri 
Rajdeo  Singh, Shri 
Raju, Shri M. T.
Raju, Slui P. V. G.
Ram, Shu Tulmohan 
Ram Dhan, Shri 
RamPiakash, Shri 
Ram Sewak, Ch.
Ram Surat Prasad, Shri 
Ram Swaiup, Sim 
Ramji Ram, Shii 
Ram&hukiui Piasad Smgh, Shn 
Ran a, Shi i M. B.
Ri.0, Shii Dili B. Radhabai A. 
Rao, Shu Jagannath 
Rao. Slui JC. Niraynna 
Rao, Shn Niposwara 
Rao. Shri P. Ankmcedu Prasada 
Rao, Dr. V. K. R. Varadaraja 
Rathia, Shri Urned Singh 
Raut, Shri Bhola 
Ravi, Shri Vayalar 
Ray, Shrimati Maya
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Reddi, Shri P. Antony 
Reddy Shri B.N.
Reddy, Shri K. Ramakrishna 
Reddy, Shri P. Ganga 
Reddy, Shri P. Narasimha 
Richhuriya, Dr. Govind Das 
Roy, Shri Bishwanath 
Roy, Dr. Saradish 
Sadhu Ram, Shri 
Saha, Shn Ajit Kumar 
Saha, Shri Gadadhar 
Salve, Shri N. K. P.
Samanta, Shri S. C.
Sambhali, Shri Ishaque 
Sangliana, Shri 
Sankata Prasad, Dr.
Sant Bux Singh, Shri 
Sarkar, Shri Sakti Kumar 
Sathe, Shri Vasant 
Satish Chandra, Shri 
Satpathy, Shri Devendra 
Savant, Shri Shankerrao 
Savitri Shyam, Shrimati 
Sayeed, Shri P. M.
Sen, Dr. Ranen 
Sethi, Shri Arjun 
Sczhiyan, Shri 
Shafee, Shri A.
Shahnawaz Khan, Shri 
Shambhu Nath, Shri 
Shankar Dayal Singh, Shri 
Shankar Dev, Shri 
Shankaranand, ShriB.
Sharma, Shri A.P.
Sharma, Dr. H. P.
Sharma, Shri Madhoram 
Sharma, Shri Nawal Kishore 
Sharma, Shri R. N.
Sharma, Dr. Shankar Dayal 
Shashi Bhushan, Shri 
Shastri. Shri Biswanarayan 
Shastri, Shi i Raja Ram 
Sh istri, Shri Sheopujan 
Shenoy, Shri P. R.
S'l-r Sin**, Pi of.
Shetty Shi i K. K.
Shinde, Shri AnnasahebP. 
Shivnath Singh, Shri 
Shukla, Shri B.R.
Shukla, Shri Vidya Charan 
Singh, Shri Vishwanath Pratap 
Sinha, Shri Dharam Bir 
Sinha, Shn Nawal Kishore 
Sinha, Shri R. K.
Sohan Lai, Shri T.
Sokhi, Shri Swaran Singh 
Stephen, Shri C. M.

Subramaniam, Shri C.
Sudarsanam, Shri M.
Sunder Lai, Shri 
Surendra Pal Singh, Shri 
Suryanarayana, Shri K.
Swaminathan, Shri R. V.
Swamy, Shri  Sidrameshwar 
Swaran Singh, Shri 
Tarodekar, Shri V. D.
Tayyab Hussain, Shri 
Thakrc, Shri S. B.
Thakur, Shri Krishnarao 
Tiwari, Shri Chandra Bhal Mani 
Tiwari, Shri, R. G.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tombi Singh, Shri 
Uikey, Shri M. G.
Unnikrishnan, Shri K. P.
Veeriah, Shri K.
Vekaria, Shri 
Venkatasubbaiah, Shri P 
Venkatswamy, Shri G.
Verma, Shri Balgovind 
Verma, Shri Ramsin. h Bhai 
Verma, Shri Sukhdeo Prasad 
Vidyalankar, Shri Ainarnath 
Vikal, Shri Ram Chandra 
Virbhadra Singh, Shri 
Yadav, S it i Chandrajii 
Yadav, Shri Karan Singh 
Yadav. Shri N. P 
Yadav, Shri R. P.
Yada*, Sbri D. P.

NOES 

Balakrishmn, Shri K.
Guha, Shri Samar 
Limaye, Shri  M idhu 
Mav-ilankir, Shri P. G.
Mody, Shri Piloo,
Paid, Sliri H. M.
Sinha, Shri Satyondra Narayan

MR. SPFAKIR : The result* of ihc 
division is:

Ayes : 316; Noes: 7.

The motion is carried by a majority cf 
thj total inembjrship of the House and by 
a majority of not less than two-thirds of 
the Members present and voting.

The motion was adopted.

•The following Members also recorded their votes for AYES;-


